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1. Obituary References

The Speaker made references to the passing away of Shri
R. D. Bhandare, a Member of Fourth and Fifth Lok Sabha; Dr.
Karni Singh, a Member of First to Fifth Lok Sabha; Shri
S. B. P. Pattabhi Rama Rao, a Member of Fifth to Seventh
Lok Sabha; Shri Lakhmu Bhawani, a Member of Third Lok
Shbha; Shri P. Thanulingam Nadar, a Member of Second Lok
Sabha and Shri Anant Prasad, Sharma a Member of Third and

Fifth Lok Sabha.

Thereafter, Members stood in silence for a shortwhile as
a mark of respect to the deceased. |

2. Starred Questions

Starred Questions Nos. 3 and 5—9 were orally answered.
Replies to the remaining questions were laid on the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 1
laid on the Table!

4. Announcement by Speaker

The Speaker informed the House that subsequent to the
armouilcement made by him in the Hot}se on 27 July, 1988 in
regard to the disposal of the two notices received from the
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Deputy Registrar, High Court, Appellate Side; Bombay; requiring ™
his appearance before the Bombay High Court or filing of an Affi-
davit by him or the Secretary-General, Lok Sabha, in connec-
tion with  cerfain writ petitions filed in that court, the
Additional Registrar, High Court Appellate Side, Bombay, in
his letter dated 6 August, 1988 had expressed deep regrets for
addressing the notices to him in the language of the usual
notices addressed to the parties and had requested that these
be treated as cancelled.

The Speaker also informed that in connection with another
notice received from the Registrar of the High Court of Delhi
on 23rd September, 1988 requiring him to arrange to  show
cause in connection with Civil Miscellaneous Petition No. 4374/
88 and Civil Writ Petition No. 1991/88 filed by Shri Ude Singh
Dalal against the Union of India, the Speaker, Lok Sabha and
Shri Hardwari Lal, M.P., he had decided not to respond to the
notice and had passed on the relevant papers to the Minister of
State in the Ministry of Law &Justice for taking such action as
he might deem fit to apprise the Court of the correct Constitu-
tional position and the well established practice and convention
of the House. !

5. Papers laid on the Table
The following papers were laid on the Table: — 1

(1) (i) A copy of the Proclamation (Hindi and English
versiens) dated the 7th September, 1988 issued by
the President under article 356 of the Constitution
in relation to the State of Mizoram published in
Notification No. G.S.R. 905(E) in Gazette of India
dated the 7th September, 1988, under article 356 (3)
of the Constitution.

(i) A copy of the Order (Hindi and English versions)

dated the 7th September, 1988 made by the President

; in pursuance of sub-clause (i) of clause (¢) of the

above proclamation published in Notification No.

GS.R. 906(E) in Gazette of India dated the T7th
September, 1988. '

(2) A copy each of the Reports dated the 6th September,
1988 and 7th September, 1988 of the Governor of
Mizoram to the President (Hlindi and English ver-
sions)
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(3) A copy of Draft Notification No, 1 5/88-CLV (Hindi and
3 . . ¢ V
gnghsh _versions) regarding exemption toI certain Goverg‘ment
3 &m&argfes g)c;;n ar:iqu?g:exit% %f sub-section (3) (b) of section
es i
to O ihe Cor Eaid %S Adt, , under sub-section (2) of sec-

6. Bills passed by Rajya Sabha
Secretary-General laid on the Table the followi il
by Bajya Subhar e fo ouirm.g Bills, as
(1) The Forest (Conservation) Amendment Bill, 1988.
(2) The Punjab Pre-emption (Chandigarh and i
Repeal) Bill, 1988. & = Detht
7. Statement by Minister
The Minister of State of the Ministry of Civil Aviation and
Tourism made a statement regarding the two accidents involv-

ing Indiap Airlines and Vayudoot aircraft near Ahmedabad and
Guwahati Airport respectively on the 19th October, 1988,

8. Matters under Rule 377

(1) Shri Hafiz Mohd. Siddiq raised a matter regarding need
for proper preservation of places of historical importance parti-
cularly those in Moradabad district of Uttar Pradesh.

(2) Shri G. S. Basavaraju raised a matter regarding necd to
resolve the labour problems in New Mangalore Port.

(3) Shrimati Usha Choudhary raised a matter regarding
need to issue directives to Nationalised banks and Cooperative
banks in Maharashtra to grant. liberalised loans to the people
affected by hcavy rains.

(4) Shri Virdhi Chander Jain raised a matter  regarding
need to re-schedule the timings of trains running between Barmer
and Agra Fort. ’ /

(5) Dr. Prabhat Kumar Mishra raised a matter regarding negd
to establish a bench of Madhya Pradesh High Court in Chhatis-
garh region.

(6) Shri Mullappally Ramachandran raised a matter regard-
ing need to set up a State Coaching Centre of N.L.S, in Cannanore
in Kerala.



(7)Shri K. Ramachandra Reddy raised a matter regarding @
need to fill up the vacant posts in Regional Oil Seeds Rescarch
Station at Kadiri in Anantapur district, Andhra Pradesh.

(8) Shri V. S. Krishna Iyer raised a matter regarding neecd
to restore the original timings of the Mahalakshmi Express from
Bangalore.

9. Statutory Resolution— Adopted.
Shri Buta Singh moved the following Resolution:—

“That this House approves the Proclamation issued by
the President on the 7th September, 1988 under
article 356 of the Constitution in relation to the
State of Mizoram.” ;

The following members took part in the debate: —
(1) Shri E. Ayyapu Reddy b
(Lok Sabha adjourned at 1.02 P.M. and re-assembled at 2.05 P.M.)

(2) Shri N. Tombi Singh |
(3) Shri Sharad Dighe

(4) Shri Baju Ban Riyan \
(5) Dr. G. S. Rajhans i

(6) Shri Syed Shahabuddin ,
(7) Shri Yogeshwar Prasad Yogesh {
(8) Shri Indrajit Gupta i
(9) Shri Vir Sen '.

(10) Shri Bhadreswar Tanti '
(11) Shri Balwant Singh Ramoowalia

Shri Buta Singh replied to the debate.
The Resolution was adopted:

10. Statutory Resolution— Under Consideration
Shri Buta Singh moved the following Resolution:—

“That this House approves the continuance in force of
the Proclamation issued by the President on the 11th
May, 1987 under article 356 of the Constitution in
relation to the State of Punjab, far a further period
of six months with effect from the 11th November,
1988.” |



The following members took part in the debate:—
(1) Shri B. B. Ramaiah |
(2) Shri R. L. Bhatia
(3) Shri Saifuddin Chowdhary
(4) Shri Naresh Chandra Chaturvedi ;
(5) Shri Thampan Thomas (Speech unfinished)

The discussion was not concluded.

11. Report of Business Advisory Committee .

Shri P. Namgyal presented the Sixtieth Report of the Busi-
ness Advisory Committee.

6 P.M.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 3rd Nov-
ember, 1938)

SUBHASH C. KASHYAP,
| Secretary-General.

5
MGIPMRND—LS 1—1559 LS—2-11-1988—850.



LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, November 3, 1988/Kartika 12, 1910 (Saka)

No. 389
11-01 A M.

1. Starred Questions

Starred Questions Nos. 21—24, 27, 28 and 34 were orally
answered. Replies to Starred Questions Nos. 26, 29—33, 35
and 37—40 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 78—84, 86—141, 143—
163, 165—174, 176—194, 196—202, 204—212, 214—225, 227—231
and 233 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:

(1) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Hooghly Dock and Port Engineers Limited, Cal-
cutta, for the year 1985-86.

ii) Annual Report of the Hooghly Dock and Port

@ Engineers Limited, Calcutta, for the year 1985-86
along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.
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(2) A copy of the Kandla Port Employees (Reimburse-
ment of Tuition Fees) (Amendment) Regulations,
1988 (Hindi and English versions) publishd in Notifi-
cation No. G.S.R. 913(E) in Gazette of India dated
the 8th September, 1988 under sub-section (4) of
section 124 of the Major Port Trusts Act, 1963.

4._ Assent to Bills ;

(i) Secretary-General laid on the Table the following Bills
passed by the Houses of Parliament during the last session and
assented to:— ' BTNy XX . Y7

(1) The Bharat Petroleum Corporation Limited (Deter-
mination of Conditions of Service of Employees)
Bill, 1988,

(2) The Benami Transactions (Prohibition) .Bill, 1888.
(3) The Appropriation (Railways) No. 4 Bill, 1988.
(4) The Appropriation (No. 4) Bill, 1988.

(5) The Prevention of Corruption Bill, 1988.

(6) The Auroville Foundation Bill, 1988.

(7) The Merchant Shipping (Amendment) *Bill, 1988.

(8) The Dock Workers (Regulation of Employment)
Amendment Bill, 1988.

(9) The Delhi Rent Control (Amendment) Bill, 1988.
(10) The Jamia Millia Islamia Bill, 1988.
(ii) Secretary-Genera] also laid on the Table copies, duly
authenticateq by the Secretary-General of Rajya Sabha, of

the following Bills passed by the Houses of Parliament during
the last session and assented to:—

(1) The Cine-workers and Cinema Theatre Workers
(Regulation of Employment) Amendment Bill, 1988.

(2) The Alcock Ashdown Company Limited (Acquisition
of Undertakings) Amendment Bill, 1988. 4

(3) The National Waterway (Sadiya-Dhubri Stretch ot
the Brahmaputra River) Bill, 1988.

(4) Te Religious Institutions (Prevention of Misuse)
Bill, 1988.
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(5) The Arms (Amendment) Bill, 1988.

(6) The National Security (Amendment) .Bill 1988

(7) The Prevention of Iliicit Traffic .in)Nam’tic Drugs
and Psychotropic Substances Bill, .1988.

(8) The Aircraft ‘(Amendment) Bill, 1988.

(9) The Labour Laws (Exemption from Furnishing Re-
turns and Maintaining Registers by certain Zstab-
lishments) Bill, 1988.

(10) 3&3 State of Arunachal Pradesh (Amendment) “Bill,

(11) The Water (Prevention .ang --Contro] :of Pollitio
‘Amendment Bill, 1988. ™)

(12) The Motor Vehicles-.Bill, .1988.
5. Statement by Minister

The Minister of State of the Ministry of Food Processing
industries made a statement regarding the clearance.given to
the proposal of M|s Punjab Agro Industries Corporation fo1
setting up a joint venture.in Punjab'with Mg Voltas and in
collaboration with M|s PEPSICO.

6. Motion for Election to Committee.
SHRI AMAL DATTA moved the following motion:—

“That this House do recommend to Rajya Sabha that
Rajya Sabha do agree to nominate a member from
Rajya Sabha to associate with the Committee . on
Public -Accounts of this House for the unexpired
portion of the term of the Committee ending on .the
30th April, 1989 vice Shrij Kalpnath Raj ceased to
be a member of the Committee on his appointment
as a Minister of State and do communicate - .to this
House the name of the member so nominated by
Rajya Sabha.”

The motions was adopted.
7. Motion regarding extension of time for presentation of re-

port of Committee of privileges .
SHRI JAGAN NATH KAUSHAL moved the followi
motion: —
“That this House do further extend upto the last day of
the ﬁist week of the mext session the-time .for the
3



presentation of the Report of the Committee of {
Privileges in regard to allegation made by Shri K.
P. Unnikrishnan, M.P., against the Minister of State
in the Ministry of Commerce (Shri Priya Ranjan
Das Munsi) on 10th December, 1987, during discus-
sion on ‘No Confidence Motion.”

. The motion was adopted.

8. Motion regarding sixtieth report of the Business advisory
" Committee ..

...SHRIMATI SHEILA DIKSHIT moved the following motion:

“That this House do agree with the Sixtieth Report of
the Business Advisory Committee presented to the
House on the 2nd November, 1988.”

The motion was adopted.
9. Matters under Rule 377

(1) Shri Madan Pandey raised a matter regarding steps to
check dengue fever and encephalitis in Gorakhpur division of
Uttar Pradesh.

(2) Shri Shantaram Naik raised a matter regarding need
to upgrade the Research Complex at Ella, old Goa into a full
fledged institute.

' (3) Dr. K. S. Bhoi raised a matter regarding steps to help
the engineering industry in the country to overcome the crisis
caused due to non-availability of scrap.

(4) Shri Radhakanta Digal raised a matter regarding need
to check illegal felling of trees in the country, particularly
in Orissa.

(5) Shri Sharad Dighe raised a matter regarding need to
increase the quota of edible oil to Maharashtra.

(6) Shri Braja Mohan Mohanty raised a matter regrding
need to restore the old timings of Nilanchal and Delhi-Puri
Express traing and restoration of withdrawn trains passing
through Orissa.

(7) Shri M. R Janarthanan raised a matter regarding non-
functioning of telephones in Tamil Nadu. -
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(8) Shri Balwant Singh Ramoowalia raised a matter re-
garding need to inquire into the role of Bhakra Management

Board in releasing water without any warning during recent
floods.

10. Statutory Resolution—Adopted

Further discussion on the following Resolution moved by
Shri Buta Singh on the 2nd November, 1988, continued: —

“That this House approves the continuance in force of
the Proclamation issued by the President on the
11th May_ 1987 under article 356 of the Constitution
in relation to the State of Punjab, for a further

veriod of six months with effect from the 11th
November, 1988.”

The following members took part in the debate:—

(1) Shri Thampan Thomas
(2) Shri Zainul Basher

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.05 P.M)
(3) Dr. G. S. Dhillon
(4) Smt. Geeta Mukherjee
(5) Shri Sharad Dighe
(6) Shri Mohd. Ayub Khan
(7) Shri A C. Shanmugam
(8) Shri Virdhi Chander Jain
(9) Shri Satyendra Narayan Sinha
(10) Shri K. D. Sultanpuri
(11) Shri Het Ram
(12) Shri Shantaram Naik
(13) Shri Bhadreswar Tanti
(14) Shri Piyus Tiraky
(15) Shri Mahabir Prasad Yadav
(16) Shri C. Janga Reddy
(17) Shri Keyur Bhushan
(18) Shri N.V.N. Somu
(19) Shri Balwant Singh Ramoowalia
(20) Shri Kali Prasad Pandey
(21) Prof . Saif-ud-Din Soz
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Shri P. Chidambaram replied to the debate.
The Resolution was adopted.
11. Government Bill-Introduced =

The Salary, Allowances and Pension of Members of Parlia-
ment (Amendment) Bill, 1988.

12. Discussion under Rgle 193

Shri C. Janga Reddy raised a discussion on the demands
of farmers and agricultural labour.

The discussion was not eoncluded.
6.16 P.M.
(Lok Sabha adjourned till 11 AM. on Friday, the 4th Novem-
ber, 1988)

SUBHASH C. KASHYAP,
Secretary-<General.
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’ LOK SABHA

BULLETIN—PART 1
. [Brief Record of Proceedings]

Friday, November 4, 1988|Kartika 13, 1910 (Saka)

No. 390
11.02 A M.

1. Starred Questions

S?arred Question; Nos. 41 and 43-46 were orally answered.
Replies to the remaining questions were laid on the Table.

2. Unstapred Questions

Replies to Unstarred Questions Nos. 234—244 246——441
443 447 449 and 450 were laid on the Table. ’

3. Cancellation of Sittimg of Lok Sabha on 14 November, 1988

The House decided that on account of 99th Birth Anniversary
of Shri Jawaharlal  Nehru, the sitting of the House fixed for
Monday, 14 November. 1988. be cancelled.

4. Papers laid on the Table

The following papets were laid on the Table:—

(1) A copy each of the following Notifications (Hindi
and English versions) under section 41 of the Fi-
nance Act, 1979: —

(i) G.S.R. 875(E) published in Gazette of India dated
the 23rd August, 1988 together with an explana-
tory memorandum regarding exemption to His
Excellency Mr. A. A. Mokanouy, Vice-President
of the Presidium of the Supreme Soviet of USSR
and Mr. Molchanoy, Deputy Head of the Devart-
ment of South Asia on their visit to India. from
the payment of Foreign Travel tax.

(ii)) G.SR. 878(E) published in Gazette of India da-
ted the 26th August, 1988 together with an expla-
natory memorandum regarding exemption to His
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Excellency Mr. Rashleigh E. Jackson, Minister
of Foreign Affairs of Guyana and two other mem-
bers of delegation who visited India from 23rd to

27th August, 1988, from the ent forei
travel tax. payment of fore'gn

(iii) G.S.R. 879(E) published in Gazette of India
dated the 26th August 1988 together with an ex-
planatory memorandum regarding exemption to
His Excellency Mr. Ali Alatas, Minister of Fo-
reign Affairs of the Republic of Indonesia and
other members of delegation who  visited India
from 24th to 26th August, 1988, from the payment
of foreign travel tax.

(iv) G.S.R. 951(E) published in Gazette of India dated
the 27th September, 1983 together with an explana-
tory memorandum regarding exemption to their
Majesties King Bir>ndra Bir Bikram Shah Dev and
Queen Aishwarya Rajya Laxmi Devi Shah of Nepal
and other members of delegation who visited India
from 29th to 30th September, 1988, from the pay-
ment of foreign travel tax.

(v) G.S.R. 955(E) published in Gazette of India dated
the 28th September. 1988 together with an  ex-
planatory memorandum regarding exemption to
His Excellency Mr. H. M. Ershad, President of
the People’s Republic of Bangladesh and other
members nf delegation who visited India on  29th

September, 1988, from the payment of foreign travel
tax. t ;

(2) A cooy each of the following Notifications (Hindi
and English versions) under section 159 of the Cus-
toms Act, 1962:—

(i) S.0. 892(E) published in Gazette of India dated the
27th September, 1988 together with an explanatory
memorandum laying down the rates of exchange for
conversion of certain foreign currencies into Indian
currency or vice-versa. *

(ii) G.S.R. 958(E) published in Gazette of India
dated the 28th September, 1988 together with an
explanatory memorandum making certain amend-
ments to Notification No. 132-Customs dated the
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2nd July, 1980 so as to add one more product of
Nepalese origin to the List of items which qualify
for preferential entry into India in terms of the
Indo-Nepal Treaty of Trade, 1978.

(iii) G-S.R. 959(E) published in Gazette of India dated
the 28th September, 1988 together with an  ex-
planatory memorandum making certain amend-
ments to Notification No. 132-Customs dated the
2nd July, 1988 so as to add three more products of
Nepalese origin to the List of items which qualifyy
for preferential entry into India in terms of the
Indo-Nepal Treaty of Trade, 1978.

(iv) G.SR. 998(E) published in Gazette of India
dated the 7th October, 1988 together with an ex-
planatory memorandum laying down the revised

rate of exchange for conversion of Russian Rouble
into Indian Currency or vice-versa.

(v) G.S.R. 1029(E) published in Gazette of India dated
the 24th October, 1988 together with an explana-
tory memorandum regarding revised rate of ex-
change for conversion of Russian Rouble into
Indian Currency or vice-versa.

(3) A copy each of the following Notifications (Hindi and
English versions) under sub-section (2) of section 38
of the Central Excises and Salt Act, 1944:—

(i) G.S.R. 866(E) published in Gazette of India dated
the 19th August, 1988 together with an explana-
tory memorandum making certain amendments to
certain Notifications so as to exempt packaging
material from the whole of duty when brought for
use in the manufacture of excisable goods in a Free
Trade Zone and to further provide for removal of
any capital goods after a period of three years
from a Free Trade Zone to the Domestic Tariff
area on payment of appropriate duty on the dep-
reciated value at the time of clearance.

ii) The Central Excise (Fifth Amendment) Rules. 19558
@ published in Notification No. G.S.R, 895(E) in
Gazette of India dated the Ist September, 1988.
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(iii) The Central Excise (Sixth Amendment) Rules,
1988 published in Notification No. G.S.R. 996(E)
in Gazette of India dated the 6th October, 1988.

(4) A copy each of the following Notifications (Hindi

and English versions) under section 296 of the In-
come-tax Act, 1961: —

(i) S.0. 2892 published in Gazette of India dated the
1st October, 1988 regarding exemption to ‘The
Ahmedabad Textile Mills Foundation’ under sec-
tion 10(23C) of the Income-tax Act, 1961 for the

period covered by the assessment years 1985-86 to
1988-89. .

(ii) S.O. 2893 published in Gazette of India dated the
1st October, 1988 regarding exemption to ‘Jnana
Prabodhini. Pune’ under section 10(23C) of the
Income-tax Act, 1961 for the period covered by the
assessment year 1988-89.

(iii) S.O. 2894 published in Gazette of India dated the
1st October, 1988 regarding exemption to ‘The
Adult Training Centre for the Blind, Ahmedabad’
under section 10(23C) of the Income-tax Act, 1961
for the period covered by the assessment years
1987-88 to 1988-89.

(iv) S.0. 2895 pubiished in Gazette of India dated the
1st October, 1988 regarding exemption to ‘The Maha-
rashtra State Council for Child Welfare, Bombay’
under section 10(23C) of the Income-tax Act, 1961
for the period covered by the assessment years
1986-87 to 1988-89.

(v) S.O. 2896 published in Gazette of India dated the
1st October, 1988 regarding exemption to ‘SOS
Children’s Village of India, New Delhi’ under sec-
tion 10(23C) of the Income-tax Act, 1961 for the
period covered by the assessment years 1980-81 to
1988-89. '

(vi) S.0. 2897 published in Gazette of India dated the
1st October, 1988 regarding exemption to
‘Gandhigram Trust, Gandhigram, Madurai’ under
section 10(23C) of the Income-tax Act, 1961 for
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the period covered by the assessment years 1986-
87 to 1988-89.

(vii) S.0. 2898 published in Gazette of India dated the
Ist October, 1988 regarding exemption to ‘Harijan
Sevak Sangh, New Delhi’ under section 10(23C)
of the Income-tax Act, 1961 for the period cover-
ed by the assessmen; year 1988-89,

(viii) S.0. 2899 published in Gazet:e cf India dated the
Ist October. 1988 regarding exemption to ‘Swami
Sukhdevanand Trust, Rishikesh’® under section
10(23C) of the Income-tax Act, 1961 for the
period covered by the assessment years 1985-86
to 1988-89.

(ix) S.0. 2900 published in Gazette of India dated the
Ist October, 1988 regarding exemption to ‘Assain
Rifles Group Insurance Scheme, Shillong’. under
section 10(23C) of the Income-tax Act, 1961 for
the period covered by the assessment year 1988-89.

(x) S.0. 2901 published in Gazette of India dated the
1st October, 1988 regarding exemption to ‘Bhagini
Samaj, Bombay,” under section 10(23C) of the
Income-tax Act, 1961 for the period covered by
the assessment years 1985-86 to 1988-89.

(xi) S.0. 2902 published in Gazette of India Jated the
1st October, 1988 regarding exemption t0 ‘The
Muncherjee Nowroljee Banajee Industrial Home
for the Blind, Bombay’. under section 1(23C) of
the Income-tax Act, 1961 for the period covered
by the assessment year 1988-89.

(xii) S.O. 2903 published in Gazette of India dated the
1st October, 1988 regarding exemption to ‘Friends
of Moral Re-armament (India), Maharashtra’,
under section 10(23C) of the Income-tax Act, 1961

for the period covered by the assessment years

1985-86 to 1988-89.
(xiii) S.O. 2904 published in Gazette of India dated
" the 1st October, 1988 regarding exemption to
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‘People’s Action for Development (Maharaéhtra) )
under section 10(23C) of the Income-tax Act, 1961 ¢
{or the period covered by the assessment year

(xiv) S.O. 2905 publisheq in Gazette of India dated the
1st October, 1988 regarding exemption to ‘Sri
Ramakrishna Ashram, Nimpith, West Bengal’,
under section 10(23C) of the Income-tax Act,

1961 for the period covered by the assessment year
1988-89.

(xv) S.O. 2906 published in Gazette of India dated the
1st October, 1988 regarding exemption to ‘The
Little Sisters of the Poor’, Calcutta’, under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment year 1988-89.

(xvi) S.O. 2907 published in Gazette of India dated
the 1st October, 1988 regarding exemption to ‘The
Sharadhanand Mahilashram, Bombay’, under
section 10(23C) of the Income-tax Act, 1961 for the

period covered by the assessment years 1986-87 to
1988-89.

(xvii) S.O. 2908 published in Gazette of India dated the
1st October, 1988 regarding exemption to ‘The
Annie Besant Trust, Madras’, under section
10(23C) of the Income-tax Act, 1961 for the period
eovered by the assessment year 1988-89.

(xviii) S.0. 2909 published in Gazette of India dated
the 1st October 1988 regardinﬁrexemption to ‘Veda
Rakshang Nidhi Trust, Madras’, under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment year 1988-89.

(xix) S.O. 2010 publisheq in Gazette of India dated
the 1st October, 1988 regarding exemption to
‘Gujarat Chief Minister’s Relief Fund’, under
section 10(23C) of the Income-tax Act 1961 for
the period covered by the assessment years 1987-
88 and 1988-89.

(xx) S.0. 2911 published in Gazette of India dated
the 1st October. 1988 regarding exemption to ‘St.
Joseph’s Education and Medical Relief Society,
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Bombay’, under section 10(23C) of the Income-tax

Act, 1961 for the period covered by the assess-
ment years 1985-86 to 1988-89.

(xxi) S.0. 2912 published in Gazette of India dated
the 1st October, 1988 regarding exemption to ‘The
Research and Information System for the Non-
Aligned and other Developing Countries, New
Delhi’, under section 10(23C) of the Income-tax
Act, 1961 for the period covered by the assessment
years 1984-85 to 1988-89.

(xxii) S.O. 2913 published in Gazette of India dated
the 1st October, 1988 regarding exemption to ‘The
Amalgamated Tamil Nadu Shares of the Post War
Services Reconstruction and Rehabilitation of
Ex-servicemen Funds’, under section 16(23C) of
the Income-tax Act, 1961 for the period covered
by the assessment year 1988-89.

(xxiii) S.0. 2914 published in Gazette of India dated
the 1st October 1988 regarding exemption to ‘The
Bombay Panjrapole, Bombay', under section
10(23C) of the Income-tax Act, 1961 for the
period covered by the assessment years 1986-87
to 1988-89.

(xxiv) S.0. 2915 published in Gazette of India dated
the 1st October, 1988 regarding exemption to
‘Sanjivani Trust, Bombay’, under section 10(23C)
of the Income-tax Act, 1961 for the period covered
by the assessment year 1988-89.

(xxv) S.O. 2916 published in Gazette of India dated
the 1st October, 1988 regarding exemption to ‘Sir
Vithaldas Damodar Thackersey Charitable Trust.
Bombay’, under section 10 (23C) of the Income-
tax Act, 1961 for the period covered by the assess-
ment years 1987-88 to 1988-89.

i) S.O. 2917 published in Gazette of.India dated

(xx‘ai)e Slst Octobe}x?, 1988 regarding exemption to ‘Nava-
jivan Trust, Ahmedabad’, under section 10 (23C) of
the Income-tax Act, 1961 for the period covered
by the assessmeny year 1988-89. -
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(xxvii) S.0. 2918 published in Gazette of India dated
- the 1st October, 1988 regarding exemption to ‘Maha-
rana Pratap Smarak Samit;, Udaipur’, under sec-
tion 1U(43C) of the Income-tax Act, 1901 for the

- period coverea by the assessment years 1985-86 to
1988-89. '

(xxviii) S.0. 2919 pubiished in Gazette of India dated
the 1st October, 1938 regarding exemption to ‘The
Gram Vikas Trust, Ahmedabad’, under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment years 1964-85 to 1988-8%.

(xxix) S.O. 2920 published in Gazette of India dated
the 1st October, 1988 regarding exemption to
‘Swaminarayan Aksharpith, Shahibaug, Ahmeda-
bad’, under section 10(23C) of the Income-tax Act,
1961 for the period covered by the assessment
years 1987-88 to 1988-89. ‘

(xxx) S.0. 2821 published in Gazette of India dated the
I1st October, 1988 regarding exemption to ‘The Theo-
sophy Company (India) Private Limited, Bombay’,
under section 10(23C) of the Income-tax Act, 1961
foga.t‘l;ge period covered by the assessment year

19 .

(xxxi) S.0. 2922 published in Gazette of India dated

"~ the 1st October, 1988 regarding exemption to ‘India
Internat'onal Centre, New Delhi’, under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment year 1988-89.

(xxxi*) S.O- 2923 published in Gazette of India dated
the 1st October, 1988 regarding exemption to ‘Sri
Satya Sai Central Trust, Brindavan, Bangalore’,
under section 10(23C) of the Income-tax Act,

1961 for the period covered by the assessment year
1988-89.

(xxxiii) S.0. 2924 published in Gazette of India dated

the 1st October, 1988 regarding exemption to
‘Cathedral Relief Service, Calcutta’, under section
10(23C) of the Income-tax Act, 1961 for the
- period covered by the assessment year 1988-89.

8



(xxxiv) ‘§.0. 2925 published in Gazette of Indin dated
!;hc st October, 1988 regarding exemption to
Agri-Horticultural Society, Madras®, under section
10(23C) of the Income-tax Act, 1961 for the

period covered by the assessment years 1984-85 to
1988-89. }

(xxxv) S.0. 2926 published in Gazette of India dated
the 1st October, 1988 regarding exemption to
‘Sanjay Gandhi Memorial Trust, New Delhi’
under section 10(23C) of the Income-tax Act,

1961 for the period covered by the assessment
year 1988-89. ’

(xxxvi) S.0. 2927 published in Gazette of India dated
the 1s: October, 1988 regarding exemption (o
‘Association of State Road Transport Undertak-
ings, New Delhi’, under section 10(23C) of the
Income-tax Act, 1961 for the period covered by
the assessment years 1986-87 to 1988-89.

(xxxvii) S.O. 2928 published in Gazette of India dated
the 1st October, 1988 regarding exemption t0
‘Insdtute of Rural Management, Anand, Gujarat’,
under section 10(23C) of the Income-tax Act.
1961 for the period covered by the assessmeni
years 1986-87 to 1988-89.

(xxxviii) S.O. 2929 published in Gazette of India dated
the 1st October, 1988 regarding exemption to “The
Institute of Company Secretaries of India’, under
section 10(23C) of the Income-tax Act. 1961 for
the period covered by the assessment year 1988-89.

(xxxix) S.O. 2930 published in Gazette of India dated
the 1st October, 1988 regarding exemption 1O
‘Bharatiya Adimiati Sevak Sangh, New Delhi’,
under section 10(23C) of the Income-tax Act,
1961 for the period covered by the assessment
years 1987-88 to 1988-89.
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(x) S.0. 2931 published in' Gazette of India dated the
Ist October, 1988 regarding exemption to ‘Em-
manua]l Full Gospel Mission Trust, Salem’. under
section _10(23C) of the Income-tax Act, 1961 for
the period covered by the assessment years 1985-
86 to 1988-89.

(x1i) S.0. 2932 Published in Gazette of India dated the
1st October, 1988 regarding exemption to ‘Rama-
krishna Vivekananda Mission and Vivekananda
Math, Barrackpore, West Bengal’, under section
10(23C) of the Income-tax Act, 1961 for the
period covered by the assessment years 1986-87
to 1988-89.

(xlii) S.O. 2933 published in Gazette of India dated
the 1st October, 1988 regarding exemption to
‘Raja Ram Mohan Roy Library Foundation, Cal-
cutta’, under section 10(23C) of the Income-tax
Act, 1961 for the period covered by the assess-
ment year 1988-89.

(xliii) S.0. 2934 published in Gazette of India dated
the 1st October, 1988 regarding exemption to
‘Institute for Motivating Self-Employment, Cal-
cutta’, under section 10(23C) of the Income-tax
Act, 1961 for the period covered by the assess-
ment year 1988-89.

(xliv) S.0. 2935 published in Gazette of India Jated
the 1st October, 1988 regarding exemption to
‘Centre for Public Sector Studies, New Delhr’,
under section 10(23C) of the Income-tax Act,
1961 for the period covered by the assessment
year 1988-89.

(xiv) S.0. 2936 published in Gazette of India Jated the

ist October, 1988 regarding exemption to ‘Sri
Krishna Gopal Ayurvedic Bhavan (Dharmarth
Aushdhalya), Kalera, Distt. Ajmer’, under section

10



10(23C) of the Income-tax Act, 1961 for the

period covered by the assessment years 1986-87
to 1988-89.

(xlvi) S.O. 2937 published in Gazette of India dated
the 1st October, 1988 regarding exemption to ‘South
Central Zone Cultural Centre, Nagpur’, under sec-
tion 10(23C) of the Income-tax Act, 1961 for the

period covered by the assessment years 1987-88 and
1988-89.

(xlvii) S.O. 2938 published in Gazette of India dated
the 1st October, 1988 regarding exemption to ‘Bu-
reau of Indian Standards, New Delhi’, under section
10(23C) of the Income-tax Act, 1961 for the period
covered by the assessment year 1988-89.

(xlviii) S.O. 2939 published in Gazetft> of India dated

. the 1st October, 1988 regarding exemption to ‘Bihar
School of Yoga’, under section 10(23C) of the
Income-tax Act, 1961 for the period covered by the
assessment years 1987-38 to 1988-89.

(xlix) S.O. 2940 publish>d in Gazette of India dated
the 1st October, 1988 regarding exemption to
‘South Zone Cultura; Centre, Thanjavur’, under
section 10(23C) of the Income-tax Act, 1961 for

the period covered by the assessment years 1987-88
and 1988-89.

(5) A copy of the Notification No. G.S.R. 874(E) (Hindi
and English versions) published in Gazette of India
dated the 19th August. 1988 regarding exemption
from payment of the whole of the Foreign Exchange
Conservation (Travel) Tax on any release of foreign
exchange for pilgrimage to Hayat Pitafi in Pakistan,
under section 105 of the Finance Act, 1987.

(6) A copy each of the following Annual Reports
(Hindi and English versions):—

i) Report of the Varada Grameena Bank for the
¢ vggr ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.
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(ii) Report of the Ranchi Kshetriya Gramin Bank
for the year ended the 31st December, 1987 to-
gether with the Accounts and the Auditor’s Re-
port thereon.

(iii) Report of the Nagaland Rural Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(iv) Report of the Rae Bareli Kshetriya Gramin Bank
for the year ended the 31st December, 1987 toge-
;her with the Accounts and the Auditor’s Report
thereon.

(v) Report of the Tungabhadra Gramin Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(vi) Report of the Panchamahal Vadodara Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon.

(vii) Report of the Sri Sathavahana Grameena Bank
for the year ended the 31st December, 1987 toge-
ther with the Accounts and the Auditor’s Report
thereon.

(viii) Report of the Sagar Gramin Bank for the year en-
ded the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(ix) Report of the Shahdol Kshetriya Gramin Bank for
the year ended the 31st December, 1887 together
with the Accounts and Auditor’s Report thereon.

(x) Report of the Jaipur Nagaur Aanchalik Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s
Report thereon.,

(xi) Report of the Ballia Kshetriya Gramin Bank for
the year ended the 31st December, 1987 together
with the Accounts and the Auditor’s Report there-
on:

12



(xii) Report of the Rayalaseema Grameena Bank for
the year ended the 31st December, 1987 togethér
with the Accounts and the Auditor’s Report
thereon. X

(xiii) Report of the Kamraz Rural Bank for the year
ended the 3lst December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(xiv) Report of the Kapurthala Firozpur Kshetriya
Gramin Bank for the year ended the 31st Decein-
ber, 1987 together with the Accounts and the Au-
ditor’s Report thereon.

(xv) Report of the Pragjyotish Gaonlia Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’'s Report thereon.

(xvi) Report of the Prathmyg Bank for the year ended
the 31st December, 1987 together with the Ac-
counts and the Auditor’s Report thereon.

(xvii) Report of the Palamau Kshetriya Gramin Bank for
the year ended the 31st December, 1987 together
with the Accounts and the Auditor’s Report there-
On‘

(xviii) Report of the Kashi Gramin Bank for the year en-
ded the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(xix) Report of the Madhubani Kshetriya Gramin Bank
for the year ended the 31st December, 1987 toge-
ther with the Accounts and the Auditor’s Report

thereon.

(xx) Report of the Santhal Parganas Gramin Bank for
the year ended the 31st December, 1987 together
with the Accounts and the Auditor’s Report there-

on.
(xxi) Report of the Rushikulya Gramya Bank for th2

year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

ii) Report of the Manipur Rural Bank for the year
e elxdedp(:he 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.
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(xxiii) Report of the Pithoragarh Kshetriyva Grami
Bank for the year ended the 31st Deeeimber, 1981':‘

together with the Accounts and itor’
Report thereon. and the Auditor's

(xxiv) Report of the Subansiri Gaonlia Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor's Report thereon.

(xxv)  Report of the Begusarai Kshetriva Gramin
Bank for the year ended the 3ist Decellrnber, 1987
together  with the Accounts and the Auditor's
Report thereon.

(xxvi) Report of the Devi Patan Kshetriya Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s
Report thereon.

(xxvii) Report of the Faizabad Kshetriya Gramin
‘Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor's
Report thereon.

(xxviii) Report of the Bardhaman Gramin Bank for the
vear ended the 31st December, 1987 together with
the Accounts and the Auditor's Report thereon.

(xxix) Report of the Barabanki Gramin Bank for the
year ended the 31st December 1987 together with
the Accounts and the Auditor’s Report thereon.

(xxx) Report of the Cuttack Gramya Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(xxxi) Report of the Puri Gramya Bank for the year
ended the 3lst December, 1887 together with the
Accounts and the Auditor's Report thereon.

(xxxii) Report of the Bhagirath Gramin Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Audtor’s Report thereon.

xxxiii) Report of the Giridih Kshetriya Gramin Bank

( £or) thepvear ended the 31st December, 1?87 toge-
ther with the Accounts and the Auditor’s Report
thereon,

14
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(xxxiv) Report of the Vidur Gramin Bank for the
year ended the 31st December 1987 together with
the Accounts and the Auditor’s Report thereon.

(xxxv) Report of the Bastar Kshetriya Gramin Bank
for the year ended the 31st December, 1987 toge-

ther with the Accounts and the Auditor’
thereon. s Report

(xxxvi) Report of the Fatehpur Kshetriya Gramin
Bank for the year ended the 3lst December, 1987
together with the Accounts and the Auditor’s
Report thereon. '

(xxxvii) Report of the Pandyan Grama Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(xxxviii) Report of the Bareilly Kshetriya Gramin

for the year ended the 3Ist Decem-

ber, 1987 together with the Accounts and the
Auditor’s Report thereon.

(xxxix) Report of the Champaran Kshetriya Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s
Report thereon.

(x1) Report of the North Malabar Gramin Bank for
the year ended the 3lst December, 1987 together
with the Accounts and the Auditor’s Report
thereon.

xli) Report of the Drug Rajnandgaon Gramin Bank
( for trl’le year ended the 3lst December, 1987 toge-
ther with the Accounts and the -Auditor’s Report

thereon.

liiy Report of the Bilaspur Raipur Kshetriya Gra-
& ,r)nin ]IBJank for the year ended the 31st Decen;bex:,
1987 together with the Accounts and the Auditor’s

Report thereon.

iii) Report of the Dhenkanal Gramya Bank for t_he
(XI-u;)ear er;loded the 31st December 1987 together with
the Accounts and the Auditor’s Report thereon.
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(xliv) Report of the Kakathiya Grameena Bank
the year ended the 31st December, 1987 fg

with the Accounts and th Auditor’
thereon. e uditor’s Report

(x1v) Report of the Raigarh Kshetriya Gramin Bank
for the year ended the 31st December, 1987 t

ther with the Accounts and the Auditor’s Re%%?t
thereon.

(xlvi) Report of the Shri Venkatheswara Grameena
Bank for the year ended the 31st December, 1987

together with the Accounts and the Auditor’s
Report thereon.

(xlvii) Report of the Gaur Gramin Bank for the year
ended the 31st December, 1887 together with the
Accounts and the Auditor's Report thereon.

(xlviii) Reporc of the Sharda Gramin Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor's Report thereon.

(xlix) Report of the Sultanpur Kshetriya Gramin
Bank for the year ended the 31st December 1687
together with the Accounts and the Auditor’s

Report thereon.

(1) Report of the Shivalik Kshetriya Gramin Bank
for the yzar ended the 31st December, 1987
ther with the Accounts and the Auditor’s Report
thereon.

(li) Report of the Lakhimi Gaonlia Bank for the year

ended the 31st December, 1987 together with the
Accounts and the Auditor's Report thereon.

i) Report of the Allahabad Kshetriya Gramin Bank

@ )for the year ended the 31st December, 1987 toge-

ther with the Accounts and the Auditor’s Report
thereon.

liii) Revort of the Monghyr Kshetriya Gramin Bank
( for the vear ended the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon. G ek
(liv) Report of the Samvut Kshetriya Gramin
)fm- the vear ended the 31st December. 1’907 toge;'
ther with the Accounts and the Auditor’s Repor
thereon.
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(Iv) Report of the Golconda Grameena Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(lvi) Report of the Balasora Gramya Bank for the year
ended the 3ist December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(lvii) Report of the Pratapgarh Kshetriya Gramin
Bank for the year endedq the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon, ' '

(lviii) Report of the Arunachal Pradesh Rural Bank
for the year endeq the 31st December, 1987 toge-

ther with the Accounts and the Auditor’s Report
thereon.

(lix) Report of the Sriganganagar Kshetriya Gramin
‘Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon.

(1x) Report of the Sarayu Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(1xi) Report of the Magadh Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

ii) Report of the Bhagalpur Banka Kshetriya Gra-

(hmmin Bank for the year ended the 31st December,
1987 together with the Accounts and the Auditor’s
Report thereon,

Ixiii) Report of the Shekhawati Gramin Bank for the
® y)ear gx)ded the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

Ixiv) Report of the Mallabhum Gramin Bank for the
¢ y)ear eﬁlded the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

1 Report of the Junagadh Amreli Gramin Bank

(xvgor fﬁ’e year ended the 31st December, }987 toge-
ther with the Accounts and the Auditor's Report
thereon.
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(Ixvi) Report of the Ellaquaj Dehati Bank for the year‘m).

endeqd the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(Ixvii) Repart of the Mayurakshi Gramin Bank for the
year ended the 3ist December, 1987, together with
the Accounts and the Auditor’s Report thereon.

(Ixviii) Report of the Ganga Y¥Yamung Gramin Bank
for tne year ended the 31st December, 1987 toge«
tt}t;:r with the Accounts and the Auditor’s Report

reon,

(Ixix) Report of the Mithila Kshetriya Gramin Bank
for the year ended the 31st December, 1987 toge-
ttixer with the Accounts and the Auditor's Report

ereon. ’

(Ixx) Report of the Cachar Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor's Report thereon.

(Ixxi) Report of the Bolangir Aanchalik Gramya Bank
for the year ended the 31st December, 1987 together
with the Accounts and Auditor’s Report thereon.

(1xxii) Report of the Hissar Sirsa Kshetriya Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor’s Re-
port thereon.

(Ixxiii) Report of the Vindhyavasinj Gramin Bank for
the year ended the 31st December, 1987 together
with the Accounts ang the Auditor’s Report there-
on.

(ixxiv) Report of the Samastipur Kshetriya Gramin
Bank for the year ended the 31st December, 1987
together with the Accounts and the Auditor's Re-
port thereon,

(:xxv) Report of the Tripura Gramin Bank for the

year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(Ixxvi) Report of the Saran Kshetriya Gramin Bank

for .the year ended the 31st-December, 1987 to-

‘gether with the Accounts and the Auditor’s Report
" thereon.
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" (Ixxvii). Report of the Baitarani' Gramya Bark" for the
year ended .the 31st December, 1987 together with

the Accounts and the Auditor’s Report thereon.

. ‘(lxxviii) Report of the Haryana Kshetriya Gramin
Bank for ‘the year ended the 31st December, 1987

together with the Accounts and the Auditor’s
Report thereon,

. (Ixxix) Report of the Marwar Gramin Bank for the
year ended the 31st December, 1987 together with
the Accounts and the Auditor’s Report thereon.

(Ixxx) Report of the Chhatrasal Gramin Bank for the
year ended the . 31st December, 1987 together

with the Accounts and the Auditor’s Report there-
on. '

(Ixxxi) Report of the Kisan Gramin Bank for the year
ended the 31st December, 1987 together with the
Accounts and the Auditor’s Report thereon.

(Ixxxii) Report of the Siwan Kshetriya Gramin Bank
for the year ended the 31st December, 1987 together
with the Accounts and the Auditor’s Report there-
on. '

(Ixxxiii) Report of the Nainital Almora Gramin Bank
for the year ended the 31st December, 1987 to-
gether with the Accounts and the Auditor’s Report
thereon. '

(Ixxxiv) Report of the South Malabar Gramin Bank
for the year ended the 31st December. 1987 to-
gether with the Accounts and the Auditor’s Report
therron.

(Ixxxv) Report of the Mandla Bhalaghat Kshetriya

* Gramin Bank for the vear ended the 31st Decem-

ber, 1987 together with the Accounts and the
Auditor’s Report thereon.

(1xxxvi) Report of the Buldhana Gramin Bank for

" the vear ‘ended the 31st’ December 1987 together

with the Accounts and the Auditor’s Report there-
on. .

xxxvii) Report of the Uttar Banra Kshetriva Gramin

“( l' Bank: for the vear ended the 3Ist Deceml;er.’ 1987

together with the Accounts and the Auditor’s Re-
port thereon. !
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(7) A copy of the Notification No. S.0. 899(E) (Hindi and
English versions) published in Gazette of India dated
the 30th September, 1988 making certain amendments
in the Open General Licence No. 24|22 dated the 30th
March, 1988 issued under section 3 of the Imports and
Exports (Control) Act, 1947. ',

(8) The following statements (Hindi and English ver-
sions) showing action taken by the Government on
various assurances, promises and undertakings given

by the Ministers during the various sessions of Eighth
Lok Sabha:— '

(i) Statemen: No. XIX — Fourth, Session, 1985.

(iiy Statement No. XVIII — Fifth Session, 1986.

(iii) Statement No. XV — Sixth Session, 1986.

(iv) Statement No. XIII — Seventh Session, 1986,

(v) Statement No. XII — Eighth Session. 1987.

(vi) Statement No. VIII—Second Part of Eighth Seissgt';,
(vii) Statement No. VII — Ninth Session, 1987,
(viii) Statement No. V — Tenth Session, 1988.

(ix) Statement No. I — Eleventh Session, 1988.

5. Report of Committee on Public Undertakihgs

SHRI VAKKOM PURUSHOTHAMAN presented the Forty-
eighth Report (Hindi and English versions) of the Committee
on Public Undertakings on Action Taken by Government on
the recommendations contained in their Fifteenth Report on
Indian Petrochemicals Corporation Limited—Project Implemen-
tation.

8. Motion for Election to Committee

Shri Priya Ranjan Das Munshi moved t}'xe following
motion:— -

“That in pursuance of sub-section 3(c) of section 4.of
ThihemM‘;ﬁne Products Export Development Authority
Act, 1972, the members of this House do proceeéi
to elect, in such manner as the Speaker may direct,
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one member from among themselves to serve

X nseives to serve as a.
member of the Marine ~ Products Export Develop-
ment Authomy, .subject to the other provisions of
the said Act.” -

‘The- motion was' adopted. -
7. Government Bill—Intreduceq L S
The National Highways Authority of India Bill, 1988.

8. Matters under Rule 377

(1) Shri Ram Pyare Panika raised a matter régarding need
;? tex;iand communication and transport facilities in Mirzapur
istrict. .'

(2) Dr. Chandra Shekhar Tripathi raised a matter regar’dl
ing steps to improve the financial position of handloom wea-
vers.

(3) Shri Harish Rawat raised a matter regarding need to
declare the birth day of Maharishi Valmiki as a National Holi-
day. -

(4) Shri Shankar Dayal Singh raised a matter regarding
need to modernise Sindri Fertiliser Factory.

(5) Shri E. Ayyapu Reddy raised a matter regarding need
to review the implementation of Urban Land (Ceiling) Act,

(6) Shri Kali Prasad Pandey raised a matter regarding need
to issue directions to sugar mills in Bihar to start crushing
cane immediately in the interest of workers and cane growers.

(7) Shri Raj Kumar Rai raised a matter regarding measures
to check the population growth in the country. = | .

*9. Statement by Prime Minister rren

The Prime Minister made a statement regarding the recent
developments in the Maldives.

[ ——

e

*At 12.32 P.M.
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10. Government Bxll—Pmsed

The Salary, Allowances and Pension o-f Members of Parlza.
ment (Amendment) Bill, 1988

The motion for consideration of the Bill was moved by Shri
H. K. L. Bhagat.

‘The followmg members took part in the debute-—- e
(1) Shri Ananda Pathak: -
(2) Prof. Saif-Ud-Din Soz
(3) Dr. G. S. Dhillon
(4) Shri Indrajit Gupta

Shri H. K. L. Bhagat replied to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 to 6 were adopted.

Clauses 7 and 8 were adopted, as amended.

Clauses 9 and 10 were adopted.

Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill, as amended, be passed was moved
by Shri H. K. L. Bhagat.

The motion was adopted and the Bill, as amended was passed.

(Lok Sabha adjourned at 102 P.M. and reassembled at 2.04
PM.)

11. Discussion under rule 193

Further discussion on the demands of farme-s and agricultural
labour raised by Shri C. Janga Reddy on the 3rd Novembcr, 1988
continued.

ERRL A

The following members took part in the debate —

(1) Prof. Madhu Dandavate

(2) Shri Balkavi Bairagi

(3) Dr. Chandra Shekhar Tripathi: .- -
(4) Shri V. Sobhanadreeswara Rao.

The discussion was not concluded.
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12, Private Members’ Bills—Introduced

(1) The Constitution (Amendment) Bill, 1988 (Amendment
of article 16), by Prof. P. J. Kurien. ‘

(2) The Scheduled Caste Converts (Reservation of Posts and
Other Benefits) Bill, 1988, by Prof. P. J. Kurien'.

(3) The Married Women (Protection of Rights) Bill, 1988
by Shrimati Basavarajeswari. '

(4) The Banning of Sex Determination Tests Bill, 1988, by
Shrimati Basavarajeswari. '

(5) The Constitution (Amendment) Bill, 1988 (Amend-
ment of article 155), by Shri S. M. Guraddi. .

(6) The Constitution (Aniendment) Bill. 1988 (Substitution
of new article for article 263), by Shri S. M. Guraddi.

(‘7) The Right to Work Bill, 1988 by Shri Haroobhai Mehta.

(8) The High Court of Orissa (Establishment of a Permanent
Bench at Berhampur) Bill, 1988, by Shri Somnath Rath.

(9) The Constitution (Amendment) Bill, 1988 (Amend.
ment of article 141), by Shri Shantaram Naik.

(10) The Constitution (Amendment) Bill, 1_988 (Amend-
ment of article 344, etc ), by Shri Shantaram Naik.

(11) The Constitution (Amendment) Bill. 1988 (Amend-
ment of the Preamble), by Shri Shantaram Naik.

(12) The Constitution (Amendment) Bill, 1988 (Amend-
ment of article 143), by Shri Shantaram Naik.

13)_The Fareign Visits by the President and Members of
the ‘éoﬁnéil’ of Ministers Bill, 1988, by Shri Syed Shahabuddin.

(14 ial ill, 1988
(14) Tre Offizial Languages (Amendment) .Blll, 1988,
(Amendment of section 3), by Shri Syed Shahabuddin.

15) The Constitution (Scheduled Castes) Order (Amend-
metft) )Bill. 1988, by Shri Syed Shahabuddin.

16) The Commissions of Inquiry (Amendment) Bill, 1983
(Ange'ngment of section 5), by Prof. Madhu Dandavate.
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. (17) The Indian Telegraph (Amendment) Bill, 1983 (Am-
endment . .of section 5), by Shri Syed Shahabuddin. |

13. Private Member’s Bill—Under consideration

" The Constitution 5 endment) Bill, 1988 (Amendment of
article 311), by Shri sh Kurup.

‘Shri Suresh Kurup concluded his speech on the motion for
considerat'on of the Bill moved by him on the 12th August,

The following members took part in the debate:—
Q1) Shri Vijay N. Patil
(2) Shri Thampan Thomas
(3) Shri Shantaram Naik
(4) Dr. G. S. Rajhans
(5) Shri N. Tombi Singh
. (6) Shri Ramashray Prasad Singh '
(7) Shri Yogeshwar Prasad Yogesh
_+(8) Shri Harish Rawat
(9) Kum. Mamata Banerjee
_(10) Shri P. Chidambaram

The discussion was net concluded.
-8-08 P.M. o . o
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 15th
November, 1988)

SUBHASH C. KASHYAP,
Secretaw-Genefgl.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, November 15, 1988 Kartika 24, 1910 (Saka)

No. 391
11 AM.

1. STARRED QUESTIONS

Starred Questions Nos. 66, 67, 69 and 74—77 were orally
':i_'nsl;;rered. Replies to the remaining questions were laid on the
able.

2. UNSTARRED QUESTIONS
Replies to Unstarred Quetions Nos. 451-456, 458-502,
504, 505, 507—569 and 571—681 were laid on the Table.
3. PAPERS LAID ON THE TABLE
The following papers were laid on the Table:—

(1) A copy of the White Paper on actual performance

of Indian Drugs and Pharmaceuticals Limited,

vis-a-vis its objectives and obligations (Hindi and
English versions).

(2) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956: —

(i) Review by the Government on the working of the
Oil India Limited, Duliajan, for the year 1987-88
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(ii) Annual Report of the Oil India Limited, Duliajan

for the year 1937-88 along with Audited Accounts

and the comments of the Comptroller and Auditor
General thereon.

(3) A copy each of the following Production sharing
Contracts (Hindi and English versions):—

(i) Production sharing Contract dated the 19th Feb-
ruary, 1988 between the Government of India and
Oil and Natural Gas Commission and BHP Petro-
leum (India) Inc. for Block KK-OS-VI.

(ii) Production sharing Contract dated the 18th April,
1988 between the Government of India and Qil
India Limited and Chevron International Limited,
Texaco Exploration India Inc. for Block MN-OS-I.

(iit) Production sharing Contract dated the 4th June,
1988 between the Government of India and Oil and
Natural Gas Commission and Shell India Produc-
ggwaevelopment for Blocks KK-OS-II, and KK-

(iv) Production sharing Contract dated the 22nd July,
1988 between the Government of India and Oil and
Natural Gas Commission and Amoco India Petro-
leum Company for Block KG-OS-V.

(4) A statement (Hindi and English versions) (i) Cor-
recting the reply given on the 30th August. 1888 to
Unstarred Question No. 4257 by Shri Nandlal Choudh-
any regarding allotment of petrol pumps in Madhya
Pradesh and (ii) giving reasons for delavy in correct-
ing the reply. f

(5) A copy each of the following Notifications (Hindi
and English versions) under section 296 of the In-
come-tax Act, 1961:— !

(i) The Income-tax (Eighth Amendment) Rules, 1983
published in Notification No. S.0. 919(E) in Gazette
of India dated the 5th October, 1988.

(i) S.0. 936(E) published in Gazette of India dated the
10th October, 1988 regarding cancellation of Notifi-
cation No. S.O. 585(E) dated the 14th June, 1988.

2 !



(ii) The Income-tax (Ninth Amendment) Rules, 1988
publiished 1n Nouficatton No. 5.U. 937 (£) in Gazette
of India dated tne tUth October, 148s.

(6) A copy each of the ro.owing Notifications (Hindi
and kngusn versions) unaer secuon 159 of the Cus-
toms Act, 1962:—

(i) S.0. 979(E) published in Gazette of India dated the
25th October, 1988 togecher with an explanatory
memorandum laying aown the iates of exchange
for conversion of Japanese Yen into Indian cur-
rency or vice-versa,

(i) G.S.R. 843(E) published in Gazette of India dated
the Ytn August, 1983 together with an explanatory
memorandum rescinding the Notification No, 180/
86-Customs dated the 1st March, 1986.

(iii) G.S.R. 844(E) pub.ished in Gazette of India dated
the 9th August, 1988 together with an explanatory
memorandum extending the validity of Notifica-
tion No. 30/83-Customs dated the 25th February,
1983 upto 31st March, 1989. I

(iv) G.S.R. 880(E) published in Gazette of India
dated the 26th August, 1988 together with an ex-
planatory memorandum regarding reduction of
basic customs duty on unwrought nickel from 40
per cent ad valorem to Rupees Forty Five Thousand
per tonne and also exempting it from the levy of
the additional duty of customs.

(v) G.S.R. 890(E) published in Gazette of India dated
the 1st September, 1988 together with an explana-
tory memorandum so as to modify the procedure
in respect of video cassettes and tapes imported by
M/s. Electronic Trade and Technology Develop-
ment Corporation under the teleteach|Margadarshan

Programme. :

(vi) G.S.R. 831(E) published in Gazette of India dated
the 1st September, 1988 together with an explana-
tory memorandum making certain amendment to
Notification No. 204/76-Customs dated the 2nd
August, 1976 so as to dispense with the requisite

3



certificcte from the Directorate General of Techni-

cal Levelopment 1n respect of ropulated Printeu {9
Circuit Boards of computer Systems.

(vii) G.S.R. 892(E) published in Gazette of India dated
the lst Septemper, 1488 together witn an explana-
tory memorandum regarding exemption 1or speci-
fied raw materials required .or the manutacture of
solar ceils/modules from the wnole of additionai
duty of customs.

(viii) G.S.R. 9iC(E) and 911(E) published in Gazette of
India dated the 8tn Septemper, 1988 togetner witn
an explanatory memorandum providing for con-
cessional basic customs duty at che rate of 35 per
cent, full exempuon from additional duty and coc-
cessional auxiliary duty at the rate of 5 per cenl
upto 3uth Septemuwer, 1989.

(ix) G.S.R. 934(E) published in Gazette of India dated
the 16th September 1988 together with an explana-
tory memorandum seeking to amend the Notitia-
tion No. 89/85-Customs dated the 17th March, 1955
so ag to include ‘Rifamycin S’ alongwith ‘Rifampi-
cin S'.

(x) G.S.R. 935(E) published in Gazette of India dated
the 16th September, 1988 together with an ex-
planotory memorandum seeking to reduce basic
customs duty from the present rate of 40 per cent
ad valorem to 25 per cent on the import of com-
ponent parts of medical equipment.

(xi) G.S.R. 936(E) published in Gazette of India dated
the 16th September, 1988 together with an explana-
tory miemorandum prescribing concessional rate of
customs duty on specified raw materials and piece
paris required for the manufacture of spceifies
electronic components.

‘xil) G.S.1. $34(E) published in Gazette of India dated
tse 6th October, 1988 together with an explanatory
memorandum seeking to exempt additional duty
of customs on Mataphenoxy Benzaldehyde wnen
imported into India.
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(xiii)

G.S.R. 983(E) published in Gazette of India dated
the 26th October, 1988 together with an explanatory
memorandum laying down the revised rate of ex-
change for conversion of Pound Sterling into
Indian currency or vice-versa.

(xiv) S.0. 1000 (E) published in Gazette of India dated

(xv)

(xvi)

the 31st October, 1988 together with an explana-
tory memorandum laying down the revised rates
of exchange for conversion of Australian Dollars
into Indian currency or vice-versa,

S.0. 1007 (E) published in Gazette of India dated
the 1si November, 1988 together with an explana-
tory memorandum laying down the revised rates
of exchange for conversion of Austrian Schillings,
BLeigian Franes, Danish Kroners, Deutsche Marks,
Dutch Guilders, French Francs, Italian Lira, Nor-
weigian Kroners, Swedish Kroners and Swiss
Francs into Indian currency or vice-versa,

G.S.R. 1030(E) published in Gazette of India dated
the 25th October, 1988 together with an explanatocy
memorandum  providing  for the manner of
dealing with the imported goods winere the Pass
Book hoider is not a Manufacturer exporter.

(xvii) Notification No. 304/88-Customs ﬁublished in

(iazette of India dated the 11th November, 1988
togett.er with an explanatory memorandum seeking
to amend the Notification No. 125/86-Customs datea
the 17th February, 1986 so - as to add the item
“Automatic Vegetable Fryers” to the list of items
enjoving the conecessional basic customs duty of 35
per .cent.

(7) A copy each of the following Notifications (Hindi and

English versions) under sub-section (2) of section

38 of the Central Excises and Salt Act, 1944:—

(i) G.S.R. 885(E) published in Gazette of India dated

the 30th August, 1988 together with an explanatory
mesncrandum extending the validitv of Notifica-
tion No. 197|87-CE, 198|87-CE and 199/87-CE dated
the 28th August, 1987.
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@) G.S.R. 689(E) published in Gazette of India datea,

the lsi September, 1988 together with an explana®
tory memorandum extending the validity of Notui-
cation No. 207/87-CE dated the 8th Septemoer,

1987 upto the 30th September, 1989.

(iii) G.S.R. 893(E) published in Gazette of India dated
tne lst September, 1988 together with an explana-
tory niemorandum making certain amendments to

Notification No. 181/88-E dated the 13th May,
1938 so as to wholly exempt certain parts of pres-
stire cookers from central excises duty.

(iv) G.S.R. 972(E) published in Gazette of India dated
the 30th September, 1988 together with an ex-
plapatory memorandum making certain amena
ments to Notification No. 120/84-CE dated the 11th
May, 1984 so as to restrict the exemption to only
those blended or compounded lubricating oil and
greases which are produced out of such mineral
oils on which appropriate excise duty or ad-
ditional duty has been paid.

(v) G.S.R. 992(E) published in Gazette of India dated the
6th October, 1988 together with an explanatory
memorandum seeking to exempt Optical Glass
manufactured by the Central Glass and Ceramic
Research Institute, from the whole of the Central
Excise Duty, Provided the said optical glass is in-
tended for use by Central Government Depart-
ments.

(vi) G.S.R. 993(E) published in Gazette of India dated
the 6th October, 1988 together with an explanatory
memorandum seeking to exempt saltpetre from
whoie of duty of excise.

(vil)) G.S.R. 999(E) published in Gazette of India dated
the 7th October, 1988 together with an explanatory
memorandum seeking to exempt nuclear fuel for
use in atomic power stations from the whole of
the duty of excise.

(viil) G.S.R. 1025(E) published in Gazette of India
dated the 24th October, 1988 together with an ex-
planatory memorandum providing the excise duty
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on para-toluic ester, falling within Chapter 29 of
the Schedule to the Central Excise Tariff Act, 1985
and consumed within the factory of production in
the manufac:'mre of dimethyl terephthalate, shall
not be required to be paid during the period from
28th February, 1986 to 11th January, 1987.

(ix) G.S.R. 1026(E) published in Gazette of India
dated the 24th October, 1988 together with
an explanatory memorandum re. excise duty
on green liquor, falling within Chapter 28 or
Chapter 38 of the Schedule to the Central Excise
Tariff Act, 1985 and used in the factory or produc-
ton in or in relation to the manufacture of paper
and pager board, falling within Chapter 48 of the
said schedule.

(x) G.S.R. 1027(E) published in Gazette of India dated
the 24th October, 1988 together with an explana-
tory memorandum regarding excise duty on hydro-
gen gas, falling under item No. 68 of the First
Schedule to the Central Excise and Salt Act, 1944.

(xi) G.S.R. 1023(E) published in Gazette of India
dated the 24th October, 1988 together with an ex-
planatory memorandum regarding the excise duty
on limestone, in any form, and ‘raw feed’ and
‘slurry’ falling under sub-heading No. 2505.00 of
the Schedule to the Central Excise Tariff Act, 1985.

(8) A cony of the Wealth-tax (Fourth Amendment) Rules,
1988 (Hindi and English versions) published in Noti-
fication No. S.0. 999(E" in Gazette of India dated the
31st October, 1988, under sub-section (4) of section
46 of the Wealth tax Act 1957.

(9) A copy of the Report of the Comptroller and Auditor
General of India for the year 1987 (Hindi and Eng-
lish versions)—Union Government (Commercial)—
Part VIII—Hindustan Aero-autics Limited, undesr
artic}e 151(1) of the Constitution.

(10) A copy each of the following Notificationg (Hindi and
English versions) under section 620A of the Com-

panies Act, 1956:—
7



(i) G.S.R. 596 published in Gazette of India dated the
23rd July, 1988 declaring Messers Kalaimagal Mu-
tual Benefit Fund Limited, Madras to be a ‘Nidhi’.

(i) G.S.R. 597 published in Gazette of India dated the
23rd July, 1988 declaring Messers Shenoy Nagar
Benefit Fund Limited, Madras to be a ‘Nidhi’.

(ili) G.S.R. 598 published in Gazette of India dated the
23rd Suly, 1988 declaring Messers Mini Muthoottu
Mutual Funds Limited, Kozhencherry to be a ‘Nidhi'.

4. STATEMENT BY MINISTER

The Minister of State for Petroleum and Natural Gas made a
statement regarding the fire incident in the Mahul refinery of the
Bharat Petroleum Corporation Limited on 9th November, 1988.

5. MATTERS UNDER RULE 377

(1) Shri Ram Pujan Patel raised a mattey regarding need for
a uniform Education Policy throughout the country.

(2) Shri Santosh Kumar Singh raised a matter regarding need
to enquire into the non-recovery of amount over-charged by drug
manufacturing companies-

(3) Shri Jagdish Awasthi raised a matter regarding need to is-
sue directives to State Governments to save the poor people from

exploitation by money lenders and help them by providing loans
through nationalised banks.

(4) Prof. Chandra Bhanu Devi raised a matter regarding need

to ensure sufficient power Supply to small scale industries and
farmers in Bihar.

(5) Shri Virdhi Chander Jain raised a matter regarding need
to provide assistance to Government of Rajasthan to cope with
the drought conditions prevailing in various parts of Barmer,
Jaisalmer and Jodhpur districts. 4

(6) Shri Banwari Lal Purohit raised a matter regarding need
to establish a full-fledged ‘studio a: Nagpur Doordarshan Kendra.
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6. DISCUSSION UNDER RULE 193

Prof. Madhu Dandavate raised a discussion regarding commis-
(slion reported to ave been paid by Bofors in the Howitzer gun
eal.

(Lol Sabha adjourned at 1.02 P.M. and re-assembled
at 2.04 P.M.)

The following members took part in the debate:—

(1) Shri V. N. Gadgil

(2) Prof- K. K. Tewari

(3) Shri Somnath Chatterjee

(4) Shri Ghulam Nabi Azad

(5) Shri Vishwanath Pratap Singh

(6) Shri Vasant Sathe

(7) Shri Buta Singh  (Speech unfinished)
The discussion was not concluded.

*7. PERSONAL EXPLANATION UNDER RULE 357

Shri B. Shankaranand made a personal explanation regarding
certain remarks made about him during discussion undey rule 193
at item No. 6 above.

603 P.M.

(Lok Sabha adjourned till 11 AM. on Wednesday, the 16th ,
November, 1988) !

SUBHASH C. KASHYAP,
Secretary-General.

*Made at 5.05 PM.
9
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

e e —

Wednesday, November 16, 1988/Kartika 25, 1910 (Saka)

No. 392
11-01 A.M.

1. Starred Questions

Starred Questions Nos. 82, 86, 87, 90 and 92 were orally
answered. Replies to Starred Questions Nos. 83—85, 88, 89,
91 and 93—101 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 682—742, 744767,
769—859, 861—863 and 865—907 were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Tamil Nadu Municipal Corporation Laws
(Amendment) Act, 1988 (President Act No. 2 of 1988) (Hindi
and English versions) published in Gazette of India dated the
30th May, 1988, under sub-section (3) of section 3 of the Tamil
Nadu State Legislature (Delegation of Powers) Act, 1988.

(2) A copy of the Delhi Development Authority (Disposal
of Developed Nazul Land) Amendment Rules, 1988 (Hindi and
English versions) published in Notification No. G.S.R. 717 in
Gazette of India dated the 3rd September, 1988, under section 58
of the Delhi Development Act, 1957.

(3) A copv of the Urban Land (Ceiling and Regulation)
Amendment Rules, 1988 (Hindi and English versions) published
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in Notification No. G.S.R. 757 in Gazette of India dated the 24th;
September, 1988, under sub-section (3) of section 46 of the Urban

Land (Ceiling and Regulation) Act, 1976 fogether with Explana-
tory memorandum,

(4) A copy of the Notification No. S.0. 881(E) (Hindi and
English versions) published in Gazette of India dated the 22nd
September, 1988 delegating the powers vested in the Central
Government under section 5 of the Environment (Protection)
Act, 1986 to the State Governments of Goa and Jammu and
Kashmir, issued under section 23 of the said Act.

(5) A copy of the Environment (Protection) Second Am-
endment Rules, 1988 (Hindi and English versions) published
in Notification No. G.S.R. 919(E) in Gazette of India dated
the 12th September, 1988, under section 26 of the Environ-
ment (Protection) Act, 1986.

(6) A copy of the National Capital Region Planning Board
(Amendment) Regulations, 1988 (Hindi and English versions)
rublished in Notification No. C—11031/1/88-NCRPB in Gazette
of India dated the 23rd July, 1988. under section 38 of the Na-
tional Capital Region Planning Board Act, 1985.

(7) A copy each of the following Notifications (Hindi and
English versions) under sub-section (2) of section 23 of Pre-
venton of Food Adulteration Act, 1954:—

(i) The Prevention of Food Adulteration (First Amend-
ment) Rules, 1987 published in Notification No.
G.S.R. 12(E) in Gazette of India dated the 5th
January, 1987 along with a corrigendum to its Hindi
version published in Notification No. G.S.R. 344(E)
dated the 31st March, 1987.

(ii) The Prevention of Food Adulteration (Second Am-
endment) Rules, 1987 ppblished in Notification No.
G.S.R. 270(E) in Gazette of India dated the 2nd
March, 1987 along with a corrigendum to its Hindi
version published in Notification No. G.S.R. 569(E)
dated the 12th June, 1987.

(ili) The Prevention of Food Adulteration (Thirq Am-
endment) Rules, 1987 published in Notification No.
G.S.R. 422(E) in Gazette of India dated the 29th
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April, 1987 along with a corrigendum thereto pub-
lished in Notification No. G.S.R. 918(E) dated the
17th November, 1987.

(iv) The Prevention of Food Adulteration (Fifth Amend-
ment) Rules, 1987 published in Notification No.
G.SR. 900(E) in Gazette of India dated the 10th
November. 1987 alongwith a corrigendum thereto
pupblished in Notification No. G.S.R. T2(E), dated
the 3rd February, 1988.

(v) The Prevention of Food Adulteration (Sixth Amend-
ment) Rules, 1987 published in Notification No.
G.S.R. 916(E) in Gazette of India dated the 17th
November, 1987 together with a corrigendum thereto
published in Notification No. G.S.R. 320(E) dated
the 2nd March, 1988.

(8) Five statements (Hindi and English versions) showing
the reasons for delay in laying the papers mentioned at (7)
above.

(9) A copy each of the following Notifications (Hindi and
English versions) under section 38 of the Drugs and Cosmetics
Act, 1940:—

(i) The Drugs and Cosmetics (Second Amendment)
Rules. 1987 published in Notification No. G.S.R.
570(E) in Gazette of India dated the 12th June, 1987.

(ii) The Drugs and Cosmetics (Third Amendment) Rules,
1987 published in Notification No. G.S.R. 626(E)
in Gazette of India dated the 2nd July, 1987.

(iii) The Drugs and Cosmetics (Fourth Amendment)
Rules. 1987 published in Notification No. G.S.R.
792(E) in Gazette of India dated the 17th September,
1987. C

(10) Three statements (Hindj and English versions) showing
reasons for delay in laying the papers mentioned at (9) above.

(11) A copy of the Food Corporations (Amendment) Rules,
1988 (Hindi and English versions) published in Notification
No. G.S.R. 945(E) in Gazette of India dated the 21st September,
1988, under sub-section (3) of section 44 of the Food Corpora-
tions Act, 1964. ' i
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(12) A copy of the Pulses, Edible Oilseeds and Edible Oils
(Storage Control) Third Amendment Order, 1988 (Hindi and
English versions) published in Notification No. S.0. 750(E) in
Gazette of India dated the 11th August, 1988, under sub-section
(6) of section 3 of the Essential Commodities Act, 1955.

(13) A copy of the Employees’ State Insurance (General)
(Amendment) Regulations, 1988 (Hindi and English versions)
published in Notification No. N. 12/13/1/87-P&D in Gazette
of India dated tht 19th March, 1988, under sub-section (4) of
section 97 of the Employees’ State Insurance Act, 1948.

4. Report of the Business Advisory Committee

Shri H. K. L. Bhagat presented the Sixty-first Report of
the Business Advisory: Committee.

5. Report of the Committee on Private Members’' Bills and
Resolutions.

Shrimati Sunderwati Nawal Prabhakar presented the
Fifty-seventh Report (Hindi and English versions) of the Com-
mittee on Private Members’ Bills'and Resolutions.

6. Matters under Rule 377

(1) Shri Lakshman Mallick raised a matter regarding
need to clear the proposal submitted by M/s Century Spinn-
ing Manufacturing Company Limited for setting up ammonia
and urea project at Paradeef.

(2) Prof. M. R. Halder raised a matter regarding need to
allocate sufficient funds for the timely completion of Laksh-
mikantapur-Namkhana Railway line.

(3) Shri Sriballav Panigrahi raised a matter regarding
need to review the policv of charging high fees from public
by the hospitals run by Public Undertakings.

(4) Shri Anoopchand Shah raised a matter regarding need
to continue the ‘12-bogie’ train running between Dadar and
Virar. ;
(5) Shrimati N. P. Jhansi Lakshmi raised a matter regard-
icnﬁ ?::d to instal a powerful T.V. transmission booster in

ittoor.

(6) Shri Saifuddin Chowdhary raised a matter regarding
need to resolve without delay the demands of the striking offi-
cers of public sector undertakings.
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(7). Dr. G. S. Rajhans raised a matter regarding need to
provide adequate assistance to the people of Bihar affected by
recent earthquake.

] (8) Shri K. N. Pradhan raised a matter regarding need to
ancxl'lease the quota of essential commodities for Madnya Pra-
esn. A (

7. Discussion under Rule 193

Discussion regarding commission reported to have been
paid by M/s. Bofors in the Howitzer gun deal raised by Prof.
Madhu Dandavate on the 15th November, 1988, continued.

The following members took part in the debate:—
(1) Shri Buta Singh

(Lg,ll{ )Sabha adjourned at 1-02 P.M. and re-assembled at 2.05
P.M.),

(2) Shri Indrajit Gupta

(3), Shri H. A. Dora .

(4) Shri Ram Pyare Panika

(5) Shri Dinesh Goswami

(6) Shri Khurshid Ahmed Choudhry
(7) Prof. Saifud-Din Soz

(8) Shri V. Kishore Chandra S. Deo

Shri K. C. Pant replied to the discussion,
The discussion was concluded.
+8, Statement by Minister

(8

The Minister of External Affairs made a statement regarding
recognition of the newly declared State of Palestine.

6-15 P.M.? . i

(Lok Sabha adjourned till 11 A.M. on Thursday, the 17th
November, 1988) . -

‘Made at 4-03 P.M.

' SUBHASH C. KASHYAP,
Secretary-General.

L
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Thursday, Novembev 17, 1988/Kartika 26, 1910 (Saka)

No. 393
11.01 A M.

1. Starred Questions

Starred Questions Nos. 103—107 were orally answered.
Replies to Starred Questions Nos. 102, 108—115 and 117—I21
were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 908—921 923—932
and - 934—1107 were laid on the Table. .
3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi - and Eng-

lish versions) under sub-section (1) of section 619-A of the
Companies Act, 1956:— :

(i) Review by the Government on the working of the
National Aluminium Company Limited, Bhubanes-
war, for the year 1987-88.

(ii) Annual Report of the National Aluminium Com-
pany Limited, Bhubaneswar for theé year 1987-88
along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.
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(2) A copy of the Merchant Shipping (Levy of Oil Pollu-
tion Cess) Rules, 1988 (Hindi and English versions) published
in Notification No. G.S.R. 809(E) in Gazette of India dated the
22nd July, 1988, under sub-section (3) of section 458 of the
Merchant Shipping Act, 1958.

(3) A copy each of the following Notifications (Hindi and
English versions) under sub-section (4) of section 124 of the
Major Port Trusts Act, 1963:—

(i) G.S.R. 712(E) published in Gazette of India dated
the 17th June, 1988 approving the Calcutta Port Em-
ployees’ (Pension) Regulations, 1988.

(ii) G.S.R 886(E) published in Gazette of India dated
the 30th August, 1988 approving the Cochin Port
Employees (General Provident Fund) Amendment
Regulations, 1988.

(iii) G.S.R. 900 (E) published in Gazette of India dated the
5th September, 1988 approving the Visakhapatnam
Port Employees (Conduct) Amendment Regulations,
1988. -

(iv) G.S.R. 917(E) published in Gazette of India dated
the 9th September, 1988 approving the Calcutta Port
Trust Employees’ (other than Haldia Dock Complex)
(Recruitmen?, Seniority and Promotion) First Am-
endment Regulations, 1988.

(v) G.SR. 973(E) published in Gazette of India dated
the 30th September, 1988 approving the Kandla Port
Employees’ (Retirement Benefit Fund), Regulations,
1988.

(vi) G.S.R. 1007(E) published in Gazette of India dated
the 13th October, 1988 approving the New Manga-
lore Port Employees’ (Leave) Amendment Regula-
tions, 1988.

"(vii)G.S.R. 887(E) published in Gazette of India dated the
30th August, 1988 approving ' the New Mangalore
Port Trust (Licensing of Stevedores): Amendment
Regulations, 1988. '

2.
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(4) A copy of the Dock Workers (Regulation of Employ-
ment) Amendment Rules, 1988 (Hindi and English versions)
published in Notification No. S.0. 984(E) in Gazette of India
dated the 26th October, 1988, under section 8A of the Dock
Workers (Regulation of Employment) Act, 1948.

4. Statements of Estimates Committee

SHRI ASUTOSH LAW laid on the Table statements (Hindi
and English versions) showing action taken by Government on
the recommendations contained in Chapter I and final replies
in respect of Chapter V of:—

(i) Fifty-second Report of Estimates Committee (Eighkth
Lok Sabha) regarding action taken by Government
on their Fortv-fifth Report (Eighth Lok Sabha) on
the Ministry of Home Affairs—Voluntary Organisa-
tions.

(ii) Fifty-sixth Report of Estimates Committee (Eighth
Lok Sabha) regarding action taken by Government
on their Forty-second Report (Eighth Lok Sabha) on
the Ministry of Tourism—Tourism in Orissa.

5. Motion for Election to Committee

SHRI LALITESHWAR PRASAD SHAHI moved the
following motion:—

“That in pursuance of Section 31(2) (k) of the Institutes
of Technology Act, 1961, the members of this House
do proceed to elect, in such manner as the Speaker
may direct, two members from among themselves t-
serve as members of the Council established under
Section 31(1) of the said Act.”

The motion was adopted.

6. Motion regarding Sixty-first Report of Business Advisory
Committee
SHRI H. K. L. BHAGAT moved the following motion:—

“That this House do agree with the Sixty-first Report
of the Business Advisory Committee presented to
the House on the 16th November, 1986.”

The motion was adopted.



7. Matters under Rule 377

o (1) v:isgim SOMNEf\TH ﬁiATH reised a matter regarding need
provide yage for -express trains at Khallikote, Khur-
da Road, Orissa. *P * ° .

(2) SHRI MADAN PANDEY raised a matter regarding need

to amend tne industrial policy keeping in view the Supreme’
Court judgement in the ‘Kamani Tubes Private Ltd. case’.

(3) DR. CHANDRA SHEKHAR TRIPATHI raised a matter
fegardmg need for providing basic amenities to the people liv-
ing in slums in cities.

(4) SHRI BIRBAL raised a matter regarding need to pay

compensation to the reople of Ganganagar district in Rajas-
than affected by the floods in Punjab.

(5) SHRI HARISH RAWAT raised a matter regarding need
to postpone the recovery of loans given under I.R.D.P.

(6) SHRI RAM BAHADUR SINGH raised a matter regard-
ing need to develop ‘Harihar area’ of Bihar.

(7) SHRI GANGA RAM raised a matter regarding need to
lay, gas pipe lines in Agra and Ferozabad to facilitate setting

up of new industries and to save these cities from environmen-
tal pollution. :
8 Discuision ander Rulé 188 ~- ~ ¢ " 770

. Discussion on. the demands of farmers and agricultural
labour raised by Shri C. Janga Reddy on the 3rd November,
1988, continued:—

The following members took part in the debate:—

(1) Shri Somnath Rath
(2) Dr. Manoj Pandey

(Lok Sabha adjourned at 105 P.M. and re-assembled at 2.10
PM)

(3) Shri Zainal Abedin

(4) Shri Ram Singh Yadav -
(5)-Smt. Geeta Mukherjee
(6) Shri Janak Raj Gupta

&



(7) Shri M. Raghuma Reddy

(8) Smt. Usha Choudhary

(9) Dr. A. Kalanidhi
(10) Dr. G. S. Rajhans
(11) Prof, Nirmala Kumarj Shaktawat
(12) Shri V. Tulsiram
(13) Shri Ram Narain Singh
(14) Shri Vijay N. Patil
(15) Shri Ram Pyare Panika

(16) Shri Charanjit Singh Walia
(17) Shri Srivallabh Panigrahij
(18) Prof. Saif-ud-Din Soz
(19) shri K. S. Rao
(20) Shri Keyur Bhushan
(21) Shri Amar Roypradhan
(22) Shri Ram Bhagat Paswan

(23) Dr. Datta Samant
(24) Shri Dharam Pal Singh Malik
(25) Shri Mahabir Prasad Yadav
(26) Shri Virdhi Chander Jain
(27) Shri Khurshid Ahmed Choudhry

The discussion was not concluded.

6.04 PM.
(Lok Sabha adjourned till 11 A.M. on Friday, the 18th Novem-
ber, 1988)
SUBHASH C. KASHYAP,
Secretary-General.
]
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

e e

Friday. November 18, 1988/Kartika 27, 1910 (Saka)

No. 3%
11-01 A .M.

1. Obituary Reference

The Speaker made a reference to the passing away of Shri
K. Kaiho who was a member of Sixth Lok Sabha.

Thereafter, Members stood in silence for g short while as a
mark of respect to the deceased.
2. Starred Questions

Starred Questions Nos. 122—127 were orally answered. Re-
plies to Starred Questions Nos. 128—139 and 141 were laid on
the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 1108—1196, 1198—1255
and 1257—1341 were laid on the Table.
4. Paperyg Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Notification No. G.S.R. 1031(E)
(Hindi and Englisk versions) published in Gazette
of India dated the 26th October, 1988 together with
an explanatory memorandum regarding exemption
from payment of foreign travel tax to the delegation
from Angola who visited India in October, 1988.

1



(2) A copy each of the following Notifications (Hindi and_
English versions) under sub-section (3) of section 2
of the Coinage Act, 1906:—

(i) The Coinage (Standard Weight and Remedy of the
Ferritic Stainless Steel Coins) of Fifty Paise,
Twenty-five Paise and Ten Paise (containing Iron
82 per cent and Chromium 18 per cent) Rules,
1988 published in Notification No. S.0. 811(E)
in Gazette of India dated the 26th August, 1988.

(ii) The Coinage (Standard Weight and Remedy of
the Commemorative Coins) of One Rupee (con-
taining Copper 75 per cent and Nickel 25 per
cent) coined on the theme ‘Rainfed Farming’ (on
the occasion of celebration of the Eighth World
Food Day on the 17th October, 1988) Rules,
1988 published in Notification No. S.0. 914(E) in
Gazette of India dated the 30th September, 1988,

(3) A copv each of the following Notifications (Hindi
and English versions) under sub-section (5) of sec-,
tion 17-A of the General Insurance Business (Natio-:
nalisation) Act, 1972:—

(i) The General Insurance (Rationalisation and Revi-
sion of Pay Scales and other Conditions of Ser-
vice of Supervisory/Clerical Subordinate Staff)
Second Amendment Scheme, 1988, published in
Notification No. SO, 780%E) in Gazette of India
dated the 22nd August, 1988,

(ii1) The General Insurance (Rationalisation and Revi-
sion of Pay Scales and other Conditions of Service
of Development Staff) Amendment Scheme, 1988
published in Notification No. S.0. 781(E) in
Gazette of India dated the 22nd August, 1988.

(iii) The General Insurance (Rationalisation and Re-
vision of Pay Scales and other conditions of Ser-
vice of Officers) Second Amendment Scheme,
1988 published in Notification No. S.0. 782(E)
in Gazette of India dated the 22nd August, 1988.

2



(4) A copy each of tae following Notifications (Hindi
and English versions) under sub-section (3) of sec-

tion 24 of the High Court Judges (Conditions of Ser-
vice) Act, 1954:—

(i) The High Court Judges (Travelling Allowance)
Amendment Rules, 1988 published in Notification
No. G.S.R. 635 in Gazette of India dated the 27th
July, 1988.

(ii) The High Cous! Judges Travelling Allowance (Am-
endment) Rules, 1988 published in Notification No.
G.S.R. 914(E) in Gazette of India dated the 6th
September, 1988.

(5) A copy each of the following Notifications (Hindi and
English versions) under sub-section (3) of section 41
of the Supreme Court Judges (Conditions of
Service) Act, 1958:—

(i) The Supreme Court Judges (Travelling Allowance)
Amendment Rules, 1988 published in Notification
No. GSR. 636 in Gazette of India dated
the 27th July, 1988.

(ii) The Supreme Court Judges (Travelling Allowance)
Amendment Rules, 1988 published in Notification
No. G.S.R. 915(E) in Gazette of India dated the
9th September, 1988.

(6) A copy each of the following Reports of the Law
Commission (Hindi and English versions):—

(i) One Hundred Twenty-Seventh Report on Resource
Allocation for Infra-Structural Services in Judicial
Administration.

(ii) One Hundred Twenty-Eighth Report on cost of
Litigation.

(7) A copy of the Report (Hindi and English versions)
on the General Elections to the Legislative Assemb-
lies of Andhra Pradesh, Assam, Bihar, Gujarat, Hima-
chal Pradesh, Karnataka, Madhya Pradesh, Maha-
rashtra, Manipur, Orissa, Punjab, Rajasthan Sikkim,
Tamil Nadu, Uttar Pradesh, Arunachal Pradesh, Goa,
Daman and Diu and Pondicherry. 1984-85—Volumes
1 to III (Statistical).
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(8) A copy of the Rubber (Amendment) Rules, 1988
(Hindi and English versions) published in Notxﬁcatmru
No. GS.R. 716(E) in Gazette of India dated the
20th June, 1988 under sub-section (3) of Section 25
of the Rubber Act, 1947.

(9) A copy each of the following Notifications (Hindi and
English versions) issued under section 3 of the Im-
ports and Exports (Control) Act, 1947:—

(i) S.0. 853 (E) published in Gazette of India dated the
8th September, 1988 making certain amendments
in the Open General Licence No, 23|88 dated the
30th March, 1988.

(i) S.0O. 926(E) publishcd in Gaczette of India dated the
6ih October, 1988 making ceriain amendments in
the Open General Licencc No, 16|88 dated the
30th March, 1988.

(iii) S.O. 978(E) published in Gazette of India dated
tha 25th October, 1988 making certain amend-
ments in the Open Genera] Licence Number 2|88
dated the 30th March, 1988.

(10) A copv of the Coffee (Amendment) Rules, 1988 (Hindi
and English versions) published in Notification No
G.S.R. 663 in Gazett: of India dated the 20th
August, 1988, under sub-section (3) of section 48 of
the Coffee Act, 1942.

5. Statements of the Committee on the Welfare of Scheduled

Castes and Scheduled Tribes
SHRI ARVIND NETAM laid on the Table a copy each of

the following statements (Hindi and English versions) of the
Committee on the Welfare of Scheduled Castes and Scheduled

Tribes :

(i) Statement showing action taken bv Government on
the recommendations contained in Chapters 1. II and
I1I1 and final replies in respect of Chavoter V of Thirty-
First Report (Eighth Lol Sabha) on Reservations for
and emplovment of Scheduled Castes and Scheduled
Tribes in Life Insurance Corporation of India Limited.
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(i)

Statement showing action taken by Government on
the recommendations contained, in Chapters I, II and
III and final replies in respect of Chapter V of
Thirty-second Report (Eighth Lok Sabha) on Reser-
vations for and employment of Scheduled Castes and
Scheduled Tribes in UCO Bank and credit facilities
provided by the Bank to Scheduled Castes and Sche-
duled Tribes.

(iii) Statement showing action taken by Government on

the recommendations contained in Chapters I, II and
III and final replies in respect of Chapter V of Thirty-
third Report (Eighth Lok Sabha) on Reservations
for and employment of Scheduled Castes and Sche-
duled Tribes in Western Railway.

6. Statement by Minister -

The Minister of State for Parliamentary Affairs made a
statement regarding Government Business for the week com-
mencing the 21st November, 1988.

7. Discussion under Rule 193

Discussion on the demands of farmers and agricultural
labour raised by Shri C. Janga Reddy on the 3rd November,
1988, continued:—

The following members took part in the debate.—

(1)
(2)
(3)
@
(5)
(6)
(N
(8)
®
(10)
(11)
(12)
(13)

Shri Harish Rawat

Shri Muhiram Saikia
Prof. N. G. Ranga

Shri G. S. Basavaraju
Shri Piyus Tiraky

Shri Dal Chaird Jain -
Shri N. Tombi Singh
Shri Het Ram

Shri Kamla Prasad Singh
Shri V. Krishna Rao
Shri M. Subba Reddy
Shri Uttam Rathod

Shri Uma Kant Mishre

5



(14) Chowdhry Akhtar Hasan

(15) Shri Birbal

(16) Shri Bharat Singh

.(17) Shri Bapulal Malviya
Shri Bhajan Lal replied to the discussion.
The discussion was concluded.

8, Motion regarding Fifty-Seventh Report of the Committee on
Private Members’ Bills and Resolutions

Shrimatj Patel Ramaben Ramjibhai Mavani moved the fol-
lowing motion:—

“That this Hous> do agree with the Fifty-seventh Re-
port of the Committee on Private Members’ Bills and

Resolutions presented to the House on the 16th Nov-
ember, 1988.”

The motion was adopted.

9. Private Member's Resolution—under consideration

Further discussion cri the following Resolution moved by
Shri Somnath Rath on the 19th August, 1988, continued:—

“This House while expressing its appreciation of the
New 20-Point Programme initiated by the Govern-
ment, notes that implementation of the poverty alle-
viation programmes has not been fully satisfactory
and urges upon the Government to take immediate
steps for effective implementation thereof.”

The following members took part in the debate:—

(1) Shri V. Sobhanadreeswara Rao
(2) Shri Satyendra Narayan Sinha
(3) Shri Virdhi Chander Jain

(4) Shri P. K. Thungon

6



(5) Shri Piyus Tiraky
(6) Shri Shantaram Naik
(7) Shri Sriballav Panigrahi
(8) Shri Shankarlal (Speech unfinished)
The discussion was not concluded.
6.01 P.M.

(Lok Sabha adjourned till 11 A.M. on Monday, the 21st Nov-
ember, 1988)

SUBHASH C. KASHYAP,
Secretary-General.

7
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Monday, November 21, 1988/Kartika 30, 1910 (Saka)

No. 395 .
11-01 A. M.

1. Starred Questions

Starred Questions Nos. 142, 143, 145, 146, 148 and 150 were
orally answered. Replies to the remaining questions were
laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1342—1441, 1443—1451,
1453 and 1455—1568 were laid on tne Table.

3. Papers Laid on the Table
The following papers were laid on the Table:(—

(1) ) A copy of the Eighth Annual Report (Hindi and
English versions) of the Commission for Scheduled
Castes amd Scheduled Tribes for the year 1985-86.

(i) A copy of the Memorandum- (Hindi and English vei-
sions) of Action Taken on the recommendations con-
tained in the Report.

(2) (i) A copy of the Annual Report (Hindi and English
versions) of the Regional Computer Centre, Chandi-
garh, for the vear 1987-88, along with Audited Ac-

counts.

(ii) A statement regarding Review by the Government
on the working of the Regional Computer Centre,
Chandigarh, for the year 1987-88.

1



(3) (i) A copy of the Annual Report (Hindi and Englisc .
versions) of the Centre for kiectronics Design anl

‘I'echnology, iImpnal, for the year 1Y87-88 along
with Auaited Accounts. ]

(ii) A statement regarding review by the Government
on the working of the Centre for Electronics Design
and Technology, Imphal for the year 1987-88.

(4) A copy of the Union Public Service Commission (Ex-
N * “emption from Consultation) Amendment Regulations,
1988 (Hindi and English versions) published in Noti-
fication No. G-S.R. 590 in Gazette of India dated the

23rd July, 1988, under Article 320(5) of the Consti-
tution.

(5) A copy each of the following Notifications (Hindi and
- . English versions).under sub-section (3) of section 22
of the Central Industrial Security Force Act, 1968:— -

(i) The Central Industrial Security Force (First Amend-
ment) Rules, 1988 published in Notification No.
‘G.S.R- 186 in Gazette of India dated the 26th
March, 1988.

(ii) The Central Industrial Security Force (Third
Amendment) Rules, 1988 published in Notification

No. G.SR. 402 in Gazette of India dated the 21s;
May, 1988. '

(6} A copy each of the following Notifications (Hindi and
" English versions) under sub-section (2) of section 3
of the All India Services Act, 1951:—

(i) The Indian Police Service (Probationers’ Final Exa-

mination) Amendment Regulations, 1988 published

-.in Notification No, G-S.R. 639 in ‘Gazette of Imdia
dated the 13th August, 1988.

(ii) The Indian Administrative Service (Probationers’

' Final Examination) Amendment Regulations,

1988 published in Notification No. G.S-R. 638 in
Gazette of India dated the 13th August, 1988.
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(iii) The Indian Forest Service (Probationers’ Final
Examination) Amendmen; Regulations, 1988 pub-
lished in Notification No. G-S.R, 640 in Gazette
of India dated the 13th August, 1988,

(tv) The All India Services (Conduct) Amendment
Rules, 1988 published in Notification No. G.S.R.
?gg in Gazette of India dated the 20th August,

8. '

(v) The Indian Forest Service (Appointment by Compe-
* titive Examination) Amendment Regulations, 1988
published in Notification No. G-S.R. 697 in
Gazette of India dated the 3rd September, 1988.

(vi) The Indian Police Service (Pay) Sixth Amendment
Rules, 1988 published in Notification No. G.S-R.
696 in Gazette of India dated the 3rd September,
1988.

(vii) The Indian Administrative Service (Fixation ot
Cadre Strengih) Eighth Amendment Regulations,
1988 published in Notification No,.-G-S.R, 744 in
Gazette of India dated the 24th September, 1988.

(viii) The Indian Administrative Service-(Pay) Eighth

- Amendment Rules, 1988 published in Notification

No. G.SR. 745 in Gazette of India-dated the 24th
September, 1988.

(ix) The Indian Police Service (Fixation of Cadre
Strength) Sixth Amemimen; Regulations, 1988
published in Notification No. G.SR, 729 in
Gazette of India dated the 17th September, 1988.

(x) The Indian Forest Service (Cadre) Amendment
Rules. 1988 published in Notification No, G.SR.
1062(E) in Gazette of India dated the 4th Novem-
ber, 1988.

(7 A cocv each of the following Notifications (Hindi

and English versions) under sub-section (1) of <ection
37 of the Administrative Tribunals Act, 1985:—

(i) The Central Administrative Tribunal ~(Procedure)
3



Amendment Rules, 1988 published in Notification
No. GS.R, 1000(E) in Gazette of Imlia dated the
11th October, 1988,

(i) The Central Administrative Tribunal (Group ‘A’
posts) Recruitment Rules, 1988 published in Noti-
fication No. 1036(E) in Gazette of India dated
the 27th October, 1988.

(8) A copy of the following Notifications (Hindi and
English versions) under sub-section (3) of section 18
of the Central Reserve Police Force Act, 1949:—

(i) The Indo-Tibetap Bonler Police (Animal Transport)
Recruitmen; (Amendment) Rules, 1988 published
in Notification No. G.S.R. 440 in Gazette of India
dated the 4th June, 1988.

(ii) The Indo-Tibetan Border Police Sub-Inspector
(Auditor) Recruitment Rules, 1988 published in
Notification No. G.S.R. 533 in Gazette of India
dated the 2nd July, 1988.

(iii) The Central Reserve Police Force (Amendment)
Rules, 1988 published in Notification No. G.S.R.
783 in Gazette of India dated the 8th October,
1988.

(9 A copy each of the following Notifications (Hindi and
English versions) under sub-section (3) of section
62 of the Juvenile Justice Act, 1986:—

(i) The Juvenile Justice (Delhi) Rules, 1987 published
in Notification No, F. 43(1) |87/]ICW|DSW in Delhi
Gazette dated the 17th November, 1987.

(it) The Andamar. and Nicobar Juvenile Justice Rules,

1988 published in Notification No. 9/88 F. No. 48-

181|87-TW in Andaman and Nicobar Gazette dated
the 15th April, 1988.

(10) A statement (Hindi and English versions) showing
the reasons for delay in laving the Notification at
(i) of item (9) above.
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( f-'! 4. Message from Rajya Sabha

.Secrgtary-General-reported a message from Rajya Sabha
that at its sitting held on the 17th November, 1988, Rajya Sabha
passed the Warehousing Corporations (Amendment) Bill, 1988.

5. Bill passed by Rajya Sabha laid on the Table
The Warehousing Corporations (Amendment) Bill, 1988.

*6. Statement by Prime Minister

The Prime Minister moade a statement regarding the recent
Visit of Mr. Gorbachev, General Secretary of the Central Com-
mittee of the CPSU and President of the Presidium of Supreme
Soviet, to India.

He also laid on the Table the following documents:

(1)

(2)

(3)

4

(5)

(6)

Agreement hetween the Government of the Republic
of India and the Government of the Union of Soviet
Socialist Republics on Economic and Technical Coop-
eration in the setting up of Vindhyachal Thermal
Power Station Stage-II in the territory of India.

Agreement between the Government of the Repub-
lic of India and the Government of the Union
of Soviet Socialist Republics for the avoidance of
double taxation of income.

Agreement between the Government of the Republic
of India and the Government of the Union of Soviet
Socialist Republics on long term cooperation in the
exploration and use -of outer space for peaceful pur-
poses.

Agreement between the Republic of India and the
Union of Soviet Socialist Republics on cooperation in
the construction of a nuclear power station in India.

Protocol between the Government of the Republic
of India and the Government of the Union of Soviet
Socialist Republics on Economic and Technical Co-
operation in Power Project.

Indo-Soviet Summit Statement.

*Made at

1252 P.M.



7. Statement by Minister

The Minister of Food and Civil Supplies made a statement

regarding the allocation of imported edible oils to vanaspati
industry.

8. Motion for Election to Committee

Shri Chintamanj Panigrahi moved the following motion:—

“That in pursuarce of section 12(1) of the National Cadet
Corps Act, 1948, the members of this House do pro-
ceed to elect, in such manner as the Speaker may
direct, one member from amongst themselves to
serve as a member of the Central Advisory Com-
mittee for the National Cadet Corps for a term of
one year from the date of election, subject to the

other provisions of the said Act and the Rules made
thereunder.”

The motion was adopted.
8. Matters Under Rule 377

(1) Shri S. B. Sidnal raised a matter regarding reed to pro-
vide air services from Belgaum to Goa, Bombay and Bangalore.

(2) Shri Birinder Singh raised a matter regarding need to
include Aluminimum Phosphide and EDB Ampules in ‘Sche-
duled drugs’ to avoid their misuse.

(3) Shri Banwari Lal Purochit raised a matter regarding
steps to enhance the earnings of handloom weavers, particular-
ly those of Nagpur region.

(4) Shri Jujhar Sinrgh raised a matter regarding need to
declare Chambal complex as National Park.

(5) Shri E. Ayvapu Reddy raised a matter regarding need to
direct banks and financial institutions to make available credit

on soft terms of entrepreneurs in Rayalseema region of Andhra
Pradesh.

(6) Shri Basudeb Acharya raised a matter regarding need
for concellation of the Memorandum of Understanding between.
the Government of India and M/s. Samtel-Corning.
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(7) Shri Vijay N. Fatil raised a matter regarding need to

increase domestic production of crude oil to meet the indigen-
ous demand. -

(8) Smt. Usha Rani Tomar raised a matter regarding need

to impress upon hospitals the need to provide prompt atten-
tion to accident victims.

10. Government Bill—Passed

The Maternity Benefit (Amendment) B ll, 1988, as passed
by Rajya Sabha.

The motion for consideration of the

_ Bill was moved by
Shri Bindeshwari Dubey.

The following members took part in the debate:—
(1) Shri G. Bhoopathi
(2) Shri Virdhi Chander Jain
(3) Smt. Bibha Ghosh Goswami
(4) Dr. G. S. Rajhans
(5) Shri Thampan Thomas

(Lok Sabha adjourned at 1 P.M. and re.assembled at 2-04 P.M.)

(6) Smt. Basavarajeshwari

(7) Shri Sriballav Panigrahi

(8) Smt. Geeta Mukherjee

(S) Shri Somnath Rath

(10) Shri Shanti Dhariwal

(11) Dr. Chandra Shekhar Tr.pathi
(12) Shri Bhadreshwar Tanti

(13) Shri Vijay N. Patil

(14) Kum. Mamata Banerjee

(15) Shri Mohd. Mahfooz Ali Khan
(16) Shri Mahabir Prasad Yadav
(17) Dr. Manoj Pandey

(18) Dr. Datta Samant

(19) Smt. Usha Thakkar

(20) Shri Ramashray Prasad Singh

Shri Bindeshwari Dubey replied to the debate.
7

N e



The motion for consideration was adopted and clause-by-,
clause consideration of the Bill was taken up. ¥

Clause 2 to 11 were adopted.

Clause 1, the Enacting Formula and the Long Title were
also adopted. ,

The motion that the Bill be passed was moved by Shri
Bindeshwari Dubey.

The motion was adopted and the Bill was passed.

11. Government Bill—Under Consideration

The Monopolies and Restrictive Trade Practices (Amend-
ment) Bill, 1988.

The motion for consideration of the Bill was moved by Shri
J. Vengal Rao. '

The following members took part in the debate: —
(1) Shri C. Madhav Reddy '
(2) Shri Shantaram Naik (Speech unfinished)

The discussion was not conciuded.

12. Report of Business Advisory Commitiee

Shrimati Sheila Dikshit presented the Sixty-second Report
of Business Advisory Committee.

6 PM.

(Lok Sabha adjourned till 11 AM. on Tuesday, the 22nd
November, 1988)

SUBHASH C. KASHYAP,
’ Secretary-General.

8
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LOK SABHA

—

BULLETIN—PART I
[Brief Record of Proceedings]

—————

Tuesday, November 22, 1988iAgrahayana 1, 1910 (Saka)

No. 396
11-02 A M.

1. Starred Questions

Starred Questions Nos, 163 and 165—168 were orally ans-
wered. Replies to Starred Questions Nos. 164, 169—171, 173—178
and 180—183 were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 1569—1740 and 1742—
1801 were laid on the Table.

3. Papers laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956: —

(i) Review by the Government on the working of the
Bengal Immunity Limited, Calcutta, for the year
1987-88. 7

(ii) Annual Report of the Bengal Immunity Limited,
Calcutta, for the year 1987-88 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(2) A copy of the Oil Industry Development Board (Em-
ployees’ Travelling Allowance) Amendment Rules,
1988 (Hindi and English versions) published in No-
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tification No. G.S.R. 1038(E) in Gazette of India j4;
dated the 28th October, 1988, under sub-section (3)

og section 31 of the Oil Industry Development Act,
1974.

(3) A copy of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956: —

(a) (i) Review by the Government on the working of the

Bongaigaon Refinery and Petrochemicals Limited,
for the year 1987-88.

(ii) Annual Report of the Bongaigaon Refinery and

- Petrochemicals Limited, for the year 1987-88 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of the
%.Bubrizol India Limited, Bombay, for the year 1987-

(i) Annual Report of the Lubrizol India Limited,
Bombay, for the year 1987-88 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

. (4) A copy of the Notification No. G.S.R. 1056(E) (Hindi
and English versions) published in Gazette of India
dated the 3rd November, 1988 together with an ex-
planatory memorandum regarding exemption from
pavment of foreign trave] tax to the delegation from
U.S.SR. who visited India in November, 1988,
under section 41 of the Finance Act, 1979.

P i RSN

(5) A copy of the Indian Telegraph (Eleventh Amend-
ment) Rules, 1988 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 916(E) in Gazette of
India dated the 9th September, 1988, under sub-sec-
tion (5) of section 7 of the Indian Telegraph Act, 1885.

(6) A copy of the Annual Report (Hindj and English
versions) of the Punjab State Electricity Board,
Patiala, for the year 1986-87 under sub-section (1)
of section 75 of the Electricity (Supply) Act, 1948
read with Clause (c) (iv) of the Proclamation dated
the 11th May_ 1987 issued by the President in relation
to the State of Punjab.
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(7) Review by the Government (Hindi and English ver-
sions) on che working of the Punjab State kiectricivy
Board, Patiala, for tne year 1986-87.

(8) A copy of the Annual Statement of Accounts (Hindi
and wnghsh versions) of the Punjab Siate klec-
tricity poard, Patiala, for the year 1986-87 together
with Audited Report thereon, under sub-section (5)
of section 69 of the Electricity (Supply) Act, 1948
read with Clause (¢) (iv) of the Proclamation dated
the 11th May, 1987 issued by the President in relation
to the State of Punjab.

(9) A statement (Hindi and English versions) showing
reasons for delay in laying the Annual Statement or
Accounts of the Punjab State Electricity Board,
Patiala, for the year 1986-87.

(10) A copy each of the following Notifications (Hindi
and English versions) under sub-section (3) of sec-
tion 642 of the Companies Act, 1956: —

(i) The Companies (Central Government’s) General
Rules and Forms (Amendment) Rules, 1988 pub-
lished in Notification No. G.S.R. 479(E) in Gazette
of India dated the 22nd April, 1988.

(ii) The Company Law Board (Bench) (Amendment)
Rules, 1988 published in Notification No. S.0. 5¢0
(E) in Gazette of India dated the 10th June, 1988.

(iii) The Companies (Central Government'’s) General
Rules and Forms (Amendment) Ruies, 1988 pub-
lished in Notification No. G.S.R- 694(E) in-Gazette
of India dated the 10th June, 1988.

(iv) The Companies (Particulars of Emglovees)
(Amendment) Rules, 1988 published in Notifica-
tion No. G.S.R. 695(E) in \sazette of India dated

the 10th June, 1988. . ;

(v) The Cost Accounting Records (Chemical Indust-
ries) Amendment Rules, 1988 published in Notifi-
cation No. G.S.R. 732 in Gazette of India dated the
17th September, 1988. o 1

/A ompanies (Central Governments) Genera

D R'I:;gs CandPForms( (Fourth Amendment) R‘ules,
1988 published in Notification No.-G.S.R. 782(E)
in Gazette of India dated the 13th July, 1988.
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(vii) The , Companies (Fees and Applicalions) ,
{(Amendment) Rules, 1¥88 pubtished 1n Noufica-
tion No. G.S.R. T83(E) in Gazette of India dated

. the 13th July, 1988.

(viil) The Manufacturing and Other Companies (Audi-
r's Report) Order, 1988 (Hindi and English ver-
sions) published in Notification No. G.S.KR. 909(E)

in Gazette of India dated the 7th September, 1988.

(11) A copy of the Notification No. G.S.R. 481(E)
(Hindi and English versions) published in Gazette
of India dated the 22nd April, 1988 making certain
amendments to the Notification No. G.S.R. 507(E)
dated the 24th June, 1985. under sub-section (3) of
section 637 of the Compames Act, 1956.

(12) A copy each of the Notifications (Hindi and English
versions) issued under sub-section (2) of section 1
of the Compaunies (Amendment) Act, 1988:—

(i) G.S.R. 781(E) published in Gazette of India dated
the 13th July, 1988 alt)l}:omtm;g the 15th July, 1988
as the date on which the provisions of sections 3,57
(a), 83 and 67 of the said Act shall come into force.

(if) S.O. 559(E) published in Gazette of India dated
the 10th June, 1988 appointing the 15th June 1983
as the date on which the provisions of the said Act
specified in the Schedule shall come into fcrce.

(13) A y each of the following Notifications (Hindi
and lish versions) under sub-section (3) of sec-
tion 641 of thc Companies Act, 1956:—

(i) G.S.R. 480(E) published in Gazette of India dated
the 22nd April, 1988 making certain amendments
in Table A of Schedule I Annexed to the said Act.

(ii) G.S.R. 784(E) published in Gazette of India dated
the 13th July, 1988 making certain amendments in
Schedule V, VI and XII of the said Act.

(14) A cooy of the Notification No, G.S.R. 908(E) (Hindi
and English versionsy published in Gazette of India
dated the 7th September, 1988 containing corrigen-
dum to Notification No. G.S.R.783(E) dated thc
13th July, 1988

‘.



4. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha
that at its sitting held on the 21st November, 1988, Rajya Sabha
passed the Indian Contract (Amendment) Bill, 1988,

5. Bill passed by Rajya Sabha—Laid on the Table
The Indian Contract (Amendment) Bill, 1988.

6. Report of Committee on Public Undertakings

Shri Vakkom Purushothaman presented the Forty-ninth Re-
port (Hindi and English versions) of the Committee on Fublic
Undertakings on Action Taken by Government on the recom-
mendations contained in their Twenty-second Report on Bharat
Heavy Plate & Vessels Limited.

7. Motion regarding Sixty-second Report of Business. Ad.w'isoa:y
..Committee

Shrimati Sheila Dikshit moved the following motion: —

“That this House do agree with the Sixty-second Report
of the Business Advisory Committee presented to the
House on the 21st November, 1988."

An amendment moved by Shri G. M. Banatwalla tha! the
Report be referred back to the Committee, was negatived.

The motion was adopted.

8. Matters Under Rule 377

(1) Shri Jagannath Patnaik raised a matter regarding need
to complete the Hydel Power Project, Indravati on time.

(2) Shri G. S. Basavaraju raised a matter regarding reten-
tion of Central Plantation Crop Research Institute, Hirehalli.
Tumkur with ICAR itself.

(3) Shri Braja Mohan Mohanty raised a matter regarding
need to take appropriate steps to save Konark Sun temple and
Jagannath temple in Orissa from the effects of erosion.

(4) Shri Harihar Soren raised a matter regarding need to
complete the remaining portion of rail link between Daitari
and Banspani in Orissa.

5) Shri K. N. Pradhan raised a matter regarding need to
incrfea)se the quantum of assistance to the Gas victims of Bhopal.
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(6) Prof. Saif-ud-Din Soz raised a matter regarding non-
availability of essential data collected during the 1981 census.

(7) Dr. A. K. Patel raised a matter regarding need for
timely completion of cleaning project of Ganga and other rivers.

(8) Shri Ram Pyare Panika raised a matter regarding need
for providing relief to the drought affected people of Mirzapur
district in Uttar Pradesh.

(9) Shri Ajit Kumar Saha raised a matter regarding demands
of industrial workers of Delhi and Uttar Pradesh who are on
strike from 22nd November, 1988.

9. Government Bill—Passed

The Monopolies and Restrictive Trade Practices (Amendment)
Bill, 1988.

Discussion on the motion for consideration of the Bill moved
by Shri J. Vengal Rao on 21st November, 1988, continued.

The following members took part in the debate:—
(1) Shri Shantaram Naik
(2) Shri Braja Mohan Mohanty
(3) Shri Somnath Chatterjee
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-06
PM.)
(4) Dr. G. S. Rajhans
(5) Shri Sriballav Panigrahi
(6) Shri Thampan Thomas
(7) Kum, Mamata Banerjee
(8) Prof. Saif-ud-Din Soz
(9) Shri Shanti Dhariwal
(10) Shri Indrajit Gupta
(11) Dr. Datta Samant
(12) Shri Ram Narain Singh
Shri J. Vengal Rao replied to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 and 3 were adopted.
]



> Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill be passed was moved by Shri J.
Vengal Rao.

The motion was adopted and the Bill was passed.
*10. Statement by Minister

The Minister of External Affairs made 3 statement regard-

ing recent Provincial Council elections in the North-Eastern
Province of Sri Lanka.

11. Government Bill—Under Consideration .
The Commissions of Inquiry (Amendment) Bill, 1988.
The motion for consideration of the Bill was moved by Shri
Sontosh Mohan Dev.
The following members took part in the debate:—
(1) Shri E. Ayyapu Reddy
(2) Shrj Somnath Rath
(3) Shri G. M. Banatwalla
(4) Shri Ram Singh Yadav
(5) Shri Thampan Thomas
(6) Dr. G. S. Rajhans
(7) Shri Virdhj Chander Jain

The discussion was not concluded,
6-01 P.M.

(Lok Sabha adjourneq till 11 A.M. on Thursday, the 24th
November, 1988)

SUBHASH C. KASHYAP,
Secretary-General.

“Made at 3-59 P.M.
7
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LOK SABHA

- BULLETIN—PART I
"Brief Record of Proceedings]

Thursday, November 24, 1988/Agrahayana 3 1910 (Saka)

No. 397
11-02 AM.
1. Obituary Reference

The Speaker made a reference to the passing away of Shri
Nitiraj Singh Choudhary who was a member of the Fourth
and Fifth Lok Sabha.

Thereafter, Members stood in silence for a short while as
a mark of respect to the deceased.
2. Starred Questions

Starred Questions Nos. 184, 187—18% and 191—193 were
orally answered. Replies to the remaining questiens were laid
on the Table.

3. Unstarred Questions .

' Replies to Unstarred Questions Nos. 1802—1804. 1806—1861
1863—1897, 1809, 1901—1909, 1911—1942 1944—1967, 1960—1977
and 1979—1988 were laid on the Table.

4. Papers laid on the Table

The following papers were laid on the Table:—

(1) A copy each of the following Notifications (Hindi and
English versions) under sub-section (1) of section 28
of the Mines and Minerals (Regulation and Develop-
ment) Act, 1957:—

(i) S.O. 758(E) published in Gazette of India dated the
16th August, 1988 containing Order directing that
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the powers under rule 22C(4) of the Mineral conces-

sion Rules, 1960 framed under section 13 of the said
Act, shall also be exercisable by the Joint Secretary

of the Government of India in the Department of
Mines.

(ii) S.0. 952(E) published in Gazette of India dated
the 24th October, 1988 making certain amendments
in the Order published in Notification No. G.S.R.
1366 dated the 12th December, 1959.

(iii) S.0. 953(E) published in Gazette of India dated
the 24th October, 1988 authorising the Geological
Survey of India to carry out detailed investigation
and exploration in Karnataka for the purpose of
obtaining such information as may be necessary in

the areas specified in the Table annexed to the Noti-
fication.

(2) A copy of the Aluminium (Control) Amendment
Order, 1988 (Hindi and English versions) published in
Notification No. S.O, 1056(E) in Gazette of India
dated the 17th November, 1988, under sub-section (8)
of section 3 of the Essential Commodities Act, 1955.

(3) (i) A copy of the Annual Report (Hindi and English
versions) of the Rashtriva Manav Sangrahalaya,

Bhopal, for the year 1985-86 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Rashtriva
Manav Sangrahalaya, Bhopal, for the year 1985-86.

(4) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (3) above.

(5) A copv of the Multi-State Co-operative Societies (Re-
gistration, Membership, Direction and Management.
Settlement of Disputes, Appeal and Revision) Amend.
ment Rules, 1988 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 1001(E) in Gazette
of India dated the 12th October, 1988, under sub-sec-
tion (3) of section 109 of the A"»1ti-State Co-operative
Socleties Act, 1984.
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(6) A copy of the Delhj Co-operative Societies (Amend-

ment) Rules, 1988 (Hindi and English versions) pub-
lished in Notification No. F. 16(9)/80|Coop|Legal in
Delhj Gazette dated the 9th September, 1988, under

sub-section (3) of section 97 of the Delhi Co-opera-
tive Societies Act, 1972,

(7) A copy of the Fertiliser (Control) (Fourth Amend-

ment) Order, 1988 (Hindi and English versions) pub-
lished in Notification No. S.O. 940 (E) in Gazette of
India dated the 11th October, 1988, under sub-section
(6) of section 3 of the Essential Commodities Act, 1955.

5..Motion for Election to Committee ..

Shri Shyam Lal Yadav moved the following motion:—
“That in pursuance of sub-section 4(e) of Section 4 of the

Coconut Development Board Act, 1979, the members
of this House do proceed to elect, in such manner as
the Speaker may direct, two members from among
themselves to serve as members of the Coconut Deve-
lopment Board, subject to the other provisions of the
said Act.”

The motion was adopted.

6. Disqualification of Member on ground of defection

The Speaker informed the House that in exercise of powers
conferred unon him under paragravh 6 of the Tenth Schedule
to the Constitution of India, he had passed the following Order
on 24th November, 1988: —

“ORDER

In exercise of powers conferred ubon me under paragraph

6 of the Tenth Schedule to the Constitution of India,
I. B. R. Jakhar, Speaker, Lok Sabha, hereby decide
that Shri Lalduhoma. an elected member of Lok
Sabha from Mizoram constituency. has incurred dis-
gualification in terms of paragraph 2(1) (a) of the
said Schedule for beine a member of Lok Sabha by
voluntarilv giving up his membership of Congress (D)
—his original political party.

Accordinglv, Shri Lalduhoma has ceased to be a mem-

ber of Lok Sabha with immediate effect.”
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7. Matters Under Rule 377

(1) Shri Somnath Rath raised a matter regarding steps for

éhe prevention of perennial floods and drought in the State of
rissa.

(2) Shri Mullappally Ramachandran raised a matter re-
garding need to extend the micro-wave link upto Mangalore
to enable people of Cannanore, Waynad and Kasaragod to see
Malayalam programmes.

(3) Shri Yogeshwar Prasad Yogesh raised a matter regard-
ing need to sanction the Mohane river project in Bihar.

(4) Shri Uttam Bhai H. Patel raised a matter regarding
need to remove all levies on musical instruments.

(5) Shri Dharam Pal Singh Malik raised a matter regarding
need to reschedule the timings of 2 JPR and 5 JPR trains.

(6) Shrimati Patel Ramaben Ramjibhai Mavani raised a

matter regarding need to provide financial assistance for proper
maintenance of museums in the country.

(7) Shri Sharad Dighe raised a matter regarding need to
restart Kamla Mill, Bombay immediately.

(8) Dr. Datta Samant raised a matter regarding need to
introduce Hovercraft service between Goa and Bombay.

(9) Shri N. Venkata Ratnam raised a matter regarding need
to instal teleohone meters along with telephone instruments
instead of in Telephone Exchanges.

8. Government Bill—Passed
The Commissions of Inquiry (Amendment) Bill, 1988

Discussion on the motion for consideration of the Bill moved
by Shri Sontosh Mohan Dev on 22nd November, 1988, continued.

The following members took part in the debate:—
(1) Shri Somnath Chatterjee
(2)Kum. Mamata Banerjee
(Lok Sabha adjourned at 1.03 P.M. and re-assembled at
212 P.M)

4 :
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(3) Shri N. Tombi Singh
. (4) Shri Shantaram Naik
(5) Shri Sriballay Panigrahi
Shri P. Chidambaram repiied to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 to 4 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri P.
Chidambaram.

The motion was adopted and the Bill was passed.

9. Government Bill—Under Consideration
The National Highways Authority of India Bill, 1988.

The motion for consideration of the Bill was moved by Shri
Rajesh Pilot.

The following members took part in the debate:—
(1) Shri C. Madhav Reddy
(2) Shrimati Kishori Sinha
(3) Shri Virdhi Chander Jzin
(4> Shri Basudeb Acharya (Speech unfinished)
The discussion was noi concluded.

10. Discussion Under Rule 193

Discussion on the rise in prices of essential commodities,
raised by *Dr. Chinta Mohan on the 26th November, 1987, con-
tinued.

The following members took part in the debate:—
(1) Shri D. N. Reddy
(2) Shri Y. S. Mzhajan
(3) Shri Ram Pyare Paniks

*Resigned w.e.f. 2nd March, 1988.
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(4) Shri Khurshid Ahmed Choudhry
(5) Shri Virdhi Chander Jain

(6) Shri Abdul Rashid Kabuli

(7) Shri Indrajit Gupta

(8) Shri Yogeshwar Prasad Yogesh
(9) Shri N. Tonibi Singh

(10) Dr. Datta Sarnant
(11) Shri Syed M=asudal Hossain
(12) Shri D. L. Baitha

The discussion was nect concluded.
6.21 P.M.

(Lok Sabha adjourned till 11 A.M. on Friday, the 25th Novem-
ber, 1988)

SUBHASH C. KASHYAP,
Secretary-General.

6
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LOK SABHA

BULLETIN-—PART 1
"Brief Record of Proceedings]

Friday, November 25, 1988/Agrahayana 4, 1910 (Saka)

——

No. 398
11-02 A. M.
1. Tribute to Shri G. V. Mavalankar on his birth Centenary

The Deputy Speaker paid tribute to Shri G. V. Mavalankai,
first Speaker of Lok Sabha on his birth centenary.

2. Starred Questions

Starred Questions Nos. 204, 205, 207, 208 and 212 were orally
answered. Replies to the remaining questions were laid on

the Table.

3. Unstarred Questions

Replies to Unstarred Questions Nos. 1989—2000, 2002--2049,
2051—2135, 2137—2144 and 2146—2207 were laid on the Table.

4. Papers Laid on the Table
The following papers were laid on the Table:(—

(1) A copy each of the following Notifications (Hindi
and English versions) under section 159 of the Cus-
toms Act, 1962:—

(i) G.S.R. 925(E) published in Gazette of India dated
the 13th September, 1988 together with an explana-
tory memorandum making certain amendment to
the Notification No. 71/87-Customs, dated the 1st
March. 1987 so as to extend the concessional cus-
toms duty to three more items of machinery and
to extend the validity of the Notification upto the
31st March, 1990 and amplify the description of
airjet looms already covered therein.
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(ii)) G.S.R. 930(E) published in Gazette of India datedy
the 16th September, 1988 together with an explana-
tory memorandum seeking to provide concessional
duty of 35 per cent basic and nil additional duty in
respect of four machinery for manufacture of pack-
aging media.

(lii) G.S.R. 931(E) published in Gazette of India dated
the 16th September, 1988 together with an ex-
planatory memorandum seeking to provide total
exemption from auxiliary duty of customs on geods
covered by Notification No. 250/88-Cus. dated the
16th September, 1988.

(iv) G.S.R. 941 (E) published in Gazette of India dated
the 19th September 1988 together with an explana-
tory memorandum seeking to change the basic
customs duty on certain items covered by Chapter
Heading No. 39.19 of Customs Tariff Act from
Rs. 100 per Kg. to 50 per cent ad valorem plus
Rs. 35 per Kg.

(v) G.S.R. 942 (E) published in Gazette of India dated
the 19th September, 1988 together with an expla-
natory memorandum making certain amendments
to Notification Nos. 158/88-Cus. and 162.88-Clus,
dated the 13th May, 1988.

(vi) G.S.R. 943(E) published in Gazette of India dated
the 20th September 1988 together with an expla-
natory memorandum exempting Black Pepper
from the whole of the duty of Export.

(vii) G.S.R. 946(E) published in Gazette of India dated
the 21st September, 1988 together with an expla-
natorv memorandum excluding specified goods
from the purview of the heading 98.06 of the First
Schedule to the Customs Tariff Act,

(viii)G.S.R. 947(E) published in Gazette of India dated
the 21st September, 1988 together with an expla-
natory memorandum deleting certain goods from
the scope of heading No. 98.06.

(ix) G.S.R. 948(E) published in Gazette of India dated
the 21st September 1988 together with an expla-
natory memorandum prescribing import duty of
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Rs. 50 per Kg. on almond kernel when imported
from regular sources and Rs. 45 per Kg. when im-
ported from preferential sources.

(x) G.S.R. 948(E) published in Gazette of India dated
the 21st September, 1988 together with an expla-
natory memorandum providing nil auxiliary duty
ixﬁ ﬁespect of almond kernel and almond in soft
shell.

(xi) G.S.R. 950 (E) published in Gazette of India dated
the 21st September, 1988 together with an expla-
natory memorandum rescinding notification No.
35/88-Cus. dated the 1st March, 1988.

(xii) G.S.R. 953 (E) published in Gazette of India dated
the .28th September, 1988 together with an expla-
natory memorandum extending the validity of No-
tification No. 111/84-Customs dated the 21st April,

1984 upto 31st March, 1989.

(xiii) G.S.R. 956 (E) published in Gazette of India dated
the 28th September 1988 together with an expla-
natory memorandum extending the validity of No-
tification Nos. 127/82-Cus. dated the 1st May, 1982
and Notification Nos. 513 to 516/86-Cus. dated
the 30th December, 1986 upto the 30th November,
1988.

(xiii) (a) G.S.R. 957(E) published in Gazette of India
dated the 28th September, 1988 together with an
explanatory memorandum seeking to amend Noti-
fication No. 21/88-Cus. dated the 1st March, 1988
so as to add one machinery to the list of machinery
prescrived with concessional duty.

(xiv) G.S.R. 963 (E) published in Gazette of _ India
dated the 29th September, 1988 together with an
explanatory memorandum prescribing a basic cust-
oms duty of 45 per cent on component parts of
forklift trucks with modified conditions.

SR. 964(E) published in Gazette of India dated
(m)ﬂg S29th Sc(pt)en}:ber, 1988 together with an ex-
planatory memorandum seeking to amend notifica-
tion No. 20/88-Cus, dated the 1st March, 1988 so
as to give the powers of certification in respect
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of small scale industries for import under the noti-
fication to Industrial Adviser in the office of Deve-
lopment Commissioner, Small Scale Industries.

(xvi) G-S.R. 966(E) published in Gazette of India
dated the 30th September, 1988 together with an
explanatory memorandum seeking to amend Noti-
fication No. 84/86-Cus. dated the 17th February,
1986 so as to reduce the basic customs duty on un-
wrought zinc from 85 per cent ad valorem to 50 per
cent ad valorem.

(xvii) G.S.R. 967 (E) published in Gazette of India
dated the 30th September, 1988 together with an
explanatory memorandum providing reduction in
the basic customs duty on copper scrap imported
for the manufacture of copper oxychloride from
65 per cent ad valorem to 40 per cent ad valorem.

(xviii) G.S.R. 968(E) published in Gazette of India
dated the 30th September, 1988 together with an
explanatory memorandum regarding reduction in
the basic customs duty on aluminium waste and
scrap from 50 per cent ad valorem to 30 per cent
ad palorem. i

(xix) G.S.R. 969(E) published in Gazette of India
dated the 30th September, 1988 together with an
explanatory memorandum seeking to exempt alu-
minium waste and scrap from auxiliary duty of
customs in excess of 5 par cent ad valorem.

(xx) G.S.R. 970(E) published in Gazette of India dated
the 30th September, 1983 together with an  ex-
planatory memorandum extending the  validity
of Notification No. 341/76-Cus, dated the 2nd Au-
gust, 1976 upto 31st December, 1988.

(xxi) G.S.R. 971(E) published in Gazette of India
dated the 30th September, 1988 together with an
explanatory memorandum seeking to provide im-
porters of machinery for manufacture of bicycles/
components to discharge their export obligation by
export of bicycles as well as components.

4
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(xxii) G.S-R. 986 (E) published in Gazette of India
dated the 3ra October, 1988 together with an
explanatory memorandum providing increase 1n
the basic customs duty on Sultanas.

(xxiii) G.S.R. 987(E) published in Gazette of India
dated the 3rd Octover, 1988 together with an ex-
planatory memorandum seeking to amend Notifica-
tion No. 123/86-Cus, dated the 17th February, 1986.

(xxiv) G.S.R. 988(E) published in Gazette of India
dated the 3rd October, 1988 together with an ex-
planatory memorandum seeking to increase the
umport duty on pulses from 10 per cent ad valorem

. to 35 per cent ad valcrem.

(xxv) G.S.R. 1011(E) published in Gazette of India
dated the 14th October, 1988 together with an ex-
planatory memorandum seeking to prescribe a con-
cessional rate of 20 per cent customs duty on the
import of specified medical equipments so as to
give the concession in respect of the said goods
sent by any Indian settled abroad for a minimum
period of one year.

(xxvi) G.S.R. 1012(E) to 1014(E) published in Gazette
of India dated the 14th October, 1988 together with
an explanatory memorandum seeking to prescribe
40 per cent customs duty instead of nil rate on the
import of Flastic Bags for preserving blood and its
components.

(xxvii) G.S.R. 1041(E) published in Gazette of India
dated the 1st November, 1988 together with an ex-
planatory memorandum exempting specified bulk
hormone and drug namely Prostaglandin F2 Alpha
and Lincomycin Hydrochloride when imported for
manufacture of specified drugs and hormones cover-
ed by notification 27/88-Customs, dated the Ist
March, 1988 trom basic duty of customs as 1s 1in
excess of 25 per cent ad valorem and the whole of
the additional duty of customs.

iii) G.S.R. 1042(E) published in Gazette of India
(xx‘c?algd the 1st November, 1988 to_gether with an ex-
planatory memorandum exempting goods covered
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by Notification 296/88-Cus, dated the 1st November, \)
%g?:sfmm the whole of the auxiliary duty of cus-

(2) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of s(ection
38 of the Central Excises and Salt Act, 1944:—

(1) G.S.R. 928(E) published in Gazette of India da
the 16th September, 1988 together with an explaltaeg
tory memorandum making certain amendments to
Notification Nos. 188A/62-CE, dated the 3rd Novem-
ber, 1962 ard 53/87-CE, dated the 1st March, 1987
prescribing a concessional rate of excise duty on
Polypropylene multifilament yarn.

(i) G.S.R.929(E) published in Gazette of India dated
the 16th September, 1988 together with an explana-
tory memorandum making certain amendments to
%%tsiﬁcation No. 191/85-CE, dated the 28th August,

(ili) G.S.R: 932(E) published in Gazette of India dated
the 16th September, 1988 together with an explana-
tory memcrandum seeking to prescribe concessional
duty of 5 per cent in respect CNC machine tools.

(iv) G.S.R. 985(E) published in Gazette of India dated
the 3rd October, 1988 together with an explanatory
memorandum seeking to fully exempt roasted
chicory frcm excise duty. '

(v) G.SR. 991(E) published in Gazette of India dated
the 5th October, 1988 together with an explanatory
memorandum seeking to exempt newsprint rejects
arising during the course of manufacture of news-
print in a factory in a financial year subject to a
limit of 5 per cent of the total production of the

newsprint.
(vi) G.S.R. 1015(E) published in Gazette of India
dated the 14th October, 1988 together with an
tory memorandum seeking to cribe ex-

explana
cise duty on video tapes at the rate of Rs. Ten per
metre instead of the present rate of 25 per

cent ad valorem,



(vii) G.S.R. 1016(E) published in Gazette of India dated
the 14th October, 1988 together with an explanatory
memorandum seeking to exempt specified type of
planklrecorded videp cassettes subject to the condi-
tion that cxcise duty at the rate of ten per cent
square metre has been paid on the video tapes used
in the manufacture of the said cassettes,

(viil) G.S.R. 1017(E) published in Gazette of India
dated the 14th October, 1988 together with an ex-
planatory memorandum seeking to introduce excise
duty at the rate of 10 to 20 per cent on permanent
magnets other than cast alloy permanent magnets,
metallised polyester films and metallised polypro-
pylene film of thickness not exceeding 12 microns
and etchedq or formed aluminium foils respectively.

(3) A copy each of the following Notifications (Hindi
and English versions) under sub-section (3) of sec-
tion 48 of the Life Insurance Corporation Act, 1956:—

(i) The Life Insurance Corporation of India Class III
and Class IV Employees (Revision of Terms and
Conditions of Service) Second Amendment Rules,
1988 published in Notification No. G.S.R. 870(E)
in Gazette of India dated the 22nd August, 1988.

(ii) The Life Insurance Corporation of India Develop-
ment Officers (Revision of Terms and Conditions
of Service) Amendment Rules, 1988 published in
Notification No. G.S.R. 871 (E) in Gazette of India
dated the 22nd August, 1988.

(iii) The Life Insurance Corporation of India Class 1
Officers (Revision of Terms and Conditions of Ser-
vice) Second Amendment Rules, 1988 published in
Notification No. G.S.R. 872(E) in Gazette of India
dateq the 22nd August, 1988,

(iv) The Life Insurance Corporation of India Class III
and Class IV Employees (Revision of Terms and
Conditions of Service) Amendment Rules, 1988 pub-
lished in Notification No. G.S.R. 873 (E) in Gazette
of India dated the 22nd August, 1988.

4) A copy of the General Insurance (Rationalisation
@ and R};vision of Pay Scales and other Conditions of
Service of Supervisory, Clerical end Subordinate
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Staff) Amendment Scheme, 1988 (Hindi and E’fgxgluh ¥
versions) published in Notification No. S.O. ()

in Gazette of India dated the 22nd August, 1988, issu-

ed under Section 17A of the Genera] Insurance Busi-
ness (Nationalisation) Act, 1972.

(5) A copy each of the following Notifications (Hindi and
English versions) under sub-section (4) of section 19
of the Banking Companies (Acquisition and Trans-
fer of Undertakings) Act, 1970: —

(i) Amendment to Regulation 20(4) of the Union Bank
c;f sqle?dia Officer Employees (Conduct) Regulations,

(ii) The Allahabad Bank Officer Employees’ (Conduct)
(Amendment) Regulations, 1988.

(iii) The Canara Bank Officer Employees’ (Conduct)
. (First Amendment) Regulations, 1988.

(6) A copy each of the following Notifications (Hindi and
English versions) under sub-section (4) of section
19 of the Banking Companies (Acquisition and Trans-
fer of Undertakings) Act, 1980:—

(i) The Corporation Bank Officer Employees’ (Con-
duct) Amendment Regulations, 1988.

(ii) The Punjab and Sind Bank Officer Employees’
(Conduct) Amendment Regulations, 1988.

(iii) The Vijaya Bank Officer Employees’ (Conduct)
First Amendment Regulations, 1983.

(7) A copy of the Regional Rural Banks (Appointment
and Promotion of Officers and Other Employees)

. Rules, 1988 (Hindi and English versions) published
in Notification No. S. O. 885(E) in Gazette of India
dated the 28th September, 1988, under sub-section (3)

of section 29 of the Regional Rural Banks Act, 1976.

(8) A copy each of the following Notifications (Hindi
and English versions) issued under section 3 of the
Imports and Exports (Control) Act, 1947:—

(i) S-O. 1026(E) published in Gazette of India dated
the 4th November, 1988 making certain amendments
in the Open General Licence No. 1/88 dated the
30th March. 1988. ‘



(ii)) S.0. 1030(E) published in Gazette .of India dated
the 7th November, 1988 making certain  amend-

ments in the Open General Licence No. 5/88 dated
the 30th March, 1988,

(9) A copy each of the following Papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956: — ,

(a) (i) Review by the Government on the working of

the Projects and Equipment Corporation of India
Limited, New Delhi, for the year 1987-88.

(ii) Annual Report of the Projects and Equipment
Corporation of India Limited, New Delhi, for the
year 1987-88 along with Audited Accounts and

comments of the Comptroller and Auditor General
thereon. , | ‘

(b) (i) Review by the Government on the working of
the Spices Trading Corporation Limited, Bangalore,
for the year 1987-88. ;

(ii) Annual Report of the Spices Trading Corporation
Limited, Bangalore, for the year 1987-88  along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(10) (i) A copy of the Annual Report (Hindi and English
versions) of the Plastics and Linoleums Export Pro-
motion Council, Bombay for the year 1987-88 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Plastics
and Linoleums Exports Promotion Council, Bombay
for the year 1987-88.

11) (i) A of the Annual Report (Hindi and English

1D \(re)rsior(:g)p }éf the Marine Products Export Developmgnt
Authority, Cochin, for the year 1.987-88 along with
Audited Accounts, under sub-section (3) of section 22
of the Marine Products Export Development Autho-
rity Act, 1972.

ii) A copy of the Review (Hindi and English versions)

® by (icl})eyGovernment on the working of the Marine
Products Exvort Development Authority, Cochin, for
the year 1987-88.
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(12) (i) A copy of the Annual Report (Hindi and Englist®
versions) of the Council for Leather Exports, Madras,
for the year 1987-88 along with Auditeq Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Council for
Leather Exports, Madras, for the year 1987-88.

..(13 (i) A copy of the Annual Report (Hindi and English
- versions) of the Indian Diamond Institute, Surat, for
the year 1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Diamond Institute, Surat, for the year 1987-88.

(14) A statement (Hindi and English versions) (i) Cor-
recting reply given on 12th August. 1988 to Unstarred
Question No. 2503 by Shri Amarsinh Rathawa, M.P.
Tegarding export of farm and agricultural products,
andl (ii) giving reasons for delay in correcting the
reply,

*(15) A copy each of the following Notifications (Hindi and
gﬁs& versions) under section 159 of the Customs
. 1962:—

(i) Notification No. 307/88-Customs published in
Gazette of India dated the 25th November, 1968
together with an explanatory memorandum pres-
cribing the basic customs duty rates for certain
categories of iron or steel products.

(ii) Notification No. 308/88-Customs published in
Gazette of India dated the 25th November, 1988 to-
ether with pn  explanatory memorandum ex-
csuding certain categories of iron or steel products
from the purview of Notification No. 61/86-Cus.
dated the 17th February, 1986.

5. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha
that at its sitting held on 24th November, 1988, Rajya Sabha
passed the Delhi Prohibition of Eve-teasing Bill, 1988

*Laid at 5-50 P.M.
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6. Bill passed by Rajya Sabha—Laid on the Table
The Delhi Prohibition of Eve-teasing Bill, 1988.

7. Statement by Minister

The Minister of Parliamentary Affairs made a statement re-
garding Government Business for the week commencing the
28th November, 1988.

8. Discussion under Rule 193

Shri S. B. Chavan replied to discussion on the rise in prices
of essential commodities, raised by @Dr. Chinta Mohan on the
26th November, 1987.

(Lok Sabha adjourned at 1-05 P.M. and re-assembled at
2-11 P.M.)

9. Government Bill—Under consideration
The National Highways Authority of India Bill, 1988,
Discussion on the motion for consideration of Bill moved by
Shri Rajesh Pilot on 24th November, 1988, continued.
The following members took part in the debate:—

(1) Shri Basudev Acharya

(2) Smt. Basavarajeswari

(3) Shri N. Tombi Singh

(4) Shri Syed Shahabuddin

(5) Shri Chintamanj Jena

(6) Dr. G. S. Rajhans !
(7) Shri P. Kolandaivelu

The discussion was not concluded.
10. Private 'Members’ Bills—Introduced }

(1) The Constitution (Amendment) Bill, 1988, (Amend-
ment of articles 102 and 191), by Shri V. S. Krishna Iyer.

(2) The Constitution (Amem_iment) Bill, 1988 (Amendment
of article 80), by Shri V. S. Krishna Iyer.

@Resigned w.e.f. 2nd March, 1988.
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(3) The Cinematograph (Amendment) Bill, 1988 (Amend-
ment of section 5B), by Shri V. Tulsiram.

(4) The Crop Insurance Corporation Bill, 1988, by Prof.
Madhu Dandavate.

(5) The Oil-seeds and Edible Oils Production Bill, 1988 by
Prof. Madhu Dandavate.

(6) The Constitution (Amendment) Bill, 1988 (Amendment
of Eighth Schedule), by Shri V. S. Krishna Iyer.

(7) The Construction Workers (Regulation of Employment
?nd Conditions of Service) Bill, 1988, by Shri V. S. Krishna
yer. !

(8) The Indian Penal Code (Amendment) Bill, 1988 (Substi-

tution of new section for section 500 etc.), by Shri Thampan
Thomas. |

(9) The Textile Industry (Taking over of Management)
Bill, 1988, by Shri Haroobhai Mehta.

11. Private Member’s Bill—Negatived

The Constitution (Amendment) Bill, 1986 (Amendment of
article 311), by Shri Suresh Kurup.

On the motion for consideration of the Bill, the House divid-
ed: Ayes *19; Noes *35.

The motion was declared as not carried in accordance with

Rule 157 of the Rules and Procedure and in accordance with
the provisions of the Constitution. '

12. Private Member's Bill—Under Consideration

The Unorganised Labour Welfare Fund Bill, 1985, by Shri \
Balasaheb Vikhe Patil,

The motion for consideration of the Bill was moved by Shri
Balasaheb Vikhe Patil.

*Subject to correction,
12
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‘The following members took part in the debate: —
(1) Shri Vijoy Kumar Yadav
(2) Smt. Prabhawati Gupta
(3) Dr. G. S. Rajhans
(4) Prof. Saif-ud-Din Soz
(5) Kum, Mamata Banerjee
(6) Shri Virdhi Chander Jain
(7) Shri Ram Pyare Panika (Speech unfinished)

The discussion was not concluded.

6 p.m. '

(Lok Sabha adjourned till 11 A.M. on Monday, the 28th
November, 1988)

SUBHASH C. KASHYAP,
‘, Secretary-General.
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LOK SABHA i

--h.
BULLETIN—PART I

[Brief Record of Proceedings]

Monday, November 28, 1988/Agrahayana 7, 1910 (Saka)

No. 399

11.03 A M.

1. Starred Questions

Starred Questions Nos. 225, 226, 228—23i, 236, 237, 240,
241 and 243 were orally answered. Replies to the remaining

questions were laid on the Table.

2. Unstarred Questions
Replies to Unstarred Questions Nos, 2208—2282 and 2284—
2324 were laid on the Tahle.

3. Papers laid on the 1able
The following papers were laid on the Table:— —

(1) (i) A copy of the Annual Accounts (Hindi and
English versions) of the Himalayan Mountaineering
Institute, Darjeeling, for the year 1986-87 together
with Audit Report thereon,

(ii) A copy of the Review (Hindi and English versions)
by the Government on the Audited Accounts of the

Himalayan Mountaineering Institute. Darjeeling for

the year 1986-87.

(2) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (1) above.
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(3) (i) A copy of the Annual Accounts (Hindi and§
English versions) of the Nehru Institute of Moun-
taineering, Uttarkashi, for the year 1986-87 together
with Audit Report thereon.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the Audited Accounts of the
Nehru Institute of Mountaineering, Uttarkashi, for
the year 1986-87.

(4) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned au
(3) above.

(3) A copy each of the following Notifications (Hindi
and English versions) under section 185 of the Navy
Act, 1957 —

(i) The Navy (Discipline and Miscellaneous Provision)
(Amendment) Regulations, 1988 published in Noti-
fication No. S.R.O. 11(E) in Gazette of India dated -
the 20th October. 1988,

(ii) The Navy Leave (Amendment) Regulations, 1988
published in Notification No. S.R.O. 217 in Gazette
of India dated the 17th September 1988.

(6) A copv each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956: —

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Electronics Corpora-
tion of India Limited Hyderabad. for the year
1987-88,

(ii) Annual Report of the Electronics Corporation of
India Limited, Hyderabad, for the year 1987-88
along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Uranium Corporation
of India Limited. Singhbhum, for the year 1987-88.

2 i B

(ii) Annual Report of the Uranium Corporation of
India Limited Singhbhum, for the year 1987-88
along with Audited Accounts and comments of the
Comptroller and Auditor Genera] thereon
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(7) (i) A copy of the Annual Report (Hindi and
lish versions) of the Institute of Physicis, Bhubfrllg-
v&;ar,tfor the year 1987-88 along with Audited Ac-
counts.

(i) A statement (Hindj and English versions) regarding
Review by the Government on the working of the
}g;;l.ta‘;te of Physics, Bhubaneswar, for the year

(8) (i) A copy »f the Annual Report (Hindi and Eng-
lish versions) of the Saha Institute of Nuclear Phy-
sics, Calcutta, for the year 1987-88 along with Audited
Accounts,

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Saha Institute of Nuclear Physics, Calcutta, for the
year 1987-88.

(9) (i) A copy of the Annual Report (Hindi and English
versions) of the Mehta Research Institute of Mathe-
matics and Mathematical Physics, Allahabad. for the
year 1987-88 along with Audited Accounts.

(ii) A statement (Hindi and English versiorns) regarding
Review by the Government on the working of the
Mehta Research Institute of Mathematics and Mathe-
matical Physics. Allahabad, for the year 1987-88.

(10) (i) A copy of the Annual Report (Hindi ard Engiish
versions) of the Tata Memorial Centre, Bombay, for
the vear 1987-88 along with Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Tata Memoriai Centre, Bombay for the year 1987-88.

(11) A copy each of the following Notifications (Hindi
and English versions) under sub-section (3) of sec-
tion 18 of the Central Reserve Police Force Act,

1949: —
(i) The Indo-Tibetan Border Police (Armourer Cadre)

Recruitment, Rules, 1982 published in Notification
No. G.S.R. 303 in Gazette of India dated the 23rd

April, 1988.
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(ii) The Indo-Tibetan Border Police (Gardener Cadre)
Recruitment Rules, 1983 published in Notification
No. G.S.R. 307 in Gazette of India dated the 23rd
April, 1988.

(iii) The Indo-Tibetan Border Police (Office Comba-
tent—Non-Gazetted) Cadre Recruitment Rules,
1984 published in Notification No. 314 in Gazette
of India dated the 23rd April, 1988.

(iv) The Indo-Tibetan Border ‘Police Pioneer Cadre’
(Group ‘C’ Posts) Recruitment (Amendment)
Rules, 1988 published in Notification No. G.S.R.
332 in Gazette of India dated the 2nd July, 1988.

(12) A copy eacn of the following Notifications (Hindi and
English versions) under sub-section (3) of section 22
of the Central Industrial Security Force Act, 1968: —

(i) The Central Industrial Security Force (Second
Amendment) Rules, 1988 published in Notification
No. G.S.R. 315 in Gazette of India dated the 23rd
April, 1988.

(ii) The Central Industrial Security Force (Fourth Am-
endment) Rules. 1988 published in Notification No.
G SR. 609 in Gazette of India dated the 30th July,
1988.

4. Reports of the Committee on the Welfare of Scheduled Castcs
and Scheduled Tribes

SHR1 ARVIND NETAM presented the following Reports
(Hindi and English versions) of the Committee on the Welfare
of Scheduled Castes and Scheduled Tribes: —

(i) Thirty-ninth Report on action taken by Government
on the recommendations contained in the 29th Re-
port (Eighth Lok Sabha) on the Ministry of Civil
Aviation—Reservations for and employment of Sche-
duled Castes and Scheduled Tribes in Air India.

(ii) Fortieth Report on action taken by Government vn
the recommendations contained in the 4th Report
(Eighth Lok Sabha) on the Ministny of Industry
(Department of Public Enterprises)—Reservations
for and empioyment of Scheduled Castes and Sched-
uled Tribes in Bharat Heavy Electricals Iimited
(Hyderabad and Hardwar Units),

- 4



® (iii) Forty-first Report on action taken by Government
on the recommendations contained in the 30th Report
(Elghth Lok Sabha) on the Ministry of Welfare—
Socio-economic conditions of Scheduled Castes and
Scheduled Tribes in the Union Territory of Anda-
man and Nicobar Islands.

5. Calling Attention

Shri Ramashray Prasad Singh called the attention of the
Minister of Civil Aviation and Tourism to the one-day token
strike by a large number of employees of the Indian Airlines
resulting in dislocation «f air services and inconvenience to
passengers and the steps taken by the Government to resolve
the issues involved. |

The Minister of Civil Aviation and Tourism made a state-
ment in regard thereto.

(Lok Sabha adjourned at 1.14 P.M. and re-assembled at
2.19 PM)) !

6. Matters Under Rule 377

(1) Shri Bhishma Dec Dube raised a matter regarding need
to provide more facilities in Chitrakut Express.

(2) Shri K. Pradhani raised a matter regarding need to hold
separate recruitment for class III and IV posts by the South-
Central Railway Divisicnal Headquarters, Vishakhapatnam
for proper representation of tribals from Orissa and Andhra
Pradesh.

(3) Shri Krishan Pratap Singh raised a matter regarding
need to set up industries in Saran (North Bihar) to remove re-
gional imbalance and provide jobs.

(4) Shri K. Ramacihandra Reddy raised a matter regarding

need to rationalise the fares according to distance from Banga-
lore to Gooty and Bangalore to Anantapur.

(5) Shri Ramashrav Prasad Singh raised a matter reg.ardi‘ng
need to clear the Mchane Dam and Punpun Darga Irrigation
projects of Bihar.

(6) Kum. Mamata Banerjee raised a matter rega}rding need
to constitute a team to survev the causes of industrial sickness

and suggest remedial measures.
5



(7).Shri Sharad Dighe ralsed a matter regarding issue of,
‘nc objection certificate’ by Railway authorities, Bombay to the
slum dwellers living on lands owned by Railways to enable
them to avail the civic amenities provided by the Bombay Muni-
cipal Corporation.

(8) Shri Sidha Lal Murmu raised a matter regarding need
to convert narrow gauge railway line between Rupsa and Bangri
Posi into broad gauge.

1. Goverament Bill—Under Consideration
The National Highways Author'ty of India Bill, 1988

Discussion on the motion for consideration of the Bill mov-
ed by Shri Rajesh Pilot on the 24th November, 1988, continued.

The following members took part in the debate:—

(1) Prof. Narain Chand Parashar
(2) Shri K. Pradhani

(3) Shri Ataur Rehman

(4) Shri Mohd. Ayub Khan

(5) Shri Shantaram Naik

(6) Shri Abdul Rashid Kabuli

(7) Smt. Prabhawati Gupta

(8) Dr. Manoj Pandey

(9) Sari V. Sobhanadreeswara Rao
(10) Shri Pratap Bhanu Sharma
(11) Shri Girdhari Lal Vyas

(12) Shri George Joseph Mundackal
(13) Shri Ram Pyare Panika

(14) Shri Amar Roypradhan

(15) Shri Balkavi Bairagi

(16) Shri Kali Prasad Pandey

(17) Sri Dharam Pal Singh Malik
(18) Shri Ramashray Prasad Singh
(19) Shri Shanti Dhariwal

(20) Shri Janak Raj Gupta

(21) Shri Shankarlal



® (22) Shri Bapulal Malviya
(23) Shri Vijay N. Patil
(24) Sari K. S. Rao

Shri Rajesh Pilot commenced his speech in reply to the
debate. His speech was not concluded.

The discussion was not concluded.
8. Half-an-hour Discussion

Shri Virdhi Chander Jain raised a discussion on the points
arising out of the answer given by the Minister of State in
the Department of Rural Development in the Ministry of
Agriculture on the 17th November. 1988 to Unstarred Question

No. 1057 regarding implementation of Desert Development
Programme.

4

Shri Janardhana Poojary replied to the discussion.
6-30 F.M.

(Lok Sabha adjourned till 11 A.M. on Tuesday. the 29th
November, 1988)

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

———————

BULLETIN—PART I
[Brief Record of Proceedings]

-—

Tuesday, November 29, 1988/Agrahayana 8, 1910 (Saka)

No. 400
11-02 A.M.
1. Starred Questions

Starred Questions Nos. 246, 249, 253—255, 258 and 259 were
orally answered. Replies to Starred Questions Nos, 247, 248.
251, 252, 256, 257 and 260—266 were laid on the Table.

2. Unstarred Questions

Replies to Unstarredq Questions Nos. 2325—2341, 2343—2413,
2415—2{)194, 2496—2507, 2509—2519 and 2521—2559 were laid on
the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy of the Report (Hindi and English versions)
of the Comptroller and Auditor General of India for
the year 1987-88 Union Government (Commercial)—
Part VII—Resume of the Company Auditors’ Reports
and comments on Accounts of Government Com-
panies, under article 151(1) of the Constitution.

(2) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956: —

(a) (i) Review by the Government on the working of
the Smith Stanistreet Pharmaceuticals Limited,
Calcutta, for the year 1987-88.

1



(ii) Annua] Report of the Smith Stanistreet Pharma-
ceuticals Limited, Calcutta, for the year 1987-88
along with Auditeq Accounts and the comments of
the Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Hindustan Antibiotics Limited, Pune, for the
year 1987-88.

(ii) Annual Report of the Hindustan Antibiotics Limi-
ted, Pune, for the year 1987-88 along with Audited
Accounts and the comments of the Comptroller and
Auditor Genera] thereon.

(3) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Film and Television Institute
of India, Pune, for the year 1987-88

(i) A copy of the Annual Accounts (Hindi and English
versions) of the Film and Television Institute of
India, Pune, for the year 1987-88 together with Audit
Report thereon.

(iii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Film and
Television Institute of India, Pune, for the year
1987-88.

(4) A statement (Hindj and English versions) indicating
the result of market loans floated in November, 1988.

(5) A copy each of the following Notifications (Hindi and
Engli‘gl versions) under sub-section (5) of section 7
of the Indian Telegraph Act, 1885:—

(i) Tae Indian Telegraph (Tenth Amendment) Rules,
1988 published in Notification No. G.S.R. 907(E) in
Gazette of India dated the 7th September, 1988.

(ii) The Indian Telegraph (Twelith Amendment) Rules,
1988, published in Notification No. G.S.R. 1054(E)
in Gazette of India dated the 2nd November, 1988.

(iii) The Indian Telegraph (Ninth Amendment) Rules,
1988 published in Notification No. G.S.R. 888(E) in
Gazette of India dated the Ist September, 1988.
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(6) A copy of the Andaman and Nicobar Islands Khadi
and Village Industries Board Regulation, 1988 (Hindi
and English versions) published in Gazette of India
dated the 27th June, 1988, promulgated under Article
240 of the Constitution.

4. Supplementary demands for grants (Tamil Nadu)

Shri Eduardo Faleiro presented a statement (Hindi and
English versions) showing the Supplementary Demands for
Grants in respect of the State of Tamil Nadu for 1988-89.

5. Calling attention

Shri "Shanti Dhariwal called the attention of the Minister of
Human Resource Development to the reported atrocities on
women in different parts of the country and the steps taken by
the Government in that regard.

The Minister of State in the Mim'stfy of Human Resource
Development made a statement in regard thereto.

6. Matters under rule 377

(1) Sari Shanti Dhariwal raised a matter regarding need to
allot barren land to the landless poor after making it cultivable.

(2) Prof. P. J. Kurien raised a matter regarding need for
research to contain the disease known as ‘Quick Wilt' affecting
perper crop in certain parts of Kerala.

(3) Shri Shantaram Naik raised a matter regrding need for
a separate postal circle for Goa and improvement in postal ser-
vices.

(4) Shri K. D. Sultanpuri raised a matter regarding need
to send a central team to assess the damage caused to Himachal
Pradesh due to heavy rains and provide necessary assistance
to the State Government for the same.

(5) Sari Umakant Mishra raised a matter regarding need to
provide financial and other assistance to Government of Uttar
Pradesh to meet drought situation in certain parts of the State

(6) Shri Birbal raised a matter regarding need to clear the
scheme submitted by D.R.D.A. for construction of cemented
drains for irrigation in the areas served by Gang Nahar and
Bhakhra Nahar in Ganganagar district of Rajasthan.
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(7) Shri Ataur Rahman raised a matter regarding need for
further research on the use of Ramie, a staple fibre and its
popuilarisation in the country.

(8) Shri Mohd. Mahfooz Ali Khan raised s matter regard-

ing need to open a Navodaya Vidayalaya in gain
Etah district, Uttar Pradesly . yalaya in Bhar town. of

(Q) Shri P. Kolandaivelu raised a matter regarding need to
classify Ramanathapuram town in Tamil Nadu as ‘C’ class city.

7. Government Bills—Passed

1(238 The Sixth Schedule to the Constitution (Amendment) Biil,

The motion for consideration of the Bill ed i
Sontosh Mohan Dev. wes moved by Shrl

The following members took part in the debate: —

(1) Shri Baju Ban Riyan

(2) Shri Dinesh Goswami

(3) Shri N. Tombi Singh.

(4) Shri P. K. Thungon

(5) Shri Vijay N. Patil

(6) Shri G. G. Swell

(7) Shri Syed Shahabuddin
(8) Shri Narayan Choubey.
(9) Shri E. Ayyapu Reddy
(10) Shri Ahdul Rashid Kabuli
(11) Shri Balwant Singh Ramoowalia
(12) Shri C. Janga Reddy

Shri Sontosh Mohan Dev replied to the debate,

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

On the amendment No. 1 to Clause 2 moved by Shri Sontosh
Mohan Dev, the House divided. Ayes *282; Noes *37. Accord-
ingly, the amendment was adopted. ‘

et o Av—— s b £l et

*Subject to correction.



Clause 2 was adopted, as amended.

Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill, as amended, be passed was moved
by Shri Sontosh Mohan Dev.

The following members took part in the debate: —

(1) Shri Ajoy Biswas

(2) Shri Sontosh Mohan Dev ;
On the motion the House divided, Ayes * 266; Noes *40.

The motion was accordingly adopted and the Bill, as amend-
ed, was passed.

(ii) The National Highways Authority of India Bill, 1988

Discussion on the motion for consideration of the Bill mov-
ed by Shri Rajesh Pilot on the 24th November, 1988, continued.
Shri Rajesh Pilot concluded his reply to the debate.

The motion for consideration of the Bill was adopted and
clause-byy-clause consideration of the Bill was taken up.

Clauses 2 to 37 were adopted.

Clause 1, the Enacting Formula and the Long Title were
also adopted.

The motion that the Bill be passed was moved by  Shri
Rajesh Pilot.

The following members took part in the debate:—
(1) Shri V. Tulsiram
(2) Shri C. Janga Reddy.
(3) Shri Rajesh Pilot
The motion was adopted and the Bill was passed.
6 P.M. i

(Lok Sabha adjourned till 11 AM. on Wednesday, the 30th
November, 1988)

1

SUBHASH C. KASHYAP,
Secretary-General.

*S_tit';je—a*tb. c_orrection. ’
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LOK SABHA

BULLETIN—PART I !
[Brief Record of Proceedings]

Wednesday, November 30, 1988/Agrahayana 9, 1910 (Saka)

o

No. 401
11-01 A.M. !

1. Starred Questions

S@arred Questions Nos. 268—273 were orally answered.
Replies to the remaining questions were laid on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2560—2617, 2619—2724
and 2726—2792 were laid on the Table.

3. Adjournment Motion

The Speaker gave his consent to the moving of adjournment
motion given notice of by Dr. Datta Samant regarding the seri-
ous situation arising out of the recent accidents invoiving
Indian Airlines aircraft.

Dr. Datta Samant then asked for leave of the House to the
moving of the motion. The Speaker informed the House that
the leave was granted and directed that the motion would be
taken up at 4 P.M. on that day.

4. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Apprenticeship (Amendment) Rules. 1988
(Hindi and English versions) published in Notification No. G.S.R.
716 in Gazette of India dated the 3rd September, 1983, under
sub-section (3) of section 37 of the Apprentices Act, 1961.
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(2) (i) A copy of the Annual Accounts (Hindi and English
versions) of the Delhi Development Authority for the
year 1986-87 together with Audit Report thereon,
under sub-section (4) of section 25 of the Delhi Deve-
lopment Act, 1957.

(ii) A copy of the Review (Hindi and English versjons)
by the Government on the Accounts of the Delhi
Development Authority for the year 1986-87.

(3) A statement (Hindi and English versions) showing
reasons for delay in iaying the papers mentioned at
(2) above.

(4) (i) A copy of the Annual Report (Hindi and English
versions) of the Centnal Board for the Prevention
and Control of Water Pollution, New Delhi for the
yvear 1987-88 under sub-section (1) of section 39 of the
g‘?zer (Prevention and Control of Pollution) Act.

(ii) A copy of the Annugl Accounts (Hindi and English
versions) of the Central Board for the Prevention
and Control of Water Pollution, New Delhi, for the
vear 1987-88 together with Audit Report under sub-
section (6) of section 40 of the Water (Prevention and
Control of Pollution) Act. 1974.

(iii) A coryv of the Review (Hindi and English versions)
by the Government on the working of the Central
Board for the Prevention and Control of Water Pol-
lution, New Delhi for the vear 1987-88.

(5) A statement (Hindi and English versions) explaining
the reasons for not laving the Annual Report and
Audited Accounts of Padmaja Naidu Himalayan
Zoological Park, Darjeeling, for the year 1886-87
within the stipulated period of nine months after the
close of the Accounting year.

' (6) (i) A cooy of the Annual Revort (Hindi and English
versions) of the Society for promotion of Wastelands
Develooment New Delhi, for the year 1987-88 alorg
with Audited Accounts.

(ii) ' A cooy of the Review (Hindi and English versions)
by the Government on the working of the Society
for Promotion of Wastelands Development, New
Delhi, for the year 1987-88.
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(7_) A copy each of the following Notifications (Hindi and
]:':.nghsh versions) under sub-section (2) of section 38 of the
Central Excises and Salt Act, 1944:—

(i) G.S.R. 876(E) published in Gazette of India dated

(i1)

(iid)

(iv)

)

(vi)

(vii)

the 23rd August, 1988 together with an explamatory
memorandum clarifyling . regarding duty on terry
towels and blankets together with corrigendum
thereto published in Notitication No. G.S.R. 899(E)
dated the 2nd September, 1988.

G.S.R. 146(E) published in Gazette of India dated
the 1st November, 1988 together with an explanatory
memorandum exempting desferioxamine mesylate
injection from excise duty.

G.S.R. 1047 (E) published in Gazette of India dated
the 1st November, 1988 together with an explanatory
memorandum exempting Central Excise duty on
goods falling under sub-heading 6807.00 when manu-
factured at the site of construction of buildings for
use at such sites.

G.S.R. 1059(E) published in Gazette of India dated
the 4th November, 1988 together with an explanatory
memorandum exempting unmachined iron castings
and unmachined caste articles of iron falling within
any Chapter of the Central Excise Tariff from ex-
cise duty provided such castings and cast articles
are made from duty-paid inputs.

G.S.R. 1060(E) published in Gazette of India dated
the 4th November, 1988 together with an explanatory
memorandum making certain amendments to Notifi-
cation No. 202|88-CE, dated the 20th- May, 1988 and
223/88 dated the 23rd June, 1988.

G.S.R. 1061 (E) published.in Gazette of India dated
the 4th November, 1988 together with an explanatory
memorandum exempting Black continuously plated
solar selective coating sheets (in cut lengths or in
coils) and fins and tubes from payment of excise

duty. |

G.S.R. 1071(E) published in Gazette of India dated
the 15th November, 1988 together with an explana-

o
v}



lory memorandum regarding excise duty on para-
auunopnenol ang para-muoughencl, ncuding wewr
svaium salls Ialung Wwithia  Lhapler &9 ot the
Jcneaule 10 the Lenuwal txcise ‘tarut Acl, 1%> ana
used 1n 1acory Ol produciion IOr ne mmAnuilciure oL
paracetamol auring the period from zsin February,
1986 to 8th September, 1987,

(8) (i) A copy of the Annual Report (Hindi and English
versions) ot the Apparel kxport rromotion Councii,
New Dethi, for the year enued the 3lst DUecember,
1987 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by tne Government on the working or the Apparel
kxport FPromotion Councu, New Desh, for the year
ended the 31st December, 1987,

(9) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(8) above. —m e it

(10) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Manmade Textile Research As-
sociation, Surat, for the year 1987-88 along with
Audited Accounts.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Manmade
Textile Research Association, Surat, for the year
1987-88. I . oo d

(11) A copy each of the following Notifications (Hindi and
English versions) under section 3 of the Bureau of
Indian Standards Act, 1986:—

(i) S.O, 831(E) published in Gazette of India dated the
2nd September, 1988 making certain amendments
to the Notification No. S.0. 278(E) dated the 3lst
March, 1987.

(ii) S.O. 1010(E) published in Gazette of India dated
the 2nd September, 1888 making certain amend-
ments to Notification No. S.0. 464(E) dated the 12th
May, 1987,



(12) A copy each of the following Notifications (Hindi and

glish versions) under section 38 of the B f
Indian Standards Act, 1986:— e irean o

(i) The Bureau of Indian Standards (Terms and Con-
dxtioqs of Service of Employees) Amendment Re-
gulations, 1988 published in Notification No. G.S.R.
iggg (E) in Gazette of Indiz dated the 26th October,

(ii) The Bureau of Indian Standards (Recruitment to
Laboratory Technical Posts) Amendment Regula-
tions, 1988 published in Notification No. G.S.R.
}gi;g (E) in Gazette of India dated the 26th October,

(iif) The Bureau of Indian Standards (Recruitment to
Administration, Finance and Other Posts) Amend-
ment Regulations, 1988, published in Notification
No. G.SR. 1035(E) in Gazette of India dated the
26th October, 1988.

(13) A copy each of the following Notifications (Hindi and
English versions) under sub-section (2) of section 31
of the Consumer Protection Act, 1986:—

(i) The Delhi Consumer Protection (Amendment)
Rules, 1988 published in Notification No. F. 50(131) |
86-F&S|CA in Delhi Gazette dated the 11th July,
1988.

(ii) The Delhi Consumer Protection (Segond_Amend-
ment) Rules, 1988 published in Notification No.
F. 50(131) |86-F&S|CA in Delhi Gazette dated the
20th September, 1988.

14) (i) A copy of the Annual Report (Hindi and English

( )vfal?sions)pgf the Development Council for Sugar In-
dustry for the year 1987-88 along with Accounts,
under sub-section (4) of section 7 of the Industries
(Development and Regulation) Act, 1951

ii tement (Hindi and English versions) regarding
@ mw byttlge Government on the working of the
Development Council for Sugar Industry for the year

1987-88.



(15) (i) A copy of the Annual Report (Hindi and English )
versions) of the Central Warehousing Corperation for
the year 1987-88 along with Audited Accounts under
sub-section (11) of section 31 of the Warehousing
Corporations Act, 1962,

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Central
Warehousing Corporation for the year 1987-88.

5. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha
that at. its sitting held on 22nd November, 1988, Rajya Sabha
concurred in the recommendation of Lok Sabha to elect two
members of Rajya Sabha to the Joint Committee on Offices of
Profit to fil] the vacancies caused by the retirement of Dr, B. P.
Sharma and Shri K. Gopalan from the membership of Rajya
Sebha and also communicated the names. of the following mem-
bers of Rajya Sabha who had been elected to the said Com-
mittee:— :

(1) Shri Subhash Mohanty
(2) Shri B. V. Abdulla Koya
6. Supplementary demands for grauts (Punjab)—I1988-89

SHRI B. K. GADHVI presented a statement (Hindi and
English versions) showing the Supplementary Demands for
Grants in respect of the State of Punjab for 1988-89,

7. Report of the Committee on Private Members’ Bills and
Resolutions ..

SHRI M. THAMBI DURAI presented the Fifty-eighth
Report (Hindi and English versions) of the Committee on Pri-
vate Members' Bills and Resolutions.

8. Report of the Committee on Government Assurances

PROF. NARAIN CHAND PARASHAR presented the Four-
teenth Report (Hindi and English versions) of the Committee
on Government Assurances.

9, Reports of Commiittee on Papers laid on the Table

PROF. (MRS.) NIRMALA KUMARI SHAKTAWAT pre-
sented the Twenty-first and Twenty-second Reports (Hindi and
English versions) of the Commiitee on Papers Laid on the Table.
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c 10. Minutes of Conmmittee on Papers laid on the Table

PROF. (MRS.) NIRMALA KUMAR] SHAKTAWAT laid
on the Table Minutes( Hindi and English versions) of the sitting
of the Committee on Papers Laid on the Table relating to their
Twenty-first and Twenty-second Reports,

11. Matters under Rule 377

(1) Shri V. Sreenivasa Prasad raised a matter regarding han-
ding over the construction of proposed thermal power plant at
Mangalore to Karnataka Power Corporation Ltd.

(2) Dr. Chandra Shekhar Tripathi raised a matter regarding
need to divert spare water of Rapti river to save Basti, Gorakh-
pur, Gonda and Baharaich from floods,

(3) Shri K. P, Singh Deq raised a matter regarding need to set
up a nuclear power plant in Orissa,

(4) Shri Sriballav Panigrahi raised a matter regarding need to
provide telephone facilities in Mahabarod in Dhenkanal district
in Orissa,

(5) Shri Raj Kumar Rai raised a matter regarding need for
improvement in communication and transport system in Mau
(Uttar Pradesh).

(6) Shri Basudeb Acharya raised a matter regarding need for
the Department of Steel to buy the blast furnace from H.E.C.
instead of importing a second-hand blast furnace,

(7) Shri K. Mohan Dag raised a matter regarding need to
comstruct bridges to connect Vypeeu, Vallarpadam and Mulavu-
cadu Islands with the mainland.

(8) Shri Mullappally Ramachandran raised a matter regarding
need to set up units for processing cashew apples in Cannanore,
Kasargod and Calicut districts of Kerala,

12. Government Bill—Passed
The Constitution (Sixtieth Amendment) Bill, 1988

The motion for consideration of the Bill was moved by Shri
S. B. Chavan.
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An amendment for circulation of the Bill for the purpose of n
eliciting opinion thereon by the 31st March, 1989 was moved
by Dr. Datta Samant.

The following members took part in the debate:—

(1) Shri N. Venkata Ratnam

(2) Shri Sharad Dighe

(3) Shri N. Tombi Singh

(4) Dr. Sudhir Roy

(5) Shri Virdhi Chander Jain

(6) Shri Yogeshwar Prasad Yogesh

(7) Shri V. S. Krishna Iyer

(8) Shri Sriballav Panigrahi )
(9) Shri Shantaram Naik
(10) Smt. Geeta Mukherjee
(11) Shri S. G. Gholap

(12) Shri Anoop Chand Shah
(13) Shri Ram Narain Singh 1
(14) Dr. G. S. Rajhans ‘
(15) Shri G. M. Banatwalla

(16) Shri Girdhari Lal Vyas

(17) Shri N. V. N. Somu
(18) Kum. Mamata Banerjec .

(19) Dr. Datta Samant ol
(20) Shri Harish Rawat

(21) Shri C. Janga Reddy

(22) Shri Bhadreshwar Tanti

(23) Shri Ashutosh Law

Shri S. B. Chavan replied 10 the debate. K

The amendment for circulation of Bill for the purpose of
eliciting opinion thereon, was negatived.
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On the motion for consideration of the Bill the House divid-
ed; Ayes *280; Noes *9. The motion was adopted by a majo-
rity of the total membership of the House and by a majority of
not less than two-thirds of the members present and voting.

Clause-by-clause consideration of the Bill was taken up.

On the motion for adoption of clause 2, the House divided:
Ayes *304; Noes *6.

Clause 2 was adopted by a majority of the total membership
of the House and by a majority of not less than two-thirds of
the members present and voting.

Clause 1, the Enacting Formula and the Long Title were
alsb adopted.

The motion that the Bill be passed was moved by Shri S. B.
Chavan. v 7R

On the motion the House divided: Ayes *318; Noes *4.
The motion was adopted by a majority of the total membership
of the House and by a majority of not less than two-thirds of
the members present and voting. The Bill was passed by the
requisite majority in accordance with the provisions of article
368 of the Constitution.

13. Government Bill—Under Consideration

The Banking, Public Financial Institutions wand Negotiable
Instruments Laws (Amendment) Bill, 1988

The motion for consideration of the Bill was moved by Shri
S. B. Chavan. His speech was not concluded,

The discussion was interrupted by Adjournment Motion,
14 Adjournment Motion
‘At 4 PM. Dr. Datta Samant moved the following motion:—
“That the House do now adjourn.”

*Subject to correction.



The following members took part in the Jebate:—

(1) Shri Sharad Dighe

(2) Shri Indrajit Gupta

(3) Shri B. R. Bhagat

(4) Shri Bhattam Sriramamurty
(5) Shri K. P. Singh Deo

(6) Shri Saifuddin Chowdhary
(7) Shri R, L. Bhatia

(8) Shri Thampan Thomas
(9) Shri Haroobhai Mehta
(10) Shri Dinesh Goswami
(11) Shri Vijay N. Patil

(12) Prof. Saif-ud-Din Soz
(13) Shri N. Tombi Singh
(14) Shri Piyus Tiraky

(15) Shri Kamal Chaudhry
(16) Dr. A. K. Patel

(17) Shri N. V., N. Somu
- (18) Shri Shivraj Patil

Dr. Datta Samant replied to the debate,

The motion was withdrawn by leave of the House.

15. Government Bill—Under Consideration

The Banking, Publ'c Financial Institutions and Negotiable

Instruments Laws (Amendment) Bill, 1988.

Shri S. B. Chavan conclinded h#s speech on the motion for

consideration of the Bill.
The discussion was not concluded.
10
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16. Report of Business Advisory Committee

Smt, Sheila Dikshit presented the Sixty-third Report of the
Business Advisory Committee.

743 P.M.

(Lok Sabha adjourned till 11 A.M. on Thursday, the 1st Decem-
ber, 1988)

SUBHASH C. KASHYAP,
Secretary-General.

11
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LOK SABHA

BULLETIN—PART I {
! [Brief Record of Proceedings] v‘

Thursday, December 1, 1988/Agrahayana 10, 1910 (Saka)

-8

No. 402
11.02 A M.

1. Starred Questions

Starred Questions Nos. 287—289, 291, 293, 294 ang 298 were
orally answered. Replies to the remaining questions were laid
on the Table.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 2793—2803, 2805, 2807—
2947, 2949—2995 and 2995-A were laid on the Table.

3. Papers Laid on the Table

The following papers were laid on the Table:—

(1) A copy of the Mineral Conservation and Development
Rules, 1988 (Hindi and English versions) published
in Notification No. G.S.R. 1023 (E) in Gazette of India
dated the 24th October, 1988, under sub-section (1)
of section 28 of the Mines and Minersls (Regula-
tion and Development) Act, 1957.

(2) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A

of the Companies Act, 1956:—

(a) (i) Review by the Government on t.he.working of
the Bharat Aluminium Company Limited, New
Delhi, for the year 1987-88.

—— 1 oL



(i) Annual Report of the Bharat Aluminium Compan;
Limited, New Delhj for the year 1987-88 along with
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Visakhapatnam Steel Project (Rashtriya Ispat
Nigam Limited), for the year 1987-88.

(ii) Annual Report of the Visakhapatnam Steel Pro-
ject (Rashtriya Ispat Nigam Limited), for the year
1987-88 along with Audited Accounts and the com-
g\lents of the Comptroller and Auditor General

ereon,

(c) (i) Review by the Government on the warking of
the Vijayanagar Stee]l Limited for the year 190'?-88

(ii)) Annual Report of the Vijayanagar Steel Limited,
for the year 1987-88 along with Audited Accounts
and the comments of the Comptroller and Auditor
General thereon.

(d) (i) Review by the Government on the working of
the Neelachal Ispat Nigam Limited, Bhubaneswar,
for the year 1987-88

(ii) Annual Report of the Neelachal Ispat Nigam Limi-
ted, Bhubaneswar, for the year 1987-88 along with
Audited Accounts and the comments of the Comp-
troller and Auditor General thereon.

(e) (i) Review by the Government on the working of the
Hindustan Zinc Limited, Udaipur for the year 1987-
88.

(ii) Annual Report of the Hindustan Zinc Limited,
Udaipur, for the year 1987-82 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.

(f) (i) Review by the Government on the working of the
Mineral Exploration Corporation Limited, Nagpur,
for the year 1087-88.

(ii) Annual Report of the Mineral Exploration Corpora-
tion Limited, Nagpur, for the year 1987-88 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

2



(3) A copy each of the following papers (Hindi and Eng-

lis i A
A cttl, ‘l’ggs‘?iS) under section 61YA of the Companies

(@) (i) Review b i
¢ y the Government on the working of
the Bihar Fruit and Vegetable Development lg,‘or-
poration Limited, Patna, for the year 1986-87.

(i) Annual Report of the Bihar Fruit and Vegetable
Development Corporation Limited, Patna, for the
year 1986-87 along with Audited Accounts and the
fggz;:’ems of the Comptroller and Auditor General

2 n.

(b) (i) Review by the Government on the working of
the North Eastern Regional Agricultural Marketing
gaorporatlon Limited, Guwahati, for the year 1987-

(ii) Annual Report of the North Eastern Regional Agri-
cultural Marketing Corporation Limited, Guwahati
for the year 1987-88 along with Audited Accounts
and the comments of the Comptroller and Auditor
General thereon.

(4) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(a) of item (3) above.

(5) (i) A copy of the Annual Report (Hindi and English
versions) of the Paddy Processing Research Centre
(Tamil Nadu) Society Thanjavur for the year 1987-88
along with Audited Accounts. )

tiiy A copy of the Review (Hindi and English versions)
by the Government on the working of the Paddy
Processing Research Centre (Tamil Nadu) Society,
‘Thanjavur, for the year 1987-38.

(6) A copy each of the following Notifications (Hina’
and English versions) under sub-section (3) of Sec
tion 458 of the Merchant Shipping Act, 1958:—

(i) G.SR. 921(E) published in Gazette of India dated
the 12th September, 1988 containing Corrigenda te¢
Notification No. G.SR. 473(E) dated the 1th May.

1987.



(i) The Merchant Shipping (Indian Fishing Boats
"Inspect.on) Rules, 1988 published in  Notification

No. G.S.R. 922(E) in Gazette of India dated the
12th September, 1988, '

(iii) G.S.R. 923(E) published in Gazette of India dated
the 12th September, 1988 containing Corrigenda to
Notification No. G.S.R. 70(E) dated the 24th Janu-
ary, 1985. i

(7) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956: —

(a) (i) Review by the Government on the working

of the Shipping Corporation of India, Bombay, for
the year 1986-37. :

(ii) Annual Report of the Shipping Corporation of India
Limited, Bombay, for the year 1986-87 along with
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of

the Mogul Line Limited, Bombay for the year
1985-86.

(ii) Annual Report of the Mogul Line Limited, Bom-
bay, for the year 1985-86 along with Audited Ac-

counts and the comments of the Comptroller and
Auditor General thereon.

(¢) (i) Review by the Government on the working of
the Cochin Shipyard Limited for the year 1987-88.

(ii) Annual Report of the Cochin Shipyard Limited,
for the year 1987-88 along with Audited Accounts
and the comments of the Comptroller and Auditor
General thereon.

(8) Two statements (Hindi and English versions) show-
ing reasons for delay in laying the papers mentioned
at (a) and (b) of item No. (7) above.

(9) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Seamen’s Provident Fund Or-
ganisation, Bombay, for the year 1887-88 along with
Audited Accounts. i
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(i)) A copy of the Review (Hindi and English versions)
by the Government on the working ot the Seamen’s

Provident kFund Organisation, Bombay, for the year
1987-88. ;

(10) (i) A copy i the Annual Report (Hindi and Eng-
lish versions) of the Madras Dock Labour Board, for
the year 1947-88 along with Audited Accounts.

(ii)) A copy of the Review (Hindi and English versions)
by the Government on the working of the Madras
Dock lLabour Board for the year 1987-88.

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Visakhapatnam Dock Labour

Board for the year 1987-88 along with Audited Ac-
counts, « |

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Visakha-
patnam Dock Labour Board, for the year 1987-88.

(12) (i) A copy cf the Annual Report (Hindi and Eng-
lish versions) of the Council for Advancement of
People’s Action and Rural Technology, New Delhi,
for the year 1987-88 along with Audited Accounts.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Council for
Advancement of People’s Action and Rural Techno-
logy, New Delhi, for the year 1987-88.

(13) A copy of the Rampur Raza Library Board (Dele-
gation of Financial Powers) Regulations, 1988 (Hindi
and English versions) published in Notification No.
F. 8-4 RRL'84 in Gazette of India dated the 6th
August, 1988, under sub-section (4) of section 28 of
the Rampur Raza Library Act, 1975.

(14) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Institute of Higher Tibetan
Studies (Post Graduate Teaching and Research)
Saranath. for the year 1987-88 along with Audited
Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Central
Institute of Higher Tibetan Studies (Post Graduate
Teaching and Research) Saranath, for the year 1987-
88.
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95) (i)_.A copy of the Annual Report (Hindi and English
versions) of the Regional Institute of Technology,
Jamshedpur, for the year 1987-88.

(ii) A copy of the Review (Hindi and English versions)
‘by the Government on the working of the Regional
{gg,tz:.tanate ‘of Technology, Jamshedpur, for the year

(I8) A copy of ihe Annual Accounts (Hindi and English
versions) of the Regional Engineering College,
Kurukshetra, for the year 1987-88 together with Audit
Report thereon.

(I7) A copy of the Annual Accounts (Hindi and English
rersions) of the Regional Engineering College,
Warangal, for the year 1987-88 together with Audit
‘Report thereon.

(18)" A copy of the Annual Accounts (Hindi and English
versions) of the Regional Engineering College, Rour-
kela, for the year 1987-88 together with Audit Report
thereon.

(19) A copy of the Annual Accounts (Hindi and English
versions) of the Maulana Azad College of Technology
{Regional Engineering College) Bhopal, for the year
1987-88 together with Audit Report thereon.

(20) (i) A copy of the Annual Report (Hindi and English
versions) of the National Institute for Training in In-
dastrial Engineering, Bombay, for the year 1987-88
along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute for Traeining in Industrial Engineering,
Bombay, for the year 1987-88.

(21) (i) A copy of the Annual Report (Hindi and English
versions) of the Indiar Institute of Management,
Ahmedabad, for the year 1987-88 along with Audited

¢it) A.copy of the Review (Hindi and English versions) by
the Government on the working of the Indian Insti.
tute of Management, Ahmedabad, for the year 1987-88.
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(22) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Management,
Lucknow, fo: the year 1987-88 along with Audited
Accounts.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian Ins-
titute of Management, Lucknow, for the year 1987-88.

(23) A copy of the National Youth Policy (Hindi and
English versions).

(24) A copy eacn of the following papers (Hindi and
English versions) under sub-section (3) of section 3
of the Tamil Nadu State Legislature (Delegation of
Powers) Aci, 1988:—

(i) The Tamil Nadu Agricultural Service Cooperative
Societies (Appointment of Special Officers) Second
Amendment Act, 1988 (President Act No. 4 of 1988)
published in Gazette of India dated the 27th Sep-
tember, 1983.

(ii) The Tamil Nadu Cooperative Societies (Appoint-
ment of Srecial Officers) Second Amendment Act,
1988 (President "Act No. 7 of 1988) published in
Gazette of India dated the 8th October, 1988.

(25) A copy of Notification No. SRO A-131/88 (Hindi and
English versions) published in Tamil Nadu Gazette
dated the 6th July, 1988 making amendments to the
Tamil Nadu Cooperative Societies Rules, 1988, under
sub-section (5) of section 180 of the Tamil Nadu Co-
operative Societies Act, 1983 read with clause (c)
(iv) of the Proclamation dated the 30th January,
1988 issued bv the President in relation to the State

of Tamil Nadu.

(26) A copy cach of the following papers (Hindi and
English versions) under section 619A of the Comba-
nies Act. 1956 read with clause (c)(iv) of the
nroclamation dated the 11th Mav. 1987 issued by the
President in relation to the State of Puniab:—

(a) A statement regarding Review bv the Govern-
ment on the working of the Punjab Poultry Deve-

7



lopment Corporation Limited, Chandigarh, for the
years 1980-81, 1981-82, 1982-33, 1983-84, 1984-85,
1985-86 and 1986-87.

(b) (i) Annual Report of the Punjab Poultry Develop-

ment Corporation Limited, Chandigarh, for the

year 1980-81 along with Audited Accounts and the

fhomments of the Comptroller and Auditor General
ereon.

(ii) Annual Report of the Punjab Poultry Develop-

(iii)

(iv)

ment Corporation Limited, Chandigarh for the
year 1981-82 along with Audited Accounts and
comments of the Comptroller and Auditor General
thereon.

Annual Report of the Punjab Poultry- Development
Corporation Limited. Chandigarh. for the year
1982-83 along with Audited Accounts and com-
nients of the Comptroller and Auditor General
thereon.

Annual Report of the Punjab Poultry Development
Corporation Limited, Chandigarh, for the vear
1983-84 along with Audited Acrounts and com-
n};eants of the Comptroller and Auditor General
thereon.

(v) Annual Report of the Puniab Poultry Development

Corvoration Limited, Chandigarh. for the year
1984-85 along with Audited Accounts snd the com-
ments of the Comptroller and Auditor General
thereon.

(vi) Annual Revort of the Puniab Poultrv Development

(vii)

Corooration Limited, Chandigarh. for the vear
1985-86 along with Audited Acrountz and the com-
ments of the Comptroller and Auditor General
thereon.

Annual Revort of tha Puniah Poultry Development
Cornoration Limited. Chandiearh. for the vear
1986-87 along with Audited Accounte and com-
ments of the Comptroller and Auditor Genera}
thereon.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

-—

Friday, December, £, 1988/Agrahayana 11, 1910 (Saka)

No. 403
11.02 AM.
1. References on the working of Lok Sabha Secretariat

Referring to the Seminar on the working of the Lok Sabha
Secretariat held on 1st December, 1988 in connection with its
Diamond Jubilee celebrations, Shri V. Tulsiram made appre-
ciative references to the high quality of service rendered to
the House by the Secretariat under the guidance of the Speaker.
All sections of the House joined him in conveying their thanks
to the Speaker and through him to the officers and staff of the

Lok Sabha Secretariat.

The Speaker expressed his gratitude to the members for
the trust that they had in the staff and for their appreciation of
the functioning of the Secretariat. He expressed the hope
that they shall keep up the high standard of efficiency that they

had set in the service of the House.

2. Starred Questions

Starred Questions Nos. 311, 318 and
answered. Replies to the remaining ques

Table.

322—324 were orally
tions were laid on the

3. Unstarred Questions

Replies to Unstarred Questions Nos. 29
3050——-%070, M72—3161, 3163—3229 and 3229-

Table.

96—3026, 3028—3048,
A were llaid on the.



4. Papers laid on the Table

The following papers were laid on the Table:— D

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) Review Ly the Government on the working of
the Water and Power Consultancy Service (India)
Limited, New Delhi, for the year 1987-88,

(ii) Annual Report of the Water and Power Consultancy
Services (India) Limited, New Delhi, for the year
1987-88 along with Audited Accounts and the com.-
ments of the Comptroller and Auditor General thereon,

(2) A copy each of the following Notifications (Hindi
and &'nglish versions) under section 159 of the Cus-
toms Act, 1962:—

(i) G.S.R. 1043(E) published in Gazette of India dated
the 1st November, 1988 together with an explanatory
memorandum reducing the basic customs duty or
specified olefins imported for manufacture of oxoal-
cohols from the existing 25 per cent to 20 per cent.

(ii) G.S.R. 976(E) published in Gazette of India dated
the 30th September, 1988 together with an explanatory
memorandum extending the validity of Notification
No. 247/84-Cus. dated the 27th September, 1984 upto
30th September, 1989.

(iii) G.S.R. 978(E) to 984(E) published in Gazette of
India dated the 30th September, 1988 together with an
explanatory memorandum seeking to prescribe revised
fuel efficiency norms for the purpose of levy of conces-
sional rates of customs duty in respect of various cate-
gories of commercial vehicles.

(iv) G.S.R. 1002(E) and 1003(E) published in Gazette of
India dated the 1Zth October, 1988 together with an
explanatory memorandum prescribing concessional
rate of customs duty of 35 per cent ad valorem in res-
pect of dies toolg jigs and fixtures when imported for
the mgnufacture of aulo components, subject to certain
conditions.

(v) G.S.R. 1004(E) published in Gazette of India dated
the 12th Octoler, 1988 together with an explanatory

2



memorandum exempting bulk drug rifampicin when
imported tor manulacture of specithed titampicin ror-
muiations from basic customs auty.

(vi) G.S.R. 1044(E) pubbshed in Gazette of India dated

the 1st Novemoer, 1983 together with an explanatory
memorandum reducing basic customs duty on metha-
nol from the exisung %0 per cent ad vaorem to 60
per cent ad valorem.. ;

(vi)) G.SR. 1045(E) published in Gazette of India

dated the 1st November, 1988 together with an ex-
Planatory memorandum substituting the explanation
denmng power projects in the customs Notification
No. 67/871-Cus, dated the 1st March, 1987.

(viii) G.S.R. 1048(E) published in Gazette of India

dated the 1st November, 1988 together with an ex-
planatory memorandum extending the concessional
rate of basic customs duty of 20 per cent ad valorem
to chemically modified polyphenylene oxide.

(ix) G-S.R. 1055(E) published in Gazette of India dated
, the 2nd November, 1988 together with an explanatory

(x)

3

memorandum seeking to change the basic customs
duty on items covered by Chapter heading No. 39.19

of the Customs Tariff Act from 50 per cent ad valo-
rem plus Rs. 35 per Kg. to 50 per cent ad valorem
plus Rs. 50 per Kg. | '
G.S.R. 1067(E) published in Gazette of India dated
the 11th November, 1988 together with an explanato-
ry memorandum providing that where materials are
imported duty free under the Advance Licensing
Scheme for replenishment of materials used in the
manufacture of resultant products exported,  the
Advance licence holder may dispose of the replenish-
ed materials in accordance with the provisions of
paragraph 244 in Chapter XIX of the Import and
Export Policy, April 1988—March 1991.

:ab Contingency Fund (Amend-
A copy o e sgActyNo, 5 of 1988)

t) Act, 1988 (President’ \ of _
r(n;;()h and English versions) published in Gazette
of India dated the 3rd October, 1988, under s_ulb-ts:c-
tion (3) of section 3 of the Punjab State Legislature
(Delegation of Pow‘ers) Act, 1987

3



)

&)

(6)

&)

®)

9)

A copy of the Tamil Nadu Contingency Fund (Am.
e€numeat) ACl, 19ovy (Fresigent’s Act nNo. 6 of 19
ulind: and mogusn versions) pupusned 1n Gazevi
Oof i1naia aated the 3rda Ucwowver, (988 under sub-sec-
uon (3) o1 section 3 or the lamu Nadu State Legis-
lature (Delegauion of Fowers) Act, 1988.

A copy eacn of the Notification Nos. 1i(1)/CTRE;
144(a)|88 to II(1)|CTRE|144(p).88 (Hindi and Eng-
hsh versions) pubushed in Tamul Nadu Gazette dated
the 7in Octooer, 1988, under sub-section (5) of sec-
tion 53 of the Tamil Nadu General Sales ‘lax Act,
1959 read witn Clause (c) (1v) of the Proclamation
dated the 30th January, 1988 issued by the President
in relation to the State of Tamil Nadu.

A copy of the National Housing Bank General Regu-
lations, 1988 (Hindi and English versions) published
in Notification No. S.O. 935 (E) in Gazette of India
dated the 8th October, 1988, under sub-section (5) of
section 55 of the Nat.onal Housing Bank Act, 1987.

A copy of the Coinage (Standard Weight and Reme-
dy of the Commemorative Coins) of One Hundred
Rupees (containing Silver 50 per cent, Copper 40
per cent, Nickel 5 per cent and Zinc 5 per cent),
Twenty Rupees, Five Rupees and One Rupee (con-

taunex: i F Copper 75 per cent and Nickel 25 per cent),
coined in commemoration of Jawaharlal Nehru Centen-

ary, Rules, 1988 (Hindi and Engiish versions) pub-
lished in Notification No. S.0. 1023 (E) in Gazette of
India dated the 4th November, 1988, under sub-sec-
tion (3) of section 21 of the Coinage Act 1906.

A copy of the Notification No. G.S.R. 722 (Hindi
and English versions) published in Gazette of India
dated the 10th September, 1988, under sub-section
(3) of section 39 of the General Insurance Business
(Nationalisation) Act, 1972, \

(i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Industrial Reconstruction Bank
of India together with Audited Accounts for the year
1987-88, under sub-section (5) of section 29 and
sub-section (5) of section 34 of the Industrial Re-
construction Bank of India Act, 1984,
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(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indus-

trial Reconstruction Bank of India for the year
1987-88.

(10) A copy each of the following Report of the Law
Commission (Hindi and English versions):—

(i) One Hundred Twenty-Fifth Report on the Supreme
Court—A Fresh Look.

(ii) One’Hundred Twenty-Sixth Report on Government

and Public Sector Undertaking Litigation—Policy
and Strategies.

(11) A copy each of the following Notifications (Hindi
and English versions) issued unde, section 3 of the
Imports and Exports (Control) Act, 1947:—

(i) The Export (Control) Second Amendment Order,
1988 published in Notification No, S.O. 478(E) in
Gazette of India dated the 12th May, 1988.

(i) The Exports (Control) Fourth Amendment Order,
1988 published in Notification No. S.0. 623(E)
in Gazette of India dated the 28th June, 1988.

(iii) The Exports (Control) Sixth Amendment Order,
1988 published in Notification No. 696(E) in
Gazette of India dated the 19th July, 1988,

(iv) The Export (Control) Seventh Amendment Order,
1988 published in Notification No. S.0O. 891(E)
in Guzette of India dated the 26th September,
1988.

(v) The Exports (Control) Eighth Amendment Order,
1988 published in Notification No. S.0. 912(E)
in Gazette of India dated the 3rd October, 1988.

(vi) The Exports (Control) Ninth Amendment Order,
1988 published in Notification No. S.0. 918(E)
in Gazette of India dated the 4th October, 1988.
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(vii) The Exports (Control) Tenth Amendment Order,
1988 published in Notification NO. S.0. 1004
glg)a 8m Gazette of India dated the 1st November,

(viii) The Exports (Control) Eleventh Amendment Or-
der, 1988 published in  Notification No, S.O.
1027(E) in Gazette of India dated the 4th Novem-
ber, 1988.

(ix) The Export (Control) Twelfth Amendment Order,
1988 published in Notification No. S.0O, 1029
gl;)s én Gazette of India dated the 7th November,

(x) The Exports (Control) Thirteenth Amendment Or-
der, 1988 published in  Notification No. S.O.
1032(E) in Gazette of India dated the 11th Nov-
ember, 1988.

(xi) The Exports (Control) Fourteenth = Amendment
Order, 1988 published in Notification No, S.O.
1054(E) in Gazette of India dated the 16th Nov-
ember, 1988,

(xii) The Exports (Control) Fifteenth Amendment Or-
der, 1988 published in  Notification No. S.0O.
1055(E) in Gazette of India dated the 17th Nov-
ember, 1988,

(12) A copy each of the following Notifications (Hindj
and English versions) under sub-section (3) of sec-
tion 17 of the Export (Quality Control and Inspec-

tion) Act, 1963:—

(i) The Export of Frozen Fish and Fishery Products
(Quality Control and Inspection) Amendment
Rules. 1988 published in Notification No. S.0.
3162 in Gazette of India dated the 29th October,
1988.

(ii) The Export of Minerals and Ores-Group 1 (Ins-
pection) Amendment Rules, 1988 published in
Notification No. S.O. 3259 in Gazette of India
dated the 29th October, 1988.
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(13) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Export Credit Guarantee Corporation of India
Limited, Bombay, for the year 1987.

(ii) Annual Report of the Export Credit Guarantee
Corporation of India Limited, Bombay, for the
year 1987 along with Audited Accounts and the
comments of the Comptroller and Auditor Gene-
ral thereon.

(14) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Council of Arbitration, New
Delhi, for the year 1987-88 along with Audited Ac-
counts.

(ii) A copy of the Review by the Government on the
working of the Indian Council of Arbitration, New
Delhi for the year 1987-88.

(15) (i) A copy cf the Annual Report (Hindi and English
versions) of the Export Inspection Council and Ex-
port Inspecticn Agencies for the year 1987-88.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Export Ins-
pection Council and Export Inspection Agencies for
the year 1987-88.

(16) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Insfitute of Packaging, Bom-
bay, for the year 1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian Ins-
titute of Packaging, Bombay, for the year 1987-88.

(17) A statement (Hindi and English versions) (i) correct-
ing reply given on 29th August, 1988 to Unstarred
Question No. 4006 by Shri Gadadhar Saha, M.P. re-
garding Unmanned Railway Level Crossing on Eas-
tern Railway, and (ii) giving reasons for delay in
correcting the reply. .
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5. Message from Rajya Sabha

Secretary-General reported a message from Rajya Sabha
that at its sitting held on the 30th November, 1988 Rajya Sabha
agreed without any amendment to the Monopolies and
Restrictive Trade Practices (Amendment) Bill, 1988, passed
by Lok Sabha on the 22nd November, 1988.

6. Minutes of committce on private members’ Bills and resolu-
tions

Shri M. Thambi Durai laid on the Table Minutes (Hindi
and English versions) of the Fifty-seventh and Fifty-eighth
sittings of the Committee on Private Members’ Bills and Re-
solutions held during the current session.

1. Supplementary demands for grants (General)—1988-89

Shri B. K. Gadhvi presented a statement (Hindi and Eng-
lish versions) showing the Supplementary Demands for Grants
in respect of the Budget (General) for 1988-89.

8. Statement by Minisicr

Smt. Sheila Dikshit made a statement regarding Govern-

ment Business for the week commencing the 5th December,
1988.

9. Government Bill —Passed

The Banking, Public Financial Institutions and Negotiable
Instruments Laws (Amendment) Bill 1988,

Discussion on the motion for consideration of the Bill ;noved
by Shri S. B. Chavan on the 30th November, 1988, continued.

Shri S. B. Chavan concluded his reply to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 to 50 were adopted.

Clause 1. the Enacting Formula and the Long Title were
also adopted.

The motion that the Biil be passed was moved by Shri S. B.
Chavan.

*
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® The following members took part in the debate; —

(1) Shri E. Ayyapu Reddy
(2) Shri S. B. Chavan

The motion was_adopted and the Bill was passed.
(Lok Sabha adjourned qt 1.09 P.M. and re-assembled at 215 P.M)

-

10. Supplementary demunds for grants (Tamil Nadu)—1988-89

Discussion on the Supplement
ary Demands for G .
:,9 9’5il’t 135,3155,517 5%0 g;, 23, 26, 28 to 31, 35 to 39, 2; torzgti?N%i
49, 0 93, 20, 36, 58 and 59 in respect of th 1
State of Tami] Nadu for 1988-89, comIr)neenc‘t)ad. © Budget for the

The following members took part in the debate: —
(1) Shri N. V. N. Somu
(2) Shri S. Singaravadivel
(3) Shri R. Jeevarathinam
(4) Shri Bh. Vijaykumar Raju
(5) Shri C. K. Kuppuswamy
(6) Shri Suresh Kurup
(7) Shri P. R. S. Venkatesan

The discussion was not concluded.

11. Motion regarding fifty-eighth report of the committee on
private members’ bills and resolutions
Shri Sidha Lal Murmu moved the following motion: —

“That this House do agree with the Fifty-eighth Report
of the Committee on Private Members’ Bills and Re-
solutions presented to the House on the 30th Novem-

ber, 1988.~
The motion was adopted.

12. Private Member’s Resolution —Under consideration

Further discussion on the following Resolution moved by
Shri Somnath Rath on the 19th August, 1988, continued:—

“Thijs House while expressing its appreciation of the New
20-Point Programme initiated by the Government.
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notes that implementation of the poverty alleviation" ”
programmes has not been fully satisfactory and urges

upon the Government to take immediate steps for
effective implementation thereof.”

The following members took part in the debate:—

(1) Shri Vijoy Kumar Yadav

(2) Shri Ram Pyare Panika

(3) Shri Jujhar Singh

(4) Shri E. Ayyapu Reddy

(5) Shri Ramswaroop Ram

(6) Dr. Manoj Pande

(7) Prof. Saif-ud-Din Soz

(8) Shri Keyur Bhushan (Speech unfinished)

The discussion was not concluded.

6 P.M.

(Lok Sabha adjourned till 11 A.M. on Monday, the 5th Dec-
ember, 1988)

SUBHASH C. KASHYAP,
Secretary-General.

10
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LOK SABHA

e
BULLETIN—PART I
[Brief Record of Proceedings]

Monday, December 5, 1988/ Agrahayana 14, 1910 (Saka)

No. 404
11.01 A.M. °

1. Starred Questions

Starred Questions Nos. 329, 330, 332, 333, 337, 338, 342, 345 and
346 were orally answered. Replies to Starred Questions Nos.
%‘2851334—336’ 339—341, 343, 344, 347 and 348 were laid on the

able.

2. Unstarred Questions

Replies to Unstarred Questions Nos. 3230—3358, 3360—3437
and 3437-A were laid on the Table.

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Institute of Applied Manpower
Research, New Delhi, for the year 1987-88 along with
Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Institute
of Apvlied Manpower Research, New Delhi, for the
year 1987-88. ' '

of the Coast Guard (Ceremonial Rules. 1988

@ ?Hf:(‘i)j and Erglish versions) published in Notifi-

cation No. SR.O. 15(E) in Gazette of India dated the

29nd November, 1988 under sub-section (3) of sec-
tion 123 of the Coast Guard Act, 1978.
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3 A copy each of the following papers (Hindi and
English versions) under sub-section (1) of secti. .
619A of the Companies Act, 1956: —

(a) (i) Review by the Government on the working
of the Garden Reach Shipbuilders and Engineers
Limited, Calcutta, for the year 1987-88.

(ii) Annual Report of the Garden Reach Shipbuilders
and Engineers Limited, Calcutta, for the year 1987-
88 along with Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of
tk?’;? -l\al;zagon Dock Limited, Bombay, for the year
1 . '

(ii) Annual Report cf the Mazagon Dock Limited,
Bombay, for the vear 1987-88 along with Audited
Accounts and comments of the Comptroller and
Auditor Genera] thereon.

(¢) (i) Review by the Government on the working of
the Bharat Earth Movers Limited, Bangalore, for
the year 1987-88. ‘

(ii) Annual Report of the Bharat Earth Movers Limit-
ed, Bangalore, for the year 1987-88 along with
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(d) (i) Review by the Government on the working of
the Mishra Dhatu Nigam Limited, Hyderabad, for
the year 1987-88. :

(ii) Annual Report of the Mishra Dhatu Nigam Limit-
ed, Hvderabad, for the year 1987-88 along with
Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

(e) (i) A statement regardinad Review by the Gov-
ernment on the working of the Bharat Electronics
Limited, Bangalore, for the year 1987-88.

(il) Annusl Revort nf the Bharat Flectronics Limited.

. Bangalore, for the wear 1987-88 along with Audited

*  Accrunty and comments of the Comptroller and
Auditor General thereon.
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(&) (1) Review by the Goverumeni on we working of
tue Dldlal Uylauucs Luuiieq, hyoerabaa, tor the
year 1yyi-sd. | ‘ ‘

(i) Annual Keport of tne Bharat Dynamics Limited,

+ Hyaerapad, ior tue year 1967-88 aiong with Audit-

€a sccounts and cowments of the Comptroder and

Auditor General thereon. )

(4) A copy each of the foliowing papers (Hindi ang

. Engusu versions) under sut-sevaun (1) of section
61¥A of the Comparues Act, iYov:—

(1) A statemeni regarding Review by the Government
on working of the indian Rare Earths Limited,
Bombay, for the year 1987-88.

(ii) Annual Report of the Indian Rare Earths Limit-
ed, Bombay, for the year 1987-88 along with Audit.
ed Accounts and the comments of the Comptroller
and Auditor Genera] thereon.

(5) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian National Science Acade-
my, New Delhi, for the year 1987-88 along  with
Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Indian Nationa] Science Academy, New Delhi, for the
year 1987-88. (

(6) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Academy of Sciences,
Bangalore, for the year 1987-88 along with Audited

. Accounts.

ii) A statement (Hindi and Engish versions) regarding
W Review by the Government on the working of the
Indian Academy of Sciences, Bangalore, for the year

1987-88.

i f the Annual Report (Hindi and Eng-
@ {ghAvecl?spign‘;) of the Indian Institute of Tropical

Meteorology, Pune, for the year 1987-88 along with
, Audited Accounts.



(i) A swatement (Hindi and English versions). regarding

”. Heview by the Government on the working of thers.
Indian Institute of Tropical Meteorology, .rune, for -
the year 1987-88. i

(8) (i) A copy of the Annual Report (Hindi and Eng-
lisn vers.ons) oi the Centre for Llectronics Design
and Technology, Aurangabad, for the year 1987-88
aiong with Audited Accounts.

(ii)) A statement (Hindi and English versions) regard-
ing Review by the Government on the working of
the Centre for Electronics Design and  ‘L'echnoiogy,
Aurangabad, for the |year 1987-88.

(9) (i) A copy of the Annual Report (Hindi and Eng-
. Lsh versions) ot the Regional Computer Centre,
Calcutta, for the year 1987-88 along with Audited Ac-
counts. 0 ,

(i) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Regional Computer Centre, Calcutta, for the year
1987-88. {

(10) (i) A copy of the Annual Report (Hindi and Eng-

. lish versions) of the Wadia Institute of Himaiayan

Geology, Dehra Dun, for the year 1887-88 along with
Accounts.

(i) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Wadia Institute of Himalayan Geology, Dehra Dun,
for the year 1987-88.

(11) A statement (Hindi and English versions) (i) cor-
recting the reply given on 3rd August, 1988 to Un-
starred Question No. 1096 by Dr. Krupasindhu Bhoi
regarding Weather Forecasting Centre in New Delhi
and (ii) sgiving reasons for delay in correcting the
reply. {

(12) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Centre for Electronics Design

and Technology, Srinagar, for the year 1987-88
along with Audited Accounts.

1



(ii) A statement regarding Review (Hindi-and English
versions) Dby tue Government on the working of
the Cenwre for Electronics Design and Technoiogy,
Srinagar, for the year 1937-88.

(13) (i) A copy of the Annual Report (Hindi and
knglish versions) ot the Physical Research Lab-
oratory, Ahmeaabad, for the year i987-88 along

with . Audited Accounts. .

(i1) A s.wateinent regarc.ng Review (Hindi and English
versions) by he Government on the working of
the Pnysicai Kesearcn Laboratory, Anmedabad, for
the year 1987-88,

(14) (i) A copy of the Annuai Report (Hindi and Eng-

versions) of the National Remote Sensing Ag-

ency, Hyderabad, 1or the year 1987-88 along with
Audited Accountsy

(1i) A statement regard.ng Review (Hindi and English
versions) by the Government on the working of
tne INational Remiote Sensing Agenqy, Hyderabad,
for the year 1937-83. ,

(15) (i) A copy of the Annual Report (Hindi and Eng-

. lish versions) of tne Centre ror Development of

Telematics, New Delhi, for the year 1987-88 along
with Audited Accounts.

(ii)) A statement regarding Review (Hindi and Eng-
lish versions) by the Governme:t on the working
of the Centre for Development o. Telcmatics, New
Delhi, for the year 1987-88.

(16) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of sec-
tion 3 of the Al: India Services Act, 1951:—

(i) The Indan Administrative Service (Fixation of
Cadre Strength) Ninth Amencment Regu.at.ons,
1988 published in Notification No. GSR. 872 in
Gazette of India dated the 12th November, 1988.

ii dian Administrative Service (Fixation of
@) glalgrelnStrength) Tenth Amendment Regulations,
1988 published in Notificationn No. G.SR. 873 in
Gazette of India cated the 12th November, 1983.

5 -
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(17) A copy each of the following Notifications (Hindi
and kn versions) under sub-section (3) of sec-#
tion 18 of the Central Reserve Police Force Act, -

v 1949:— ;

(i) The Indo-Tibetan Border Police (Non-Gazetted
Telecommunication Cadre) Recruitment (Amend-
ment) Rules, 1988 published in Notification No. G.
E.el} 29238 in Gazette of India dated the 10th Septem-

(ii) The Central Reserve Pe.ice Force (Amendment)
Rules, 1888 published in Notification No. G.S.R. 784
m Gazette of India dated the 8th October, 1988.

(18) A copy of the Annual Administrative Report (Hindi
and English versions) of the Andaman and Nicobar
Administration for the year 1985-886.

4. Message irom Rajya Sabha

Secretary-General reported a message from Rajya Sabha that
at its sitting held on the 1st December, 1988, Rajya Sabha agreed
without any amendment to the Commissions of Inquiry (Amend-
rlx;;rant) Bill, 1988, passed by Lok Sabha on the 24th November,

5. Calling Attention

Shri Baju Ban Riyan called the attention of the Minister of
Labour to the recent strike by a large number of warkers of in-
dustrial establishments in Delhi and nearby areag and the steps
taken by the Government to resolve the issues involved.

The Minister of Labour made a statement in regard thereto.

6. Matters Under Rule 377

(1) Dr. C. P. Thakur raised a matter regarding need to repair
the Sone canal with World Bank aid.

(2) Shri Mankuram Sodj raised a matter regarding need
to entrust the erstwhile Tagore Hospital of Dandakarnya
gﬁgct to the National Institute of Communicable Diseases.

(3) Dr. G. S. Rajhans raised a matter regarding need to set
up electronic industries in Mithila region of Bihar,



. (4) Shri K. Ramachandra Reddy raised ding
@need to convert the State Highway betweer Kadini snd
pur into a National Highwayg. y een Kadini and l

(5) Shri Parag Chaliha raised a matter regarding need to in-

gg.:gg é:ultural troupes from Assam in the Festivals of India held

(6) Shri Virdhi Chander Jain raised a matter regarding need
to check the shortage of electricity in desert areas of Rajasthan
- by setting up thermal plants at Kapurdi and Jalepa.

(7) Shri Radhakanta Digal raised a matter regarding need
to set up paper mills in Phulbani district of Orissa.

7. Supplementary Demands for Grants (Tamil Nadu)—1988-89

Discussion on the Supplementary Demands for Grants Nos.
4, 9, 11, 13, 15, 17 to 21, 23, 26, 28 to 31, 35 to 39, 41 to 43,
47 to 49, 51 to 53, 55, 56, 58 and 59 in respect of the Budget
for the State of Tamil Nadu for 1988-89, continued.

The following members took part in the debate:-
(1) Shri Thampan Thomas
(2) Shri No. Tombi Singh
(3) Shri N. Sundararaj
(4) Shri P. Selvendran
(5) Dr. G. S. Rajhans
(6) Shri Ramashray Prasad Singh

Shri B. K. Gadhvi replied to the debate.

All the Supplementary Demands for Grants (both Revenue
Account and Capital Accouat) for the amounts shown under
column 3 of thz printed List of Supplementary Demands for
Grants (Tamil Nadu) for 1988-89 were voted in full.

2. Government Bill—Introduced
The Tamil Nadu Appropriation (No. 3) Bill, 1988

9. Government Bill—passed
The Tamil Nadu Appropriation (No. 3) Bill, 1988
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LOK SABHA .

BULLETIN—PART 1
[Brief Record of Proceedings]

Tuesday, December 6, 1988/Agrahayana 15, 1910 (Saka)

-

No. 405
11.62 A M.

1. Starred Questions

Questions Nos. 349—352, 354, 358—363 and 365 were
by answered. Replies to the Temaining questions
ol Aty plies to : g ques were laid
2. Unstarred Questions

plies to Unstarred Questions Nos. 3433—3528, 3530—3607
36003672 and 3672-A were laid on the Table. ’

3. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and Eng-
lish versions) Under Sub-Section (1) (o'f Section 619A
of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Indian Renewable Energy Development Agency
Limited New Delhi, for the year 1987-88. :

(ii) Annual Report of the Indian Renewable Energy
Development Agency Limited, New Delhi, for the
year 1987-88 along with Audited Accounts.

(2) A copy of the Drugs (Prices Control) Amendment
Order, 1988 (Hindi and English versions) published
i Notification No, S.0. 273 (E) in Gazette of India
dated the 22nd March, 1988 under sub-section (6) of
section 3 of the Essential Commodities Act, 1955

1



(3) A copy each of the following papers (Hindi aad
lh:ghshvemons)undersub—nchon (1)dm
619A of the Companies Act, 1856:—

(2) (i) A statement regarding Review by the Govern.
ment on the working of the Bharat Heavy Electri-
cals Limited, New Delhi, for the year 1987-88.

(i) Annual Report of the Bharat Heavy Electricals
Limited, New Delhi, for the year 1987-88

. with Aldited Accounts and the comments of the
Comptroller and Auditor General thereon.

(b) (i) A statement regarding Review by the Govern-
ment on the working of the National Newsprint
and Paper Mills Limited, Nepanagar, for the year
1987-88. | |

(ii) Annual Report of the National Newsprint and

Paper Mills Limited, Nepanagar, for the year 1987-

88 alo with Audited Accounts and the comments
ptroller and Auditor General thereon.

(c) (i) Review by the Government on the working of
Bengal Chemicals and Pharmaceuticals Limited,
Calcutta, for the year 1987-38.

(i) Annual Report of the Bengal Chemicals and
Pharmaceuticals Limited, Calcutta, for the year
1987-88 aJong with Audited Accounts and the com-
ments of the Comptroller and Auditor General
thereon.

(d) (i) Review by the Government on the working of
the Indian Petrochemicals Corporation Limited,
Baroda, for the year 1987-88.

(ii) Annual Report of the Indian Petrochemicals Cor-
portion Limited, Baroda, for the year 1967-88 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(e) (1) A statement regardmg Review by the Govern-
ment on the working the Hindustan Cahleg

Limited, Calcutta, for the year 1987-88.
] !



di) Annual Report of the Hindustan Cables Limited,
(A:aclciuut;‘:’s fordtl:txﬁ year 1987-88 along with Audited

an e comments of the C tr
Auditor General thereon. ¢ Comptroller ang

() (i) Review by the Government on the working of the
Sambhar Salts Limited, Jaipur, for the year g1987-88.

(ii) Annual Report of the Sambhar Salts Limited, Jai-
pur, for the year 1987-88 along with Audited Ac-
counts and the Comments of the Comptroller ang
Auditor General thereon.

(g) (i) Review by the Government on the working of
';gg IéIzi;ndustan Salts Limited, Jaipur, for the year
7-88.

(ii) Annual Report of the Hindustan Salts Limited, Jai-
pur, for the vear 1987-88 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.

(h) (i) A statement regarding Review by the Govern-
ment on the working of the National Industrias
Development Corporation Limited, New Delhi,
for the year 1987-88.

(ii) Annual Report of the National Industrial Develop-
ment Corporation Limited, New Delhj, for the year
1987-88 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General
thereon.

(i) (i) A statement regarding Review by the Govern-
ment on the working of the Tannery and Footwear
Corporation of India Limited, Kanpur, for the year
1987-88.

ii) Annual Report of the Tannery and Footwear Cor-
W por:tion ofp]'ndia Limited, Kanpur, for the year
1987-88 along with Audited Accounts and the com-
ments of the Comptroller and Auditor General

thereon.

j)y @ iew by the Government on the working of
o igé%i‘::tvgrs%ndia Limited, Lucknow, for the year

1987-88.
3



s () Appual Repast of the Scogtam ile Jymtipd, Luck-
g%g%'&m ““&‘E;‘?%:? e

k) ) A statemepi resardlﬁf Review by the Govern-
ment on the working of the Bharat Leather Corpor.
ation Limited, Agra,g for the?;ear 1987-88.

(ii) Annual Report of the Bharat Leather Corporation
Limited, Agra, for the year 1987-83 glong with Audi-
ted Accounts and the comments of the Comptroller
and Auditor General thereon.

(1) (i) A statement re d.'ln% Review by the Govern.
ment on the workigagroi' the HMT Limited, Banga-
lore, for the year 1987-88.

(i) Annual Report of the HMT Limited, Bangalore, for
the year 1987-88 along with Audited Accounts ang
the comments of the Compiroller and Auditor
General thereon. )

(m) (i) Review by the Government e working of
e Hindustan IntgeCﬁciXe Limxhe‘:il? §:;w Delhi, for
e year 1987-88.

) o R of o Mo i Ling
te lelhi, for the year 198788 along w
Addiiedeccounts‘and the comments of the Corap.
troller and Auditor Gene;al thereon,

(4) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Central Institute of Plastics
Engineering and Technology. Madras, for the year
1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Central
Institute of Plastics Engineering and Technology,
Madras, for the year 1987-88.

(5) A statement (Hindi and English versions) (i) cor-
recting the reply given on the 22nd November, 1988
to Unstarred Question No. 1784 by Shri Raj Kumar
Rdmgardmgreducﬁonhxpricso!mm&dnmd
(ii) giving reasons for delay in correcting reply.
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(6) A edpy each of the following bapers (Hindi and
Engfish versigls) under sib-settion (1 '
8198 of the Cumpaniés Act, 103, ) °f HoR

(i) Review by the Government on thé working of the
National Film Development Co tioh Limi
mbay; for the year 1987-88, ot teds

(ii) Annual Report of the National Film Development
Corporation Limited, Bombay, for the year 1987-88
along with Audited Accounts and the comments of
thé Coniptroller and Auditor Generaj thereon,

(7) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (i) of séetion 619A
of the Coipanies Act, 1956:—

(a) (i) Review by the Government on the working of the
Cochin Refineries Limited, for the year 1987-88.

(ii) Annual Report of the Cochin Refineries Limited for
the year 1987-88 along with Audited Accounts and
the comments of the Comptroller and Auditor Gene-

, ral thereon. ‘

(b) (i) Review by the Government on the working of the
Engineers India Limited, New Delhi, for the year
1987-88. i

(ii) Annual Report of the Engineers India Limited, New
Delhi for the year 1987-88 along with Audited Ac-
counts and the commients of the Comptroller and Au-
ditor General thereon.

i) Review by the Government on the working of
© Qe Indian (g?{ Corporation Limited Bombay, for the

year 1987-88. . ,
(ii) Annual Report of the Indian Oil Corporation Limut-

éd, Bombay, for the year 1987-88 along with Audited
Accounts and the comments of the Comptroller gnd

Auditor General thereon.
i) Review by the ernment  on the Working of
@ 1.%!)! Mg‘gras Riﬁnerigy{inﬁted,\Madras, for the year
1987-88, .-



(ii) Annual Report of the Madras Refineries Limited,
Madras, for the year 1987-88 alongwithAndxtadAn-ﬂ
; counts and the comments of the Comptroller and
Auditor General thereon. ,

(e) (i) Review by the Government oan the wozrlnng of
the Gas Authority of India Limited, New Delhi, for
the year 1987-88. i

(ii) Annual Report of the Gas Authority of India Limit-
ed, New Delhi, for the year 1987-88 along with Au-
dited Accounts and the comments of the Comptroller
and Auditor General thereon, ;

() () Review by the Government on the of the
Hindustan ll’eytroleum Corporation hnuwh:t;:l.mBombay,
for the year 1987-88.

(i) Annual Report of the Hindustan Petroleum Corpora-
tion Limited, Bombay, for the year 1987-88 along with
Audited Accounts and the comments of the Comp-

troller and Auditor General thereon.

(g) (i) Review by the Government on the working of
the Bharat Petroleum Corporation Limited for the
year 1987-88.

(ii) Annual Report of the Bharat Petroleum Corporation
Limited for the year 1987-88 along with Audited Ac-

counts and the comments of the Comptroller and
Auditor General thereon.

) (i) Review by the Government on the working of
the 1.B.P, Company Limited, Calcutta, and its subsi-
diary viz Messrs %almer Lawrie Company Limited.
for the year 1987-88.

(ii) Annual Report of the IBP Company Limited, Cal-
cutta and its subsidiary viz Messrs Balmer Lawrie
and Company Limited for the year 198788 along
with Au Accounts and the comments of the
Comptroller and Auditor General thereon,

(44 (i) Review by the Government on the working of the
Biecco Lawrie Limited, Calcutta, for the year 1987-88.



(i) Annual of the Biecoo Lawrie Limited, Cal-
m\txt:fsford t; year 1937-;8021035 with Audited Ac-

and the commen Com
Auditor General thereon. | ¢ piroller and

(8) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A

of the Companies Act, 1956:—

(8) (i) Review by the Government on the working of the
Neyveli Lignite Corporation Limited Neyveli, for
the year 1987-88. b

(ii) Annual Report of the Neyveli Lignite Corporation
Limited, Neyveli, for the year 1987-88 along with
Audited Accounts and the comments of the Compt-

roller and Auditor General thereon.

(b) (i) Review by the Government on the working of the
?lg.nsga-égni Collieries Company Limited, for the year

(ii) Annual Report of the Singareni Collieries Company
Limited for the year 1987-88 along with Audited Ac-
counts and the comments of the Comptroller and Au-
ditor General thereon.

(9) A copy of the Punjab and Sind Bank (Officers’) Ser-
vice Regulations, 1982 (Hindi and English versions)
under sub-section (4) of section 19 of the Banking
Companies (Acquisition and Transfer of Undertak-
ings) Act, 1980,

(10) A copy of the Industrial Reconstruction Bank of India
(Employees’ Provident Fund) Rules, 1988 (Hindi
and English versions) published in Notification No.
S.0. 941(E) in Gazette of India dated the 12th Octo-
ber, 1988 under sub-section (3) of section 68 of the
Industrial Reconstruction Bank of India Act, 1984.

(11) A copy each -of the following Reports (Hindi and
English version) under article 151(1) of the Consti-
tution: — ‘ ' .

(i) Report of the Comptroller and Auditor General.of
India for the year ended 3lst March, 1987—Union
Government (Civil)—Desert  Development Pro-

gramme.
=7



) otia tor the your ervias Sie: Margh, 1967 Uity
Government (other Au , Bodies)—Khadi

(iil) R of the Comptroller and Awditor General of
ia Yor the mnded 3ist Merch, 1987—Union
Government to Axtonomoniz Bodies)—Nation-

g Cooperative, Consumers’ Federation of India

(12) A copy each of the followliag papers (Hindi and
lish vlgsions) under sub-section (1) of section g:t
of the Companfes Act, 1966:—

(1) Review by the Governmemt on the working of the
Telecommunications Consultants India Limited, New
Delhi, for the year 1087-88.

(ii) Annual Report of the Telecommunications Consul-
tants India Limited for the year 1987-88 along with
the Audited Accounts and the comments of the Com-
ptroller and Auditor General thereon.

13) (i) A of the Annual Administration Report (Hindi

and ish versions) of the Punjab State Electricity

Patiala, for the year 1967-88 under sub-section

(38 section 75 of the Electricity (Supplﬂ)m Act,

1 tead with clause (c) (iv) of the Proclamation

dated the 11th May, 1887 issued by the President in
relation to the State of Punjab.

Ac f the Review (Hindi and English versions)
@ t?a’;y overnment oh the wotking of the jab
State Electricity Board, Patiala, for the year 1987

(14) A statement of Objectives (Hindi and Fnglish ver-
sions) regarding submission of the Annual Adminis-
trative Report of the Punjab State Electricity Board,
Patiala, for the year 1887-88.

A copy of Notification No. I1(2)EDI/4884/88 (Hindi
(19) andc"p glish versions) published in Tamil quu
Gamette dated the 14th September, 18088 nominating
ten Women as Members of the Academic Committee
of the Mother Teresa Women's University Kodaika-
nal for a period of three years with effect from 12th

'8 '



Auﬁn, , 1988 under sub-section (2) of sbetion 51 of
the er Tervsa Women's University Aét 1984 reag
g\gg:JCIaUSe (fs);aéw) of the Piotlamation dated the
anuary, issued by th i i i
to the State o Taa he d'uy e President in relation
{16) [ A copy of the Annua) Report (Hindi and English
versions) of the Indian ,Insgiotute of ement,
Bangalore, for the year 1987-88 along with Accounts.

(i) A copy of the Review (Hindi and English versions)
by the Government on the workiig of the Indian

Institute of Management, Bangalore, for the year
1987-88. glore. Y

(17) (i) A copy of ke Antual Report (Hindi and English
versions) of the Boatd of Apprenticéeship Training
(Southern Regjon) Madras, for the year 1987-88 aiong
with Audited Accounts:

() A copy of the Review (Hindi and English versions)
by the Government on the working of the Board of
Apprenticeship Training (Southern Region) Madras,
for the year 1987-86.

(18) (i) A copy of the Annual Report (Hindi and English
versiens) of the Indira Gandhi National Open Uni-
versity for the year 1986-87 under sub-section (3) of
section 28 of the Indira Gandhi National Open Uni-
versity Act, 1985.

ii) A capy of the Review (Hindi and English vetsions)
@ by tl?ey Government on the working of the Indira
CGandhi National Open University for the year 1986-
87. .

(19) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mrentioned at
(18) above.

(20) (i) A copy of the Annual Report (Hindi and English
versions) of the Board of Apprenticeship Training
(Westerti Region) Bombay, for the year 1987-88 along
with Audited Accounts.

" A copy of the Reéview (Hindi snd English versions)
(ﬁ)wc&gym, shent on the working of the Board of
Ahﬁmﬁ% afning . (Western Region) Bombay,
for the yedt 106188, » L
9 ' RS



(21) (i) A copy of the Audited Accounts (H d
in:r§M) &mmmy‘ummhtﬁ

(li) A statement (Hindi and ish versioms) sho
m&rdelaymlaying, e papers mentioned

(22) A copy of the Annual Accounts (Hindi and English
versions) of the Visvesvaraya Regional College of
Engineering, Nagpur. for the year 1987-88 together
with Audit Report thereon.

(23) (i) A copy of the Annual Report (Hindi and i
versions) of the Regional Engineering Co
Kurukshetra, for the year 1987-88,

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Regional
%gineering College, Kurukshetra, for the year 1987-

(24) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Foundry
and Forge Technology, Ranchi, for the year 1987-88.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute of Foundry and Forge Technology, Ranchi,
for the year 1987-88.

(25) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Regional Engineering College,
Srinagar, for the year 1987-88.

(ii) A copy of the Review (Hindj and English versions)
g the Government on the working of the Regional
gineering College, Srinagar, for the year 1987-88.

(26) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Sardar Vallabhbhai Regional
College of Engineering and Technology, Surat, for the
year 1987-88.

ii) A y of the Review (Hindi and English versions)
@ ?t?;Gmmmtauﬂxe working of the Sardar

Vallabhbbai Regional College of eering and
Technology, Surat, for the year lm

10
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(27) A conpy each of the following papers (Hindi and
English versions) under subsection (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Educational Consultants India Limited, New Delhi,
for the year 1987-88.

(i) Annual Report of the Educational Consultants
India Limited, New Delhi, for the year 1987-88
along with Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(28) A copy of the Annual Accounts (Hindi and English
versions) of the Worth-Eastern Hill University,
Shillong, for the year 1986-87 together with Audit
Report thereon.

(29) A statement (Hindi and English versions) showing

reasons for delay in laying the papers mentioned at
(28) above.

(30) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Technical Teachers’ Training In-
stitute (Northern Region) Chandigarh, for the year
1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Technical
Teachers’ Training Institute (Northern Region),
Chandigarh, for the year 1987-88.

31) (i) A copy of the Annual Report (Hindi and Eng-
@b lis)h versions) of the Maulana Azad College of Tech-
nology, Bhopal, for the year 1987-88.

i) A copy of the Review (Hindi and English versions)

@ by tlfe Government, on the working of the Maulana
Azad College of Technology, Bhopal, for the year
1987-88.

32) (i) A copy of the Annual Report (Hmd1 and English
2 svgrsions) of the Regional Engineering College, Rour-
kela, for the year 1987-88.

i f the Review (Hindi and English versions)
@ f:} t?t(l)}:ay (government on the working of the Regional
Engineering College, Rourkela, for the year 1987-38.

11



e g n

+ : @% () A oy of the Annwal Rephrt (Hindi and Bnglish

versions) of the Visvesviraya Reglohal College of;
Engineering, Nagpur, for ﬂt;m 1987-88: %
i copy of the Review (Hindi and English versions)
()ﬁyﬁe?}bvetemnmw&emﬂugﬂtheVmes-

varaya Regional Collége 0f Engineering, Nagpur, for
the year 1987-88.

) (i)Ac?yofﬂleAnnmlRemﬂ(IhndxandEnglmh

Région), Caleutta, for & year 1987-88 along with
Auditéed Accounts g

(H)Aéopyéftheﬁzview(lﬁndiandEnghshvéi‘sions)
by the Gwérhmaitbnthewmhng the Board of
Practical Trainifig (Eastern Region), catcwa for the

year 1987-88.
A of the Ammual (Hindi and English
@) g;fma:f yof the Regonflepo neering College,

Tiruchirapalli, for the year 1987

() py of the Review (Hindi and English versions)
thé Government on the WOr' of the Regional
1987-88eeﬁng College, Tiruchi i, for the year

(38) (i) A copy of the Annual Report (Hindi and English
versio )oftheCentmlSocmlWelfareBbard New
Deﬂﬂts the year 1987-88 along with Audited Ac-
coun

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Central
sgcml Weltare Board, New Delhi, for the year 1987-

4] Ashtﬁnmse:t (Hindimdnnﬁshsevm lsgacotx;-
técting given on ,
Unstarred Quesﬁrep yon No. 4860 Prof. Narain Chand

regard!ng Training Programime of ICCW
m (i) glving reasons for delay in
correcting the reply

%) of Notifieatien No. S.0. 983(E) (Hindi and
hm)mﬂmmmam&adatﬁ
October; 1988 mdkifig cértein afhiendments



b e 4 Netifieatian Ne. §.0. 85(K) da the P
& wary, 1886, under subsestion (3) ?se@ﬁo&%
%699 Monapolies and Restrictive Trade Practices Act,

(39) A copy each of the following Notificatians (Hindi
and English yersions) under sub-section (4) gf sec-
tion 39 of the Company Secretaries Act, 1980:—

(i) The Company Secretaries (Amendment) Regula-
tions, 1988 published in Notification No. 710(2) (M)
(2) in Gazette of India dated the 22nd August, 1986.

(ii) The Company Secretaries (Second Amendment)
Regulations, 1988 published in Notification No. S.0.
710¢2) (m) (2) in Gazette of India dated the 23rd
August, 1988.

(40) A copy of Netification No. 1-CA(7){160/87 published
in Gazette of India dated the 28th May, 1988 con-
taining corrigendum to Hindi version of Notification
No. 1-CA(7) |160|87 dated the 5th March, 1988, under
section 30B of the Chartered Accountants Act, 1949.

(41) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Council for Cement
and Building Materials, New Delhi, for the year
1987-88 along with Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
National Council for Cement and Building Materials,
New Delhi, for the year 1987-88.

(42) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the National Institute of Small
Industry Extension Training, Hyderabad for the
year 1987-88 along with Audited Accounts.

(ii) A statement (Hind: and English versions) regard-
ing Review by the Government on the working of the
National Institute of Small Industry Extension Traim-
ing, Hyderabad, for the year 1987-88.

43) (i) A copy of the Annua] Report (Hindi and ,

“ h(sl?t versions) of the Central Pulp and Paper Rese
Institute, Dehra Pun, for the year 1987-88 along
with Audited Accounts. ’

. 13



=AMy A copy of the Review (Hindi and English versions)

i by the Government on the working of the Cenﬁ\.
Pulp and Paper Research Institute, Dehra Dun,

the year 1987-88. i

(4) ﬁi}hA copy of the Annual Report (Hindi and Eng-

versions) of the National Institute for Entrepre-

' neurship and Small Business Development, New

Delhi, for the year 1987-88 along with Audited Ac-
counts,

(ii) A statement (Hindi and English versions) regarding
»  Review by the Government on the working of the
National Institute for Entrepreneurship and Small
Esusiness Development, New Delh!, for the year 1987-

(45) (i) A copy of the Annual (Hindi and Eng-
lish versions) of the Indian Plywood Industries Re-
search Institute. Bangalore, for the year 1987-88 along
with Audited Accounts.

(i) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Indian Plywood Industries Research Institute, Banga-
lore, for the year 1987-88.

(46) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Khadi and Village Industries
Commission, Bombay, for the year 1987-88 under sub-
section (3) of section 24 of the Khadi and Village
Industries Commission Act, 1956,

(ii) A statement (Hindi and English versions) regarding

Review by the Government on the working of the

. Khadi and Village Industries Commission, Bombay,
for the year 1987-88.

4" (i) Annual Report (Hindi and English versions) of
he Process and Product Development Centre, Agra,
for the year 1987-88 along with Audited Accounts,

(H) A statement (Hindi and English versions) regarding
Review by the Government on the working of thn
Process and Product Development Centre, Agra, for
the year 1987-88.

14



4. Report of the Commitiee on
" ead g the Welfare of Scheduled Castes

L o .

S SlzitRI I-ﬁfd‘.:mb NETAM . presented the Forty-second
Repe ( and English versions) of the Committee on the
i elfare of Scheduled Castes and Scheduled Tribes on Action
aken by Government on the recommedations contained in the

Thirty-seventh Report of the Committee on the Ministry of Steel

and Mines (Department of Steel)—Reservations for and employ-

ment of Scheduled Castes and Scheduled Tribes i
rity of India Limited. eduled Tribes in Steel Autho-

5. Report of Committee on Absence of Members

SHRI ANOOPCHAND SHAH presented the
Fourteenth Report (Hindi and English versions) of the Commit-
tee on Absence of Members from the Sittings of the House.

6. Report of Joint Committee on Officesof Profit

SHRI SHARAD DIGHE presented the Seventh
Report (Hindi and English versions) of the Joint Committee
on Offices of Profit.

7. Report of Joint Committee \/

SHRI SOMNATH RATH presented the Report (Hindi
and English versions) of the Joint Committee on the Bill to pro-
vide for the appointment of a Lokpal to inquire into allegations
of corruption against Urion Ministers and for the matters con-
nected therewith.

8. Evidence before Joint Committee

SHRI SOMNATH RATH laid on the Table the {ecord of
evidence tendered before the Joint Committee on the Bill to pro-
vide for the appointment of a Lokpal to inquire into allegations
corruption against Union Ministers and matters connected\the%ro-"

9. Statement by Minister

tatement
The Minister of Petroleum and Natural Gas made a statel
ngar;ing discovery of oil at Nada in Cambay Basin of Gujarsd.

15



10. Calling Astention

i of Food Froceming Ladhoaces -t Sheati sy o
, Food Processing Ipdustries to the sitwation arising out of
the decision of the Governmens of India to set up a joint veatyeg
ig collaboration with M|a, Pepsica Inc., US.A.

_ The Minister of Food Processing Industries made a statesaent
m #egand thereto,

1}, Govermment Bill Introduced

The Ig alx;ootigcs;)rugs and Psychotropic Substences (Amendmams)
il, 1 . i

12. Matters under Rule 377

(1) Shri Nihal Singh raised a matter regarding steps to rchabi-
litate hawkers uprooted by the local authorities by constructing
Kiosks with assistance from HUDCO and other financial instito-
toons.

(2) Dr. (Smt.) Phulrenu Guha raised a matter regarding aced
%0 checkl drug trafficking.

(3) Smt. Basavarajeswari raiseq a matter segarding oeed to
leansider ‘Mandal’ as the defined area in place of ‘Taluka’ for
«t0p insurance benefits,

.. (4) Shri Shankerlal raised a matter regarding meed to comr

fruet a railway line between Bar (District Pali) and Bilara (Dist-
rict Jodhpur).

(5) Shri Vijay N. Patil raised a matter regarding need o come

plete Manmad-Indore Raiway line to facilitate opening of a third

railway line between Delhi and Bombay.

(6) Shri B. N. Reddy raised a matter regarding need to sanc-
sion and complete the secomd stage of Sri Ram  Sagar projeot
@adhra Pradesh).

(7) Shri Syed Shahabuddin raised a matter regarding need o
Joek into the affairs of the Aligarh Muslim University,

Shri Bharat Singh raised a matter regarding need to pay
ﬂngu?ate L ng!t}oﬂlefammofbe%hbrtﬁﬁmu-
&itired by Dethi Administration.
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~13. Supplementary Demands for Grants (General)—1988-89
Discussion on the Supplementary Demands for Grants Nos.

1,25, 1,

11, 24, 29, 46, 48, 52, 60, 64, 68, 69, 71, 72 aad

83 in respect of the Budget (General) for 1988-89, commenced. -
The following members took part in the debate:—

(1)

Shri Bhattam Sriramamurty

(2) Shri Virdhi Chander Jain

3)
(4)
(3)
(6)
(D
(8)
(9
(10)
(11)
(12)

Dr. G. S. Rajhans

Shri Ajoy Biswas

Shri N. Tombi Singh

Shri Somnath Rath

Shri V. S. Krshna Iyer

Shri Mahabit Prasad Yadav
Shri Mohd. Ayub Khan

Shri Ramashray Prasad Singh
Shri Mohd. Ayub Khan
Kum. Mamatu Banerjee

(13) Shri Anoopchand Shah

(14)
(15)
(16)
(17)
(18)
(19)
(20)
(21)
(22)
(23)
(24)

(25)

Shri P. A. Antony

Shri C. Janga Reddy
Shri Shankarlal

Shri Ram Pysre Panika
Shri Aziz Qureshi

Shri Ram Narain Singh
Shri Sriballav Panigrahi
Shri Harish Rawat
Shri Kali Prasad Pandey
Smt. Usha Thakkar
Shri B. B. Ramaiah
Shri K. P. Singh Deo

(26) Smt. Usha Choudhary
(27) Shri Vijov Kumar Yadav

(28)

Shri K. D. Sultanpuri
17



(29) Shri S. B. Sdnal

(30) Shri Mohan Lal Jhikram
(31) Shri Lachchhi Ram
(32) Shri Ram Bhagat Paswan
(33) Shri Haroobhai Mehta

Shri B. K. Gadhvi replied to the debate.

All the Supplementary Demands for Grants (both Reveaue
Account and Capital Account) for the amounts shown under
column 3 of the printed List of Supplementary Demands for
Grants (General) for 1988-89 were voted in full.

14, Government Bill—Imtroduced
The Appropriation (No. 5) Bfll, 1988

1S, Government Bill—Passed
The Appropriation (No. 5) Bill, 1988

The motion for consideration moved by Shri B. K. Gadhvi

was adopted and clause-by-clause consideration of the Bill was
taken up.

Clauses 2, 3 and the Schedule were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted.

The motion that the Bill be passed was moved by Shri B. K.
Gadhvi.

The motion was adopted and the Bill was passed.
7.17 PM.

(Lok Sabha adjourned till 11 AM. on Wednesday, the 7th
December, 1988)

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, December 7, 1988/Agrahayana 16, 1910 (Saka)

No. 406
11.00 A.M.

1. Obituary Reference

The Speaker made a reference to the passing away of Shri
Kailash Prakash who was a member of the Sixth Lok Sabha.

Thereafter, Members stood in silence for a shortwhile as a
mark of respect to the deceased.

2. Starred Questions

Starred Questions Nos. 370—374, 379 and 380 were orally
answered. Replies to the remaining questions were laid on the
Table.

3. Unstarred Questions
Replies to Unstarred Questions Nos. 3673—3905 were laid
on the Table.

A statement by the Deputy Minister of Food and Civil Sup-
plies correcting the reply given on 5 September, 1988 to Un-
starred Question No. 4902 regarding Requirement and Import
of Coconut Oil and Copra was also laid on the Table.

4. Reference to Fortieth Anniversary of the Universal declara-
tion of Human Rights.
The aker made a reference to the lf‘ortieth anniversary
of the I?gfversal Declaration of Human Rights.

1



5. Sittings of Lok Sabha -

The Speaker informed that Lok Sabha would adjourn today”
and re-assemble on Monday. the 12th December, 1988. The
House would continue to sit till Fridav, the 16th December,
1988 to transact Government business.

6. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A statement (Hindi and English versions) correcting
the reply given on the 15th November, 1988 to Unstarred Ques-
tion No. 500 by Shri Thampan Thomas regarding allocation to
Kerala for production of Non-conventional Energy.

(2) A statement (Hindi and English versions) correcting the
reply given on the 28th November, 1988 to Unstarred Question
No. 2403 by S/Shri M. Raghuma Reddy, Manik Reddy and C.
Madhav Reddy regarding T.V. coverage to Ministers.

(3) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:—

(a) (i) Review by the Government on the working of
the Metallurgical and Engineering Consultants (In-
dia) Limited, for the year 1987-88.

(ii) Annual Report of the Metallurgical and Engineer-
ing Consultants (India) Limited, for the year 1987-
.88 along with Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(b) (i) Review by the Government on the working of
the Metal Scrap Trade Corporation Limited, Calcutta,
for the year 1937-88.

(ii) Annual Report of the Metal Scrap Trade Corpora-
tion Limited, Calcutta, for the year 1987-88 along
with Audited Accounts and the comments of the
Comptroller and Auditor General thereon.

(c) (i) Review by the Government on the working of
the Sponge Iron India Limited for the year 1987-88.

(if) Annual Report of the Sponge Iron India Limited for
the year 1987-88 along with Audited Accounts and
the comments of the Comptroller and Auditor Gene-
ral thereon. ’ '

2
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(d) (i) Review by the Government on the working of

the Manganese Ore (India) Limi f
ol g (India) 1rmtedl or the year

(i) Annual Report of the Manganese Ore (India) Limii-
ed for the year 1987-88 along with Audited Accounts

and the comments of the Comptroller and  Auditor
General thereon.

(e) (i) Review by the Government on the working of
the Bharat Refractories Limited for the year 1987-38.

(ii)) Annual Report of the Bharat Refractories Limit: -
for the year 1987-88 along with Audited Account-
and the comments of the Comptroller and  Audit.-
General thereon. !

(4) A copy of Notification No. S.O. 1067(E) (Hindi and
English versions) published in Gazette of India dated
the 21st November, 1988 appointng the 1st day of
December, 1988 as the date on which the D=lhi Rent
Control (Amendment) Act, 1988 shall come into force,

(5) A copy each of the following papers (Hindi and
English versinns) under sub-section (1) of section 619A
of the Companies Act, 1956: —

(a) (i) Review by the Government on the working
of the National Buildings Construction Corporation
Limited, New Delhi, for the year 1987-88.

(ii) Annual Report of the National Buildings Construc-
tion Corporation Limited. New Delhi, for the year
1987-88 along with Audited Accounts and the com-
ments of the Comptroller and Auditor  General

thereon.
b) (i) Review by the Government on the working of
®) t(hc)z Hindustan Prefab Limited, New_‘ Delhi, for the
year 1937-88.
ii 1 Revort of the Hindustan Prefgb Limi.ted.
a ]‘ngl:ru]aDelhi.;;’?)r the vear 1987-88 along with Audited
Accounts and the comments of the Comptroller and
Auditor General thereon.
i i i 'bv the Government on the working
() cf? ﬂ?ee VI-;:xsing and Urban Develnoment Corpora-
tion, New Delhi, for the vear 1987-88.
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(ii) Annual Report of the Housing and Urban Deve-
lopment Corporation, New Delhi, for the year 1987-
88 along with Audited Accounts and the comments
of the Comptroller and Auditor General thereon.

(6) (i) A copy of the Annual Report (Hindi and English
versions) of the Centre for Environment Education,
Ahmedabad, for the year 1987-88 along with Audited
Accounts. :

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Centre for
%nayzironment Education, Ahmedabad, for the year
1987-88.

(7) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Cochin Dock Labour Board,
Cochin, for the year 1987-88 along with Audited Ac-
counts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Cochin
Dock Labour Board, Cochin, for the year 1987-88.

(8) A copy of the Delhi Motor Vehicles (Amendment)
Rules, 1988 (Hindi and English versions) published
in Notification No. SECE. 3(6) /87/TPt in Delhi Gaz-
ette dated the 4th August, 1988 under sub-section (4)
of section 133 of the Motor Vehicles Act, 1939.

(9) (i) A copy of the Annual Administration Report
(Hindi and English versions) of the Calcutta Dock
Labour Board for the year 1987-88 along with Audit-
ed Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Calcutta
Dock Labour Board, for the year 1987-88.

(10) A copy each of the following Notifications (Hindi
and English versions) under sub-section (4) of sec-
tion 45 of the Air Corporation Act, 1953:—

(1) The Air India Emploivees’ Service (Amendment)
Regulations, 1987 published in Notification No. HQ/
63-3 in Gazotte of India dated the 23rd May, 1987
together with an explanatory note.
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(i) The Air India Employees’ Service (Amendment)
Regulations, 1987 publLished in Notufication No. HQ/
65-1 1n Gazette or India dated the 14th November,
1487 togetner with an explanatory note.

(iii) The Air India Employees’ Service (Amendment)
Regulauons, 1987 published in Notification No. HQ/
100-53 (C) in Gazette of India dated the 27th June,
1987 together with an explanatory note.

(iv) The Air India Employees’ Service (Amendment)
Regulations, 1987 published in Notification No. HQ/
63-2(A) in Gazette of India dated the 30th Janu-
ary, 1988 together with an explanatory note.

(v) The Air India Employees’ Service (Amendment)
Regulations, 1987 published in Notification No. HQ/
100-53 (C) in Gazette of India dated the 17th Octo-
ber, 1987 together with an explanatory note.

(11) Five statements (Hindi and English versions) show-
ing reasons for delay in laying the notifications men-
tioned at (10) above.

(12) A copy of Notification No. G.S.R. 1086(E) (Hindi
and English versions) published in Gazette of India
dated the 18th November, 1988 together with an ex-
planatory memorandum regarding exemption to His
Excellency Sir Veerasamy Ringadoo, Governor
General of Mauritius, Lady Lydie Ringadoo and
three members of the delegation who visited India
from 10th to 25th November, 1988 from the payment
of foreign travel tax in respect of their international
journey to any place outside India at the end of
the said visit under section 41 of the Finance Act,

1979.

13) A copy each of the following Notifications (Hindi

( )and E!l?l}éh'sh versions) under section 159 of the Cus-
toms Act, 1962:—

(i) G.S.R. 938(E) published in Gazette of India dared

" the 16th September, 1988 together with an expia-

natory memorandum making certain amendments
to H)tiﬁcation No. 176/83-Customs dated the 14th

R
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June, 1983 so as to provide for concessional customs
duty in respect or imported jumbo roils of rou
film and inaustrial and medical X-Ray films.

(ii) G.S.R. 939(E) published m Gazette of India
dated the 16tn September, 1988 together with an
explanatory memorandum making certain amend-
ments to Notirication No. 26686 ustoms daawed
tne 28th April, 1986 so as to provide for conces-
sional customs duty in respect of import of colour
jumbo rolls of cinematograph film.

(ili) G.S.R. 90(E) and 9¢l(t) puplished in Gazettle
o1 inaia datea the zoln Sxptemoer, 1486 tugelner
with an explanatory memordndaum seeking v pro-
vide a concessional rate o1 import duty ug 1d per
cent ad valorem for seeds ana planting material
umporied 10r sowing our piantng.

(iv) G.>.K. 1uvo0(E) pubusned in Gazeite of india
ddled e 19lh wNovemnper, 1vos logewner witn ail
explanaiory memoranaum inaxing ceridin aiuenu-
ments 10 ivourncation NO. Zovioo-LuSioms dated wue
Z8ln deptemper, iYod 50 as W allow e import ul
seeds Op pjlUses at the concessional 1mport auly
ot 1a per cent aa vaivrem when such seeas are im-
ported 10r sowing.

(v) G.SR. 1057(E) published in Gazette of India
dated the 17th Novemoer, 1¥88 logetner with an
explanatory memorandum regarding revised rate
of exchange ior conversion o1 >ngapore uollars
into Indian currency or vice-versa.

(vi) G.S.R. 1078(E) published in Gazette of India

dated the l6th November, 1988 together with an

tory memorandum making certain amend-

ments to Notification No. 230;82-Customs dated the

19th October, 1982 80 as to provide exemption irom

customs duty to edible oils received as gift under
the approved programme.

(vii) G.S.R. 1089(E) published in Gazette of India
dated the 21st November, 1988 together with an
explanatory memorandum regarding revised -rate
of exchange for conversion of Russian Roiible into
Indian currency or vice-versa, ‘
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(14) A copy eacn of ‘the following Notifications (Hindi
apd {uugh_sn Versions) unaer suo-section (Z) or sec-
tion 38 ot ine Centrai Excises and dalt Acy lvda—

(i) GS.R. 936(E) published in Gazette of India dated
the 16th Sepiember, 1988 together wiin an expiana-
lory memoranaum making certain amendments to
Noufication 1No. 393/60-Cr. dated the 2znd August,
1986 so as 10 proviae for exc.se duty exemption in
respect of parr.er creams.

(i) G.S.R. 937(E) published in Gazette of India dated
the 16th September, 1988 together with an  ex-
planatory memoranaum maxing certain . amend-
ments to Notification No. 175/80-CE dated the 1st
March, 1986 so as to provide for excise duty conces-
sion for specified goods in the small scale sector.

(sii) G.S.R. 974(E) and 975(E) published in Gazetie
of lndia datea the 30th September, 1938 together
with an explanatory memorandum seeking to intro-
duce the fue] efficiency norms for. the first time in
respect of Light Commercial vehicle employing in-
direct injection (IDl) engines for the purposs of
levy of concessional rate of excise duty.

(iv) G-S.R. 977(E) published in Gazette of India dated
the 30th September, 1988 together with an  ex-
planatory memorandum seeking to prescribe revis-
ed fuel efficiency norms in respect of other Light
Commercial Vehicles.

(v) G.S.R. 1051 (E) published in Gazette of India dated
the 1st November, 1988 together with an exp.anat-
ory memorandum regarding exemption to all cotton
and man-made fabrics manufacture by a prison
and processed by independent processors outside
the prison where such said fabrics have been io-
ven from the whole of the basic and additional

duties of excise.

i) G.SR. 1072 (E) published in Gazette of India dated

sf‘"(\l)thve" 16th November, 1988 together with an  ex-

' ¢ ‘planatory memotandum seeking to exempt leather
goods from the whole ‘of the duty of excise.
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(vii)) G.S.R. 1073(E) published in Gazette of India dat;
ed the 16wn November, 1988 together with an ex b
planatory memorandum regaraing exemption to

paper bags (including paper sacks) from the whole
ot the duty of excise.

(viii) G.S.R. 1079(E) published in Gazette of India
dated the 16th November, 1988 together with an
explanatory memorandum regarding exemption to
monochrome television sets of screen size exceed-
ing 15 centimetres but not exceeding 36 centimetres
in combination with clock from the duty of excise.

(ix) G.S.R. 1080(E) published in Gazette of India
dated the 16th November, 1988 together with an
explanatory memorandum seeking to extend the
concessional rate of 10 per cent excise duty appli-
cable on certain types of permanent magnets to
article intended to become permanent magnets
after magnetisation.

(15) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Hindustan Aeronautics Limited for the year 1987-88.

(ii) Annual Report of the Hindustan Aeronautics Limited
for the year 1987-88 along with Audited Accounts and
the comments of the Comptroller and Auditor Gene-
ral thereon.

(16) A copy of the Audited Accounts (Hindi and Eng-
lish versions) of the National Capital Region Plan-
ning Board, New Delhi, for the year 1887-88, under
section 26 of the National Capital Region Planning
Board Act, 1985.

(17) A copy of the Punjab Panchayat Samitis and Zila
Parishads (Temporary Supersession) Amendment
Act, 1988 (Hindi ang English versions) (President’s
Act No. 8 of 1988) published in Gazette . of India
dated the 11th October, 1988 under subesection (3) of
section 3 of the Pumjab State Legislature (Delega-
tion ‘of Powers) Act, 1987,

&



(1§) A copy each of tne following papers (Hindi and
. h versions) under sub-section (1) of section
61YA of the Compamies Act, 1936:—

(a) (i) A statement regarding Review by the Govern-

ment on the working of the CMC Lim.teg 1or tae
year 1987-88.

(ii) Annual Regert of the CMC Limited for the year
1987-88 along with Audited Accounts and the com-

ments of the Comptroller and Auditor General
thereon.

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Semiconductor Comp-
lex Limited for the year 1987-88.

(ii) Annual Report of the Semiconductor Complex Limi-
ted for the year 1987-88 along with Audited Ac-
counts and the comments of the Comptroller and
Auditor General thereon.

(c) (i) A statement regarding Review by the Govern-
ment on the working of the Electronics Trade and
Technology Development Corporation Limited for
the year 1987-88.

(ii) Annual Report of the Electronics Trade and Tech-
nology Development Corporation Limited for the
year 1987-88 along with Audited Accounts and the
comments of the Comptroller and Auditor General
thereon.

19) (i) A copy of the Annual Report (Hindi and English

(19 x(ze)rsions)p}c’)f the Tata Institute of Fundamental Rgs—
earch, Bombay, for the year 1987-88 along with
Audited Accounts.

ii) A statement (Hindi and English versions) regarding
@ Review by the Government on the working of the Tata
Institute of Fundamental Research, Bc?mbay, for the

year 1987-88. °

. ish
. of the Annual Accounts (Hindi and Engli
@ ‘:;e:sc;giy:s‘;) of the University of H;_,vde #bad, fcl;r the
year 1987-88 together with Audit Report erec_wzl,
under sub-section (4) of Section 29 ofghe University
of Hyderabad Act, 1974

9



(21) (i) A copy of the Annual Report (Hindi and English &
versions) of the Regional Engineering College,
Warangal, for the year 1987-88.

~ (i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Regional
Engineering College, Warangal, for the year 1987-88.

(22) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Institute of Hindi, Agra, for
the year 1984-85.

(ii) A copy of the Annual Report (Hindi and English
versions) of the Central Institute of Hindi, Agra for
the year 1985-86.

(iil) A copy of the Annua] Report (Hindi and English
‘versions) of the Central Institute of Hindi, Agra, for
the year 1986-87.

(23) (i) A copy of the Annual Accounts (Hindi and English
versions) of the Kendriya Hindi Shikshan Mandal,
Agra for the year 1984-85 together with Audit Report
thereon.

(ii) A copy of the Annual Accounts (Hindi and English
versions) of the Kendriya Hindi Shikshan Mandal,
Agra, for the year 1985-86 together with Audit Re-
port thereon.

(iii) A copy of the Annual Accounts (Hindi and English
versions) of the Kendriya Hindi Sikshan Mandal,
Agra for the year 1986-87 together with Audit Report
thereon.

(24) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(22) above.

(25) A’ statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(23y above.

(26) A copy of the Annual Accounts (Hindi and English

vegiions) of the Khadi and Village Industries Com-
‘mighion. Bombay, for the year 1087-88 together with
4ugfit Report thereon, under gub-section (4) of sec-
‘tioft 23 of the Khadi and Village Indugtries Commis-
sion Act, 1956, . '

L
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(27) A statement (Hindi and Englj ‘
: glish versi dj
Review by the ‘Government on the wogﬁl)d;ggzg 1tllllge

Khadi and Village Industri wo
for the year 196588, > _ormission, Bombay,

(28) A copy each of the following Notificatio indi
$ | ns (Hindi and
English versions) under sul%-section (3) of( s:étizgnls
of the Central Reserve Police Force Act, 1949:. —

(i) The Indo-Tibetan Border Police Pioneer Cadre
(Group ‘C’ posts) Recruitment Rules, 1984 publi-

shec_l in Notification No. G.S.R. 287 in Gazette of
India dated the 16th April, 1988,

(i) The Indo-Tibetan Border Police (Education,
Development and Rehabilitation Cadre) Recruit-
ment Rules, 1985 published in Notification No.

%BSSR 290 in Gazette of India dated the 16th April,

(iii) The Indo-Tibetan Border Police (Group ‘C’ Medi-
ca] Cadre) Recruitment Rules, 1988 published in

Notification No. G.S.R. 566 in Gazette of India dated
the 16th July, 1988,

(29) A copy each of the following Notifications (Hindi
and English versions) under sub-section (2) of sec-
tion 3 of the All India Services Act, 1951: —

(i) The Indian Police Service (Fixation of Cadre
Strength) Seventh Amendment Regulations, 1888
published in Notification No. G.S.R. 891 in Gazette
of India dated the 19th November, 1988.

(ii) The Indian Police Service (Pay) Seventh Amend-
ment Rules, 1988 published in I_‘Iotxﬁcatlon No.
G.S.R. 1063(E) in Gazette of India dated the 7th
November, 1988,

. . : . Eng.

A copy eaca of the following papers (Hindi and

30 lis}cl Ix)lyersions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

i) A t regarding Review by the Qoyernmept
® ?n sg;egv‘::kinggoafrthegﬁade Fair Authority of India,
New Delhi, for the year 1987-88.

11



(i) Annual Report of the Trade Fair Authority ot
India, New Delhi, for the year 1987-88 along
Audited Accounts and the comments of the Com}p
troller and Auditor General thereon,

(31) A copy of the Report (Hindi and English versions)
on the Performance of ‘lrade Fair Authority of India
tor the years 1977 to 1986.

(32) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Carpet Export Promotion Coun-
cu, for the year 1986-87 a:ong with Audited Accounts.

(ii) A copy of the Review (Hindi and English wersions)
by the Government on the working of the Carpet
Export Promotion Council, for the year 1986-87.

(33) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned
at (32) above.

(34) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Silk and Art Silk Mills’ Research
Association, Bombay, far the year 1987-88 along with
Audited Accounts.

\li) A copy of the Review (Hindi and Engiish versious)
by the Government on the working of the Silk and
Art Silk Mills’ Research Association, Bombay,
for the year 1987-88.

(35) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Textiles Committee, Bombay,
for the year 1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the warking of the Textiles
Committee, Bombay, for the year 1987-88.

(36) (i) A copy of the Annual Report (Hindi and Eng-
lish: versions) of the Cotton Textiles Export Promoe
t.on Council, Bombay, for the year 1987-88 ealong
with Audited Accounts.

(ii) A copy pf the Review (Hindi and English versions)
by the Government on the werking of the Cotton
Textiles Export Promotion Council, Be y, for the
year 1937-88. ' '

12



(37) () A copy of the Annual Report (Hindi and Eng-
lish versions) of the Wool Research Association,
Bombay, for the year 1987-88 along with Audited
Accounts. |

(ii) A copy of the Review (Hindi and English versions)
by the Government en the working of the Wool
Research Association, Bombay, for the year 1987-88.

(38) (i) A copy of the Annual Report (Hindi and English
versions) of the International institute for Popula-
tion Sciences, Bombay, for tke year 1937-88 along
with Audited Accounts.

\i)) A copy of the Review (Hindi and English versions)
Wy the Government on the working of the Interna-
tional Institute for Population Sciences, Bombay, for
the year 1987-88.

(39) A copy of the Audit Report (Hindi and English ver-
sions) on the accounts of the International Institute
for Ponpulation Sciences, for the year 1986-87.

(40) (i) A copy of the Annual Report (Hindi and English
versions) of the National Institute of Homoeopathy,
Calcutta, for the year 1985-86 along with Audited
Accounts.

(ii) A statement (Hindi and English versions) showing
reasons fer not accompanying an explanatory note
regarding causes and remedial steps taken on audit
comments on the accounts of the National Institute
of Homoeopathy, Calcutta, for the year 1985-86.

(41) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(40) above.

(42) (i) A copv of the Annual Report (Hindi and English
versions) of the National Institute of Homoeopathy,
Calcutta, for the year 1986-87 along with Audited
Accounts.

(i) A copy of the Review (Hindi and English versions)
the Government on the working of the National
Institute of Homoeopathy, Calcutta, for the year
1986-87.
(iii) A statement (Hindi and English versions) showing
reasons for not accempanying an explanatory note
regarding causes and remedial steps taken on audit

13



comments on the accounts of the National Institu
of Homoeopathy, Calcutta, for the year 1986-87. tb

(43) A statement (Hindi and English versons) showing

reasons for delay in laying the papers menti t
(42) above, ¢ pap toned 2

(44) ﬁstcopy gach) of tclile following papers (Hindi and Eng-

versions) under sub-section (1) of section 619A of

the Companies Act, 1956:— ‘ Ao

(a) (i) Review by the Government on the working of
the Hindustan Latex Limited for tke year 1987-88.

(ii) Annual Report of the Hindustan Latex Limited for
the vear 1987-88 along with Audited Accounts and
the comments of the Comptroller and Auditor Gene-
ral thereon.

(b) (i) Review by the Government on the working of
the Hosoital Services Consultancy Corporation
(India) Limited for the year 1987-88.

(ii) Annual Report of the Hospital Services Consultancy
Corporation (India) Limited for the year 1987-88
along with Audited Accounts and the comments of
the Comptroller and Auditor General thereon.

(45) (i) A coov of the Annual Report (Hindi and English
versions) of the Central Council for Research in
Ayurveda and Siddha for the year 1887-88.

(ii) A cooy of the Review (Hindi and English versions) bv
the Government on the working of the Central Coun-
¢it for Research in Ayurveda and Siddha, for the year
1087-88. .

ement (Hindi and Englich versions) explaining

(46) ales t:et:srgns for not laving the Audited Accounts (.)f the

Central Council for Research in Avyrveda and S}nddh;

for the vear 1987-88 within the stioulated period o
nine months after the close of the Accounting Year.

indi and Englich version<) explain-
“n Ai:;a :::‘ 2:50(::1;3" nnt lavine the Annual Revort and
Audited Accoun's of the Institute of Post-G_radugte
Teaching and Research. Guiarat Avurved University.
Jamnagar, Tor the vear 1987-88 within the stipulated
:0d of nine monthe after the close of the Account-

ing Year. .-
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(48) A statement (Hindi and English versions) explain-
ing the reasons for not laying the Annual Report and
Audited Accounts of the Indian Medicines Pharma-
ceutical Corporation Limited for the year 1987-88
within the stipulated period of nine months after the
close of the Accounting year.

(49) A copy of tne Audited Accounts (Hindi and Eng-
lish versions) of the Regional Centre for Cancer
Research and Treatment Society, Cuttack for the
year 1986-87. .

(50) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(49) above.

(51) The following statements (Hindi and English ver-
sions) showing the action taken by the Govern-
ment on various assurances, promises and undertak-
ings given by Ministers during the various sessions
of Lok Sabha:—

(i) Statement No. XXIT—Eleventh Session, \ Seventh

1983. C Lok
[ Sabha.

(ii) Statement No. XX—Fourth Session, 1985 .r

(iii) Statement No. XIX—Fifth Session, 1986 |

(iv) Statement No. XVI—Sixth Session, 1986 !

(v) Statement No. XIV—Seventh Sassion,
1986.

(vi) Statement No. XI:I—Eighth Session,

| Eighth
1987. l} Sabha.

!

|

[

(vii) Statement No. IX—II Part of Eighth
Session, 1987.

(viii) Statement No. VIII—Ninth  Session,
1987. ‘
(ix) Statement No. VI—Tenth Session, 1988.

. |
(x) Statement No. [I—Eleventh Session 1988. [
15



(52) A copy of the Insecticides (Amendment) Rules,
1988 (Hindi and English versions) published in Noti-
fication No. G.S.R. 1064(E) in Gazette of India
dated -the 8th November, 1988, under sub-section (3)
of section 36 of the Insecticides Act, 1968.

(53) A copy of the Annual Report (Hindi and English
versions) of the Bureau of Indian Standards, New
Delhi, for the year 1987-88 along with Audited Ac-
counts, under section 23 of the Bureau of Indian
Standards Act, 1986,

(54) A copy of the Review (Hindi and English versions)
by the Government on the working of the Bureau of
Indian Standards, New Delhi, for the year 1987-88.

(55) A statement (Hindi and English versions) correcting
the reply given on the 30th November, 1988 to Un-
starred Question No. 2791 by Shri K, Mohandas re-
garding Import and requirement of Coconut Qil.

(56) A copy of the Employees’ State Insurance Corporation
Group ‘C’ and ‘D’ (para-medical) posts Recruitment
(Amendment) Regulations, 1988 (Hindi and English
versions) published in Notification No.A-12{11|3]78-

Estt. 1.Col.Il in Gazette of India dated the 10th Sep-
tember, 1988 under sub-section (4) of section 97 of
the Employees’ State Insurance Act, 1948.

(57) A copy of the Annual Report (Hindi and English
versions) of the Employees’ Provident Fund Organi-
sation for the year 1987-88,

7. Messages from Rajya Sabha

Secretary-General reported the following messages from
Rajya Sabha:—

(1) That at its sitting held on the 30th November, 1988,
Rajya Sabha concurred in the recommendation of
Lok Sabha to nominate one member from Rajya
Sabha to associate with the Committee on Public
Accounts of Lok Sabha for the unexpired portion of
the term of the Committee vice Shri Kalpnath Rai

16



who ceased to be a member of the Committee on
his appointment as a Minister of State and resolved
that Shri Jagesh Desai be appointed to the said
Committee to fill the vacancy.

(2) That at its sitting held on the 5th December, 1988,
Rajya Sabha agreed without any’amendment to the
National Highways Authority of India Bill, 1988,
passed by Lok Sabha on the 28th November, 1988.

3) Th‘at at its sitting held on the 5th December, 1988,
Rajya Sabha agreed without any amendment to the
Sixth Schedule to the Constitution (Amendment)

Bill, 1988, passed by Lok Sabha on the 29th Novem-
ber, 1988. ’

(4) That at its sitting held on the 6th December, 1988,
Rajya Sabha agreed without any amendment to the
Constitution (Sixtieth Amendment) Bill, 1988, passed
by Lok Sabha on the 30th November, 1988.

8. Assent to Bill

Secretary-General laid on the Table the Maternity Benefit

(Amendment) Bill, 1988 passed by the Houses of Parliament
during the current session and assented to.

Y. Leave of absence

The following members were granted leave of absence from
the sittings of the House for the period mentioned against each: —

(1) Shri Gangadhar S. Kuchan—17th to 23rd August, 1988
and 29th August to 5th
September, 1988 (11th
Session) .

ij thimala Bali—2nd to 4th November, 1988
(2) Smt. Vijayan im and 15th to 28th Novem-
ber, 1988 (12th Session).

Abdullah—2nd to 4th November,

(3) Smt. Akbar Jahan ulla 2nd 1o 4h Sth Novern.
ber. to Tth Decex_nber,

198¢ (12th Session) .
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10. Report of Public Accounts Committee

SHRI C. MADHAV REDDY presenited the Hundred and
Thirty-ninth Report {Hindi and English versions) of Puablic
Accounts Committee on Family Welrare Programme.’

ll Report of the Railway Convention Committee

PROF. NARAIN CHAND PARASHAR presented the
Eleventh Report of the Railway Convention Committee On action
taken by Government on the recommendations contained in their
Fifth Report (Eighth Lok Sabha) on ‘Railway Elcctnﬁcauon .

12. Report of the Committee on Subordinate Legmlahon

SHRI ZAINUL BASHER presented the Twentieth Report
(Hindi and English versions) of the Commmeg on Subordinate

Legislation.

13. Minutes of Committee on Absence of Members

SHRI ANOOPCHAND SHAH laid on the Table Minutes
(Hindi and English versions) of the Sitting of the Com-
mittee on Absence of Members from the Sitlings of thc House
held on the Sth Decembur, 1988. . X

14. Matters Under Rule 377

(1) Shri Birbal raised a matter regarding need to ensure
regular supply of water for irrigation in the command area
from the Indira Gendhi Canal.

{2) Shri Santosh Kumar Singh raised a matter regarding
need to continue import of Rifampicin.

(3) Shri Aziz Qureshi raised a matter re‘fgsardmg need to
initiate action to promote permanent friendship and lasting
peace with the people and Government of China.

(4) Prof. Narain Chand Parashar raised a matter regarding
demand of Ex-servicemen for one-rank-one pension,

(5) Smt. Kishori Sinha raised a matter regarding need to
:gnlstruct a National Highway from Hajipur to Betia vix Vai-
ali.
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!oxé&)jﬁhriﬂhintémaiﬁ Jena.raised a matter regardine nae
ot e nani Jeria-raised g matter regarding need. .
&mfdve«me projett for establi;lment'a nfm - g meed.
Educdtion Centres 5br' Children of fishermen 1n Ortsca.

(7) Shri K. R. Natarajan raised a matter regarding need to

issue 3 commemorati 5 = . .
Ramchandran. ve stamp.in memory of late- Shri M. G'.

(8) Shri Vi]03; TI.{umar Yadé\} ;é;ised a matter i )
‘ h .Yadav re regarding need
to extend Bak’iltlar-pur-Ra]glr railway line upto Bogh Ga;fa and
convérsion of ‘Fatwa-Islampur railway Iine into broad gauge:

(9) Shri S. B. Sidnal raised a matter regardin
iz;;lg conversion. of Miraj-Belgaum railway gline' %ntn:egrggé
gauge, :

(10) Shri V. S. Vijayaragh:;van faise-d a matter regardin
assault on him by the police in Kerala on 17th Nbvembegf, 193!%

(11) Shri Ram Nagina Mishra fé:ised a matter regarding need
to ensure equal price to all cane-growers in Uttar Pradesh,

(12) Smt. Prabhawati Gupta raised a matter regérding
need for the Central Government to take over Ramacast Limi-
ted, Motihari.

(13) Shri Mohd. Mahfooz Ali Khan raised a matter regard-
ing need to extend the existing Barhan-Eta railway line upto
Farrukhabad.

15. Statements by Ministers

*(1) The Minister of Urban Development made a statement
regarding the Report of the National Commission on Urbani-
sation submitted to Government in August, 1988. -

@ (2) The Minister of State in the Ministry of Agriculture
made a statement regarding the damages due to cyclone in the
States of West Bengal, Orissa and the Union Territory of Anda-
man and Nicobar Island, and the relief measures undertaken

**(3) The Minister of Environment and Forests made a state-
ment regarding National Forest Policy: - ) '

e e et s o e st e ke = —— -

«Made at 429 PM.
@Made at 552 P.M. \
+Made at 6-10 PM.
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He also laid on the Table a copy of the Resolution (Hindi
and English versions) enunciating the revised National Forest
l?slgcy published in Gazette of Indig dated the 7th December,
1988. -

16. Government Bill—Under Consideration

The Forest (Conservation) Amendment Bill, 1988, as passed by
Rajya Sabha.

The motion for cons.deration of the Bill was moved by Shri
Z. R. Ansari. {

The following members took part in the debate: —

(1) Shri E. Ayyapu Reddy.

(2) Shri Harish Rawat

(3) Smt. Prabhawati Gupta

(4) Shri Gadadhar Sahai

(6) Shri Zainul Basher

(6) Prof. Narain Chand Parashar
(7) Shri Ram Bahadur Singh.
(8) Shri Ajay Mushran

(9) Shri K. P. Singh Deo

(10) Shri S. Thangaraju

(11) shri K. N. Pradhan.

(12) Shri Vijay N. Patil

(13) Dr. G. S. Rajhans

(14) Shri Vijoy Kumar Yadav
(15) Shri Somnath Rath

(16) Shri Keshorao Pardhi

(17) Shri Virdhi Chander Jan
(18) Shri Bhadreswar Tanti

(19) Shri Y. S. Mahajan,
(20) Shri N. Tombi Singh

(21) Smt. Basavarajeswari
(22) Shri Mohd. Mahfooz Ali Khan
(23) Shri S. G. Gholap

(24) Shri Yogeshwar Prasad Yogesh
(25) Shri. Mankuram Seodi
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(26) Shri Balasaheb Vikhe Patil
(27) Shri R. Annanambi

®  (28) Shri Aziz Qureshi

(29) Shri Sriballav Panigrahi

(30) Shri Ram Pyare Panika,

(31) Shri C. Janga Reddw

(32) Shri N. Dennis

(33) Shri Kali Prasad Pandey;

(34) Shri Ram Bhagat Paswan

The discussion was not concluded.
6.15 P.M. |

(Lok Sabha adjourned till 11 A.M. on Monday, the 12th
December, 1988)

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Monday, December 12, 1988/Agrahayana 21, 1910 (Saka)

No. 407
11-03 A. M.
Obituary Reference

The Speaker made a reference to the passing away of Dr.
Nagendra Singh who was a sitting judge of the International
Court of Justice and was also a Member of the Constituent As-
sembly from July, 1947 to February, 1948.

As a mark of respect to the deceased, Members stood in
silence for-a short while and thereafter the House was adjourn-
ed for the day.

11-07 A.M.

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 13th
December, 1988)

SUBHASH C. KASHYAP,
Secretary-General.

1
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Tuesday, December 13, 1988/Agrahayana 22, 1910 (Saka)

No. 408
11 A M.
1. Reference by Speaker

The Speaker made a reference to the tragic and large scale
loss of life and property caused by the devastating earthquake
in the Soviet Republic of Armenia on 7th December, 1988.

Thereafter, Members stood in silence for a short while in
memory of the deceased.

2. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and English
versions) under sub-section (1) of section 61%A of the

Companies Act, 1956:— :

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Andrew Yule and Com-
pany Limited, Calcutta, for the year 1987-88.

(i) Annual Report of the Andrew Yule and Company
Limited, Calcutta, for the year 1987-88 along with
Audited Accounts and comments of the Comp-
troller and Auditor General thereon.

(b) (i) Review by the Government on the working
of the Hindustan Organic Chemicals Limited, for
the year 1987-88.



(ii) Annual Report of the Hindustan Organic Chemi-
cals Limited for the year 1987-88 along with Au- {)
dited Accounts and comments of the Comptrol-
ler and Auditor General thereon.

(2) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian lnstitute of Mass Com-

munication, New Delhi, for the year 1987-88 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian

Institute of Mass Communication, New Delhi, for the
year 1987-88.

(3) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on the working of the

Steel Authority of India Limited, New Delhi, for
the year 1987-88.

(ii) Annual Repuit of Steel Authority of India, New
Delhi for the year 1987-88 along with Audited Ac-

counts and comments of Comptroller and Auditor
General thereon.

(4 A copy each of Notification No. 313/88-Customs and
314|88-Customs (Hindi and English versions) pub-
lished in Gazette of India dated the 9th December,
1988 regarding reduction in the customs duty on in-
jection blow moulding machine to the level of &5
per cent ad valorem and at the same time increase in
duty in respect of four specified packaging machinery
from the existing level of 35 per cent to 55 per cent

ad valorem, under section 159 of the Customs Act,
1962.

LEJ

(5) A copy of the Income-tax (Tenth Amendment)
Rules, 1988 (Hindi and English versions) published
in Notification No. S.0. 1108(E) in Gazette ot
India dated the 28th November 1988, under section
296 of the Income-tax Act, 1881.
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(6) A copy each of the followi ‘s
i i Hindi and

English versions) under suxllfse gapers ( .
619A of the Companies Act, 195;:_?3 (1) of section

(1) Review by the Government on the worki
| 10V ng of the
Goa Shipyard Limited, Goa, for the year g1‘987—88.

(i) Annual Report of the Goa Shi imi
] pyard Limited, Goa,
fgdﬂ::g g&ar t18987f~88thalon% with Audited A?::ic’ounts
ents o t dit
General thereny . e omptroller and Auditor

(7 @) A copy of the Annual Report (Hindi and English
versions) of ihe Life Insurance Corporation of India
for the year 1987-88 along with Auditeq Accounts,

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
%3591 8Igsurancc Corporation of India for the year

(8) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(a) () Review by the Government on the working of
the Indian Telephone Industries Limited, Banga-
lore, for the year 1987-88.

(ii) Annual Report of the Indian Telephone Industries
Limited, Bangalore, for the year 1987-88 along
with Audited Accounts and comments of the Com-
ptroller and Auditor General thereon.

(b) (i) Review by the Government on the working
of the Hindustan Teleprinters Limited, Madras,

for the year 1987-88.

(ii) Annual Report of the Hindustan Teleprinters
Limited. Madras, for the vear 1987-83 along with
Audited Accounts and comments of the Compt-
roller and Auditor General thereon.

(9) (i) A copy of the Annual Report (Hindi and English
versions) of the Coir Board, Cochin, for the year
1987-88 under section 19 of the Coir Industry Act,

1953.



(i) A statement (Hindi and English versions) regarding(’
Review by the Government on the working of the
Coir Board, Cochin, for the year 1987-88.

(10) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Tool Room and Training
Centre, Calcutta, for the year 1987-88 along with
Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Central Tool Room and Training Centre, Calcutta, for
the year 1987-88.

(11) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Institute of Tool Design,

Hyderabad, for the year 1987-88 along with Audited
Accounts.

(ii) A statement (Hindi and English versions) regarding

"~ Review by the Government on the working of the

Central Institute of Tool Design, Hyderabad, for the
year 1987-88.

(12) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Tool Room, Ludhiana, for
the year 1987-88 along with Audited Accounts.

(ii) A statement (Hindi and English versions) regarding
Review by the Government on the working of the
Central Tool Room. Ludhiana, for the year 1987-88.

(13) A copy of the Coffee (Second Amendment) Rules,
1988 (Hindi and English versions) published in
Notification No. G.S.R. 851 in Gazette of India
dated the 29th October, 1888, under sub-section (3)
of section 48 of the Coffee Act, 1942,

(14) A copy each of the following papers (Hindi and Enﬁ
lish versions) under sub-section (1) of section 619
of the Companies Act, 1956:—
(i) Review by the Government on the working of the
State Trading Corporation, New Delhi, for the year
1987-88.
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(ii) Annual Rgport of the State Trading Corporation,
New Delhi, for the year 1987-88 along with Audit-
ed Accounts and comments of the Comptroller
and Auditor General thereon.

(13) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Indian Institute of Foreign
Trade, New Delhi, for the year 1987-88 along witn
Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian

Institute of Foreign Trade, New Delhi, for the year
1987-88.

(16) (i) A copy of the Annual Report (Hindi and English
versions) of the Engineering Export Promotion
Council, Calcutta, for the year 1986-87 along with
Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Engineer-
ing Export Promotion Council, Calcutta, for the year
1986-87.

(17) A statement (Hindi and English versions) showing
reasons for delay in laying the papers mentioned at
(16) above.

(18) A copy each of the following Notifications (Hindi and
English versions) under section 38 of the Drugs and
Cosmetics Act, 1940: —

(i) The Drugs and Cosmetics (Second Amendment)
Rules, 1988 published in Notification No. G.S.R
675(E) in Gazette of India dated the 2nd June, 1988.

ii) The Drugs and Cosmetics (Seveqth Amendment)
@ Rules, 1988 published in Notification No. G.S.R.
813 (E) in Gazette of India dateq the 27th July, 1988.

A statement (Hindi and English versions) showing
() reasfms for delay in laying the Notification mentioned

at (18) (i) above. .
(20) (i) A copy of the Annual Report (Hindi and English

i the Central Council for Research in
‘{-?gfxlng?paﬁy, §Iew Delhi, for the year 1987-88 along

with Audited Accounts.
5,



(ii) A c%z of the Review (Hindi and English versions) by .
the Government on the working of the Central Coun-

cil for Research in Homoeopathy, New Delhi, for the
year 1987-88.

(21) () A copy of the Annual Report (Hindi and English
versions) of the National Institute of Health and
Family Welfare, New Delhi, for the year 1987-88 along
with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the National
Institute of Health and Family Welfare, New Delhi,
for the year 1987-88.

(22) (i) A copy of the Annual Report (Hindi and English
versions) of the Cancer Institute, Madras, for the year
188788 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Cancer
Institute, Madras, for the year 1987-88.

(23) A copy of the Annual Report (Hindi and English ver-
sions) of the National Institute of Naturopathy, Pune,
for the year 1987-88 along with Audited Accounts.

(24) A copy of the Chandigarh Juvenile Justice Rules, 1987
(Hindi and English versions) published in Natifica-
tion No. 56{4'1|88-F1I (14) !3416 in Chandigarh Gazette
dated the 14th March, 1888, issued under section 62
of the Juvenile Justice Act, 1986.

3. Messages from Rajya Sabha

Secretary-General reported the following messages from
Rajya Sabha: —

(1) That at its sitting held on the 6th December, 1988,
Rajya Sabha agreed without any amendment to the
Banking, Public Financial Institutions and Negoti-
able Instruments Laws (Amendment) Bill, 1988,
passed by Lok Sabha on the 2nd December, 1988.

(2) That Rajya Sabha had no recommendations to make
to Lok Sabha in regard to the Tamil Nadu Appro-
priation (No. 3) Bill, 1888, passed by Lok Sabha on
the 5th December, 1888.
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(3) That Rajya Sabha had no recommendations to make
to Lok Sabha in regard to the Punjab Appropria-

tion (No. 3) Bill, 1988, passed by Lok Sabha on the
5th December, 1988.

4. Government Bill—Introduced
The Direct Tax Laws (Amendment) Bill, 1988.

5. Motion under rule 388
SHRI B. SHANKARANAND moved the following motion:—

“That this House do suspend rule 67 of the Rules of
Procedure and Conduct of Business in the Lok Sabha
in its application to the motion for the introduction
of the Constitution (Sixty-second Amendment) Bill,
1988 in as much as an idnetical Bill namely, the
Constitution (Amendment) Bill, 1985 (amendment
of Article 326) by Shri Satyagopal Misra, M-P. is
already pending before the House.”

The motion was adopted.

6. Government Bills—Introduced
- (i) The Constitution (Sixty-second Amendment) Bill, 1988.
(ii) The Representation of the People (Amendment) Bill,
1938. '

7. Matters Under Rule 377

(1) Dr. K. S. Bhoi raised a matter regarding need to have
a separate coal mining company for Orissa with headquarters
at Sambalpur.

9) Shri Ganga Ram raised a matter regarding nped to
forrsm)late ;n actigon plan for the centenary celebrations of
Dr. Ambedkar which falls on 14th April, 1991.

. . 4
Shri Nandlal Choudhary raised a matter regarding nee

for (s:;t)epsh{;r getting World Bank aid for a comprehensive plan

on river Narmada/Bina to solve the water scarcity in Sagar

(Madhya Pradesh). i

j i i eed to
. G. S. Rajhans raised a matter regarding ne
set (:g fffruit processing industry in Mithila region of Bihar.
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(5) Shri Uttam Rathod raised a matter regarding need to
amend the Constitution to add/delete communities from SC/
ST list and to implement Mandal Commission Report.

(6) Shri K. Ramachandra Reddy raised a matter regarding
need for steps for early completion of on-going power projects
in Andhra Pradesh to meet the power shortage.

(7) Dr. A. K. Patel raised a matter regarding need to en-
quire into the import of pest infected wheat from U.S.A.

(8) Shri Manoranjan Bhakta raised a matter regarding need
to ﬁ»orovide essential commodities and financial assistance to the
cyclone affected people of Andaman and Nicobar Islands.

(9) Shri Somnath Rath raised a matter regarding need to
direct NALCO, BALCO and SECL to provide jobs to one person
from each family displaced by the execution of their projects

inOnssa- 1

8. Government Bill—Passed

The Forest (Conservation) Amendment Bill, 1988, as passed
by Rajya Sabha.

Discussion on the motion for consideration of Bill moved
by Shri Z. R. Ansari on the Tth December, 1888, continued.

The following members took part in the debate:—

(1) Shri Shantaram Naik
(2) Prof. N. G. Ranga
(3) Shri D. B. Patil
(4) Dr. Prabhat Kumar Mishra
(5) Shri Uttam Rathod
(6) Shri G. Bhoopathy
(7) Shri Shanti Dhariwal
(8) Dr. Digvijay Sinh
(8) Shri Ramashray Prasad Singh
(10) Shri G. L. Vyas
(11) Shri Bharat Singh
(12) Shri Piyus Tiraky
(Lok Sabha adjourned at 1 P.M. and re-assembled at 2-04 P.M.)



(13) Shri K. D, Sultanpuri

(14) Shri Manoranjan Bhakta

(15) Shri V. Sobhanadreeswara Rao
(16) Shri Manikrag Hodlya Gavit
(17) Shrj Chintamani Jena

(18) Prof. Saif-ud-Din Soz

(19) Shri Jagannath Phatnaik

(20) Shri U. H. Patel

(2D Shri Balwant Singh Ramoowalia
(22) Shri Shankarlal

(23) Shri Vishnu Modi

Shri Z. R. Ansari replied to the debate.

The motion for consideration was adopted and clause-by-
clause consideration of the Bill was taken up.

Clauses 2 and 3 were adopted.

Clause 1. the Enacting Formula and the Long title were also
adopted.

The motion that the Bill be passed was moved by Shri
Z. R. Ansari.

The motion was adopted and the Bill was passed.

9. Discussion under Rule 193

i ion on the dismal performance of Indian sportsmen
in t]:})xlesc;:;ixl Olympic Games, raised by Shri C. Janga Reddy on
1st December, 1988, continued.

The following members took part in the debate:—

(1) Shri N. Tombi Singh .
(2) Shri Virdhi Chander Jain
(3) Shri Parag Chaliha

(4) Dr. G. S. Rajhans

(5) Shri Harish Rawat

The discussion was not concluded.
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10. Statemeat by Minister

The Minister of Home Affairs made a statement regarding
the Guwahati High Court Order on the writ petition challeng-
ing the President’s Proclamation under article 356 of the Cons-
titution in relation to the State of Nagaland.

11. Report of Business Advisory ‘Committee

Smt. Sheila Dikshit presented the Sixty-fourth report of the
Business Advisory Committee,

6.04 P-M.

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 14th
December, 1988)

SUBHASH C. KASHYAP,
Secretary-General.

10
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LOK SABHA

BULLETIN—PART I
[Brief Record of Proceedings]

Wednesday, December 14, 1988/Agrahayana 23, 1910 (Saka)

11 AM.

1. Papers

No. 409

Laid on the Table

The following papers were laid on the Table:—

0))

()

(ii)

(3)

A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Astrophysiecs,
Bangalore, for the year 1987-88 along with Audited
Accounts.

(i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Synthetic and Rayon Textiles
Export Promotion Council, Bombay, for the year
1987-88 along with Audited Accounts.

A copy of the Review (Hindi and English versions)
by the Government on the working of the Synthetic
and Rayon Textiles Export Promotion Council,
Bombay, for the year 1987-88.

A copy of the Notification No. S.0. 3325 (Hindi and
English versions) published in Gazette of India dated
the 5th November, 1988 making further amendment
to Notification No. TCIII/3036{58 Notification, dated
the 28th August, 1958 regarding Liability of Rail-
ways for loss of luggage from Cloak Room, issued
under section 47 of the Indian Railways Act, 1890.

1



2, Report of the Railway Convention Committee

PROF. NARAIN CHAND PARASHAR presented the
Twelfth Report (English and Hindi versions) of the Railway
Convention Committee on Action Taken by Government on the
recommendations contained in their Ninth Report (Eighth Lok
Sabha) on ‘On-going Railway Line Projects’

3. @Motion Regarding Report of the Joint Committee—
Extension of Time

MAJ. GEN. R. S. SPARROW moved the following
motion:—

“That this House do further extend upto the first day of
the Budget Session, 1989, the time for presentation
of the report of the Joint Committee on the Bill to
consolidate and amend the law relating to Railways.”

The motion was adopted.

4. Motion Regarding Sixty-Fourth Report of Business Advisory
Commiittee

SHRIMATI SHEILA DIKSHIT moved the following
motion:—

“That this House do agree with the Sixty-fourth Report
of the Business Advisory Committee presented fto
the House on the 13th December, 1988.”

The motion was adopted.

5. Matters Under Rule 377

(1) Shri Sriballav Panigrahi raised a matter regarding estab-
lishment of a subsidiary coal company under Coal India Limi-
ted in the coal belt of Orissa.

(2) Shri Raj Kumar Rai raised a matter regarding need
to enquire into the sharp rise in prices of certain drugs.

(3) Shri Banwari Lal Purohit raised a matter regarding
need to restore the quota of berths from Nagpur in various
trains.

~ @Memorandum ?viI{ ‘reasons for extension of time cir
culated separately.
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(4) Shri Balasaheb Vikhe Patil raised a matter regarding °
need to ensure that the benefit of lower interest rate is passed
on to the farmers as announced in the budget.

(5) Shri Birbal raised a matter regarding- need to ensure

that farmers get a minimum of Rs. 1000/- per qui fo
‘Narma Cotton’. : per quintal i

(6) Shri Prabhulal Rawat raised a maiter regarding need

for over-all development of Banswara-Doon ur region of
Rajasthan. nearp

 (7) Shri B. N. Reddy raised a matter régarding need for
financial assistance to cotton growers of Guntur and Prakasam
districts of Andhra Pradesh. ‘

(8) Shri Syed Shahabuddin raised a matter regarding need
to amend the Wakf Act, 1954 and to enforce all the provisions
of amendment Act of 1983.

6. Government Bills—under consideration
(i) The Constitution (Sixty-second Amendment) Bill, 1988 - -
(ii) The Representation of the People (Amendment) Bill, 1988

The motions for consideration of the Bills were moved by
Shri B. Shankaranand.

The following members took part in the combined debate:—

(1) Shri C. Madhav Reddy

(2) Shrij V. N. Gadgil

(3) Shri Somnath Chatterjee
(4) Shri Veerendra Patil

(5) Shri Priva Ranjan Das Munsi
(6) Prof. Madhu Dandavate
(7) Shri Mukul Wasnik

(8) Shri Balkavi Bairagi

(9) Shri Dinesh Goswami

(10) sShri H. K. L. Bhagat

(11) Shri Sharad Dighe

(12) Choudhry Khurshid Ahmed
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(13) Prof. P. J. Kurien

(14) Shri Surendra Pal Singh
(15) Prof. Saif-ud-Din Soz

(16) Shrj Pratap Bhanu Sharma
(17) Shri Somnath Rath

(18) Shri G, M. Banatwalla
(19) Shri Jagannath Choudhary
(20) Shri Virdhi Chander Jain
(21) Dr. A. K. Pate]

(22) Smt. Patel Ramaben Ramjibhai Mavani
(23) Kum. Mamata Banerjee
(24) Shri N. V. N. Somu

(25) Dr. G. S. Rajhans

The discussion was not concluded.

7-02 P.M.

(Lok Sabha adjourned till 11 AM. on Thursday, the 15th
December, 1988)

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Thursday, December 15, 1988/Agrahayana 24, 1910 (Saka)

No. 410
11 A M.
1. Papers Laid on the Table
The following papers were laid on the Table:—

1. A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) (i) A statement regarding review by the Govern-
ment on the working of the Rehabilitation Industries
Corporation Limited, Calcutta, for the year 1987-88.

(i) Annual Report of the Rehabilitation Industries Cor-
poration Limited, Calcutta, for the year 1837-88 along
with Audited Accounts and comments of the Comp-
troller and Auditor General thereon.

(b) (i) A statement regarding review by the Govern-
ment on the working of the Engineering Projects
(India) Limited. New Delhi, for tne year 1987-88.

(ii) Annual Report of the Engineering Projects (India)
Limited, New Delhi, for the year 198788 along with
Audited Accounts and comments of the Comptroller

and Auditor General thereon.
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(¢) (i) A statement regarding review by the Govern-
ment on the working of tne Mining and Allied Ma-

chinery Corporation Limited, Durgapur, for the year )
1987-88. g Y

(ii) Annual Beport of the Mining and Allied Machinery
Corporation Limited, Durgapur, for the year 1987-88
along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(d) (i) A statement regarding review by the Govern-
ment on the working of the Instrumentation Limited,
Kota, for the year 1987-88.

(ii) Annual Report of the Instrumentation Limited, Kota,
for the year 1987-88 along with Audited Accounts
and comments of the Comptroller and Auditor Gene-
ral thereon.

(e) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Ophthalmic Glass
Limited, Durgapur, for the year 1987-88.

(ii) Annual Report of the Bharat Ophthalmic Glass
Limited, Durgapur, for the year 1987-88 along with
Audited Accounts and comments of the Comptroller
and Auditor General thereon.

(f) (i) A statement regarding Review by the Govera-
ment on the working of the National Instruments
Limited, Calcutta, for the vear 1987-88.

(ii) Annual Report of the National Instruments Limited,
Calcutta. for the year 1987-88 along with Audited
Accounts and comments of the Comptroller and Au-
ditor General thereon.

(2) (i) A copy of the Annual Report (Hindi and English
versions) of the Rajghat Samadhi Committee for
the year 1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Rajghat
Samadhi Committee for the year 1987-88.
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(3) A copy each of the following Notifications (Hindi
and English versions) under sub-section (3) . of
section 642 of the Companies Act, 1956:—

(i) The Company Law Board (Bench) (Second Am-
endment) Rules, 1988 published in Notification No.

%éO. %45 (E) in Gazette of India dated the 14th Octo-
r, . i

(i) The Compan:es (Central Government’s) General
Ruleg and Formg (Fifth Amendment) Rules, 1983
published in Notification No. G.S.R. 1032(E) in Gaz-
ette of India dated the 26th October, 1988.

(4) A copy of the Notification No. G.S.R. 800 (Hindi and
English versions) published in Gazette of India dated
the 8th October, 1988 declaring M/s Dravindian
Benefit Fund Limited, Madras as ‘Nidhi’, under sec-
tion 620A of the Companies Act, 1956.

(5) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Engineering Export Promotion
Council, Calzutta, for the year 1987-88 along with Au-
dited Accounts. |

(ii) A copy of the Review (Hindi and English versions) by
the Government on the working of the Engineering
Export Promotion Council, Calcutta, for the year
1987-88. |

(6) A copy of the Annual Report (Hindi and English
versions) of the Employees’ State Insurance Corpo-
ration for the year 1987-83.

(7) A copy of trne Annual Accounts (Hindi and Eng-
lish versions) of the Employees’ State Insurance
Corporation for the year 1987-83 together with Audit
Report thereon. '

(8) A copy of the Consolidated Annual Accounts (I:Iindl
and English versions) of the Employees Provident
Fund Organisation. New Delhi, for the year 1987-88
together with Audit Report thereon.

2. Report of Public Accounts Committee

Hundred and

HRI AMAL DATTA  presented the ’

F ogieth Report (Hindj and English versions) ﬁf iubhc
Accounts Committee on Wheel and Axle Plant, Yelahanka.
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3. Presentation of Petition

. SHRI BASUDEB ACHARYA presented a petition signed
by Shri Sanjeev Shetty and other workers of Bharat Blectro-
nics Limited regarding privatisation of BEL—Taloja unit.

4. Matters under rule 377

(1) Shri Shankarlal raised a matter regarding need to direct
the Government of Rajasthan to ensure proper representation
-in jobs to backward class people.

(2) Smt. Prabhawati Gupta raised a matter regarding need
to sanction construction of a bridge over river Sikarhawa in
Bihar in the next year's plan.

(3) Dr. Chandra Shekhar Tripathi raised a matter regard-
ing need to check the spaead of heart ailments in the country
particularly amongst the youth.

(4) Shri Madan Pandey raised a matter regarding need to
take steps to encourage the use of Hindi and other regional
languages.

(5) Smt. Usha Chowdhary raised a matter regarding need
to give clearance to the cotton procurement scheme submitted
by the Government of Maharashtra and also to ensure remu-
nerative price for cotton.

(6) Shri Dinesh Goswami raised a matter regarding need
to revise the rate of royalty on oil to Assam.

(7) Shri Ram Narain Singh raised a matter regarding need
to remove the disparity in the levy price of sugar.

(8) Shri G. M. Banatwalla raised a matter regarding need
to review the decision to discontinue the Central Investment
subsidy to non.manufacturing units.

(9) Dr. Prabhat Kumar Mishra raised a matter regarding
geeg to augment railway facilities in Bilaspur (Madhya Pra-
esh).

5. Government Bills—Passed
(i) The Constitution (Sixty.second Amendment) Bill, 1988.

(il) The Representation of the People (Amendment) Bill,
1988. ‘
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Combined discussion on th i ' ti
the Bills moved by S e motions for consideration of

hri B. Sh
1988. continued:— ankaranand, on 14th December,

The following members took part in the combined debate: —

(1) Shri Indrajit Gupta
(2) Shri Jagannath Kaushal
(3) Shri P. Kolandaivelu
(4) Shri Rajiv Gandhi
(5) Shri Charanjit Singh Walia
(6) Shri Balwant Singh Ramoowalia
(7) Shri V. Kishore Chandra S. Deo
(8) Shri D. B. Pati}
(9) Shri Sultan Salahuddin Owaisi
(10) Shri Kali Prasad Pandey
(11) Shri Ram Prakash Choudhary
(12) Shri Satyendra Narayan Sinha
(13) Bhai Shaminder Singh
(14) Shri V. Sobhanadreeswain Rao
(15) Shri Abdul Rashid Kabuli
(16) Shri Braja Mohan Mohanty
(17) Shri Amal Datta

Shri B. Shankaranand replied to the combined debate.

(i) On the motion for consideration of the Constituticn
(Sixty-second Amendment) Bill, 1988, the House divided,
Aves* 382;—Noes* Nil. The motion was adopted by a majority
of the total membership of the House and by a majority of nct
less than two.thirds of the members present and voting.

Clause_by-clause consideration of the Bill was taken up.

On the motion for adoption of clause 2, the House divided,
Ayes* 393; Noes *Nil.

Clause 2 was adopted by a majority of the total member-
ship of the House and hy a majority of not less than two- «
thirds of the members present and voting.

*Subject to correction.



Clause 1 was adopted as amended.
The Enacting Formula and the Long Title were also adopted.

The motion that the Bill, ag amended, be passed was moved
by Shri B, Shankaranand. passed Whs mov

On the motion the House divided, Ayes *387; Noes *nil.
The motion was a‘d:gted by a majority of the total member.
ship of the House by a majority of not less than two-thirds
of the members present and voting. The Bill, as amended. was
passed by the requisite majority in accordance with the provi-
sions of article 368 of the Constitution,

(ii) The motion for consideration of the Representation of
the People (Amendment) Bill, 1988 was adopted and clause-
by-clause consideration of the Bill was taken up.

On amendment No. 19 to clause 2 moved by Prof. Madhu
Dandavate, the House divided: Ayes* 55; Noes* 239 The
amendment was accordingly negatived.

On amendment No. 31 to clause 2, moved by Shri C. Madhav
Reddy, the House divided: Ayes* 58; Noes* 246. The amend-
ment was accordingly negatived.

On amendment No. 136 to clause 2 moved by Shri Saifuddin
Chowdhary, the House divided: Ayes* 54; Noes* 247. The
amendment was accordingly negatived.

Clause 2 was adopted:

Clause 3 was adopted.

Clause 4 was adopted as amended.
Clause 5 was adopted.

On clause 6, the House divided: Ayes® 146; Noes 48. Clause
6 was accordingly adopted.

Clauses 7 to 11 were adopted.

On amendment No. 180 moved by Shri Dinesh Goswami and
162 moved by Shri C. Madhav Redy, to clause 12, the House
divided: Ayes* 38; Noes* 138. The amendments were accord-
ingly negatived.

a0 4 = At VA i ML i £ 1 met o b s ——
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Clause 12 was adopted.
Clauses 13 to 16 were adopted.

Clause 1, the Enacting Formula and the Long Title were also
adopted. ‘

The motion that the Bill, as amended, be passed was moved.
by Shri B. Shankaranand.

e

The following Members took part in the debate:—

(1) Shri K. Ramachandra Reddy.
(2) Shri B. N. Reddy.

(3) Shri Thampan Thomas

(4) Shri B. Shankaranand.

The motion was adopted and the Bill, as amended, was pass-
ed.

7-06 P.M.
(Lok Sabha adjourned till 11 A.M. on Friday, the 16th
December, 1988).

SUBHASH C. KASHYAP,
Secretary-General.
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LOK SABHA

BULLETIN—PART 1
[Brief Record of Proceedings]

Friday, December 186, 1988/Agrahayana 25, 1910 (Saka)

No. 411
11 AM.

1. Papers Laid on the Table
The following papers were laid on the Table:—

(1) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Compames Act, 1956:—

(a) (i) A statement regarding Review by the Govern-
ment on the working of the Bharat Yantra Nigam
Limited, Allahabad, and its Subsidiaries, for the yea
1987-88. -

(ii) Annual Report of the Bharat Yantra Nigam Limited,
Allahabad, and its Subsidiaries for the year 1987-88
along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(b) (i) A statement regarding Review by the Govern-
ment on the working of the Heavy Engineering Cor-
poration Limited. Ranchi, for the year 1987-88.

(ii) Annual Report of the Heavy Engineering Corpora-
tion Limited, Ranchi, for the year 1987-88 along
with Audited Accounts and comments of the Comp-
troller and Auditor General thereon.

(2) A copy each of the following papers (Hindi and
English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

i) Review by the Government on the work-
W ing of they Andaman and Nicobar Islands

1



Forest and Plantation Development Corporatibn
Limited, Port Blair, for the year 1987-88.

(ii) Annual Report of the Andaman and Nicobar Is-
lands Forest and Plantation Development Corpo-
ration Limited, Port Blair, for the year 1987-88
along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(3) A copy of the Annual Report (Hindi and English
versions) of the Wildlife Institute of India, Dehra-
dun, for the year 1987-88 along with Audited Ac-
counts.

(4) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on the working of the
Modern Food Industries (India) Limited, New Delhi,
for the year 1987.83.

(ii) Annual Report of the Modern Food Industries

(India) Lim’ted, New Delhi, for the year 1987-88

along with Audited Accountg and comments of the
Comptroller and Auditor General thereon.

(5) A copy each of the following Notifications (Hindi
and English versions) under sub-section (4) of sec-
tion 124 of the Major Port Trusts Act, 1963:—

(i) G.S.R. 1006(E) rpublished in Gazette of India
dated the 13th October, 1988 approving the Cochin
Port (Authorisation of Pilots) Amendment Re-
gulations, 1988.

(ii) G.S.R. 1008(E) published in Gazette of India
.dated the 13th October, 1988 approving the Visakha-
patnam Port Employees (Leave Travel Concession)
Sixth Amendment Regulations, 1988.

(iti) G.S.R. 1009(E) published in Gazette of India
dated the 13th October, 1888 approving the Visa-
kharatnam Port Employees’ (General Provident
Fund) Amendment Regulations, 1988.
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(6) A copy each of the following papers (Hindi and

English versions) under sub-section (1) of section
619A of the Companies Act, 1956:—

(i) Review by the Government on the working of the

Dredging Corporation of India Limited, New Delhi,
for the year 1987-88.

(i) Annual Report of the Dredging Corporation of
India Limited, New Delhi, for the year 1987-88
along with Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(7) (i) A copy of the Annual Administration Report

(Hindj and English versions) of the Mormugao Port
Trust for the year 1987-88.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Mormugao
Port Trust fur the vear 1987-88.

(8) (i) A copy of the Annual Administration Report
(Hindi and English versions) of the Tuticorin Port
Trust for the vear 1987-88.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Tuticorin
Port Trust for the year 1987-88.

(9) A copy each of the following papers (Hindj and Eng-
lish versions) under sub-section (2) of section 103
of the Major Port Trust Act, 1963:—

i) Annual Accounts of the Mormugao Port Trust
® éo)r the year 1987-83 together with Audit Report
thereon.

ii) Review by the Government on the Audited Ac-
(®) CO?.I‘:\tS of “the Mormugao Port Trust for the year
1987-88.

.y Annual Accounts of the Tuticorin Pprt Trust
®) f(él then year 1987-88 tngether with Audit Report
thereon.

ii i bv the Government oOn the Audited Ac-
a0 iivri:swof'the Tuticorin Port Trust for the year
1987-88.



(c) (i) Annual Accounts of the Madras Port Trust for @'
the year 1987-88 together with Audit Report there-
on.

(ii) Review by the Government on the Audited Ac-
%lsagf the Madras Port Trust for the year

(10) (i) A copy oI the Annual Report (Hindi and English
versions) of the Kandla Dock Labour Board for the
year 1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Kandla
Dock Labour Board for the year 1987-88.

(11) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the International Airports Authority
of India for the year 1987-88 along with  Audited
Accounts, under sub-section (4) of section 24 and
sub-section (2) of section 25 of the International Air-
ports Authority Act, 1971.

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Interna-
tional Airport Authority of India for the year 1987-
838.

(12) A copy each of the following Notifications (Hindi
and English versions) under section 159 of the Cus-
toms Act, 1962:— .

(i) S-O. 1136(E) published in Gazette of India dated
the 2nd December, 1988 together with an explana-
tory memorandum laying down the revised rates
of exchange for conversions of Australian Dollars
and Ponds Sterling into Indian currency or vice-
versa.

(ii) G.SR. 1145(E) published in Gazette of India
dated the 5th December, 1988 rescinding the Noti-
fication No. 186-Cus, dated the 1st December, 1962
prohibiting the Import into India of the periodics}
entitled “Peking Review”.

@iii) S.0O. 1152(E) published in Gazette of India dated
the 6th December, 1988 together with an explana-
tory memorandum laying down the revised rate of
exchange for conversion of Canadian Dollars into
Indian currency or vice-versa.
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(iv) The Customs and Central Excise Duties Draw-
back (Amendment) Rules, 1988 published, in Noti-
fication No. G.S.KR. 1111(E) in Gazette of India
dated the 1st December, 1988.

(13) A copy of the Notification No. G.S.R. 1164(E) (Hindi
and kngush versions) published in Gazette of india
dated 9th December, 1988 together with an explana-
tory memorandum prescribing a concessional rate of
duty of excise for 100 per cent export-oriented under-
takings which are utinising their entire requirement
of raw materials from indigenous sources, equivaient
to the excise duty payable by units other than 100
per cent export-oriented undertakings plus an addi-
tional amount of 50 per cent of the basic duty levi-
able thereon.

(14) (i) A copy of the Annual Report (Hindi and Eng-
lLish versions) of the Institute for Detence Studies
and Analysis, New Delhi for the year 1987-83 along
with Audited Accounts. |

(i) A copy of the Review (Hindi and English versions)
by the Government on the working of the Inst.tute
for Defence and Analysis, New Delhi, for the year
1987-88. :

(15) A copy of the Notification No. G.0. Ms. No. 1071,
Education (Hindi and English versions) published in
Tamil Nadu Gazette dated the 14th June, 1988.
issued under section 56 of the Tamil Nadu Recogni-
sed Private Schools (Regulations) Act, 1973 read.
with Clause (c) (iv) of the Proclamation dz-_lted the
30th January, 1988 issued by the President in rela-
tion to the State of Tamil Nadu.

(16) (i) A copy of the Annual Report (Hindi and Eng-

i sions) of the Rashtriya Manav Sangrahalaya,
lgkl:o;aell: for ‘Zhe year 1986-87 along with Audited Ac-

counts.
i Review (Hindi and English versions)
@ bA ct?lgy(.‘?évzhrgment on the working of the Rashtriya
Lgmav Sangrahalaya, Bhopal, for the year 1986-87.

indi i i howing
ent (Hindi and English versions) s
(17)reAasiﬁﬁe;gr delay in laying the papers mentioned at
(16) above.
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(18) (i) A copy of the Annual Report (Hindi and English
versions) of the Indian Institute of Technology, Kan-
pur, for the year 1987-88 along with Audited Accounts.

(ii) A copy of the Review (Hindi and English versions)
by tne Govermment on the working of the Indian
Institute of Technology, Kanpur, for the year 1987-88.

(18) (i) A copy of the Annual Report (Hindj and English
versions) oi the Motilal Nehru Regional Engineering
College, Allahabad. for the year 1957-88.

(ii)) A copy of tne Review (Hindi and English versions)
by the Government on the working of the Motiial

Nehru Regional Engineering College, Allahabad, for
the year 1Y87-88.

(20) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Techn.cal Teachers’ Trainin

Institute, Bhopsl, for the year 1987-88 along wi
Aud.ted éccounts.

{li) A copy of the Review (Hindi and English versions)
the Government on the working of the Technical

eachers’ Train.ng Institute, Bhopal, for the year
1987-88. ; '

(21) (i) A copy of the Annual Report (Hindi and Eng-
lish versions) of the Board of Apprenticeship Train-
ing, Kanpur, for the year 1987-88 along with Audit-
ed Accounts. ‘

(ii) A copy of the Review (H.ndi and English versions)
by the Government on the working of the Board
omA.pprentieeship Training, Kanpur, for the year
1987-88.

(22) (i) A copy >f the Annual Report (Hindi and Eng-
lish versions) of the Bal Bhavan Society India, New
Delhi, for the year 1987-88 along with  Audited Ac-
counts. -

(ii) A statement regarding Review (Hindi and Eng-
lish versions) by the Government on the working
of the Bal Bhavan Soclety India, New Delhi, for the
year 1987-88. .
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(23) A copy of the indian Administrative Service (Appoint-
ment by Promotion) Amendment Regulations, 1988
(Hindi and English versions) published in Notifica-
tion No. G.S.R. 1115(E) in Gazette of India dated the
2nd December, 1988, under sub-section (2) of section
3 of the All India Services Act, 1951.

(24) (i) A copy of the Annual Report (Hindi and English
versions) of the Central Vigilance Commission, New
Delhi, for the period from 1st January, 1987 to 31st
December, 1987.

(ii) A copy of the Memorandum (Hindi and English
versions) explaining the reasons for non-acceptance
of the Commission’s advice in certain cases mention-
ed in the Report.

(25) (i) A copy of the Annual Report (Hindij and Eng-
lish versions) of the Indian [nstitute of Public Ad-
ministration, New Delhi, for the year 1987-88 along
with Audited Accounts,

(ii) A copy of the Review (Hindi and English versions)
by the Government on the working of the Indian
Institute of Public Administration, New Delhi, for
the year 1987-88.

(26) A copy each of the following Reports (Hindi and
English versions):—
(i) Annual Report of the Ahmedabad Textile Industry’s

Research  Association, Ahmedabad, for the year
1987-88 along with Audited Accounts,

(ii) Annual Report of the Bombay Textile Research Ass:o~
ciation, Bombay, for the year 1987-88, along with
Audited Accounts. .

i) Aunual Report of the South India Textile Research

@ Association, Coimbatore, for the year 1987-88 along
with Audited Accounts.

i tile Re-
) Annual Report of the Northern India Textile

) search Association, Ghaziabad, for the year. 1987-88

along with Audited Accounts,
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(27) A copy of the Review (Hindi and English versions) by
the Government on the working of the Ahmedabad
Textile Industry’s Research Association, Ahmedabad,
Bombay Textile Research Association, Bombay,
South India Textile Research Association, Coimbatore
and Northern India Textile Research Association,

Ghaziabad, for the year 1987-88.

(28) A copy each of the following papers (Hindi and Eng-
lish versions) under sub-section (1) of section 619A of
Companies Act, 1956:—

(a) (i) Review by the Government on the working of the
Hindustan Fertilizer Corporation Limited, New Delhi,
for the vear 1987-88.

(i) Annual Report of Hindustan Fertilizer
Limited, New Delhi, for the year 1987-88 along with
Awudited Accounts and comments of the Comptroller
and Auditor General thereon,

(b) (i) Review by the Government on the ln:dg of sthe
Rashtriya Chemicalg and Fertilizers Limited, Bom-
bay, for the year 1987-88.

(ii) Annual Report uf the Rashtriya Chemicals and Fer-
tilizers Limited, Bombay, for the year 1987-88 along
with Audited Accounts amd comments of the Comp-
troller and Auditor-General thereon.

(c) (i) Review by the Government on the working of the
Madras Fertilizers Limited. Madras, for the year
1987-88.

(i) Annual Report of the Madras Fertilizers Limited.
Madras. for the year 1987-88 along with Audited
Accounts and comments of the Comptroller and

Auditor Genersl thereon.

(d) () Review by the Government on the working of the
‘Pyrites, Phosphates and Chemicals Limitisd. for the
year 1987-88. ' :



(i) Annual Report of the Pyrites, Phosphates and Chemi-
cals Limited, for the year 1987-88 along with Audi-
ted Accounts and comments of the Comptroller and
Auditor General thereon, ' s

(e) (i) Review by the Government on the working of the
Fertilisers and Chemicals Travancore Limited, Co-
chin, for the year 1987-88.

(ii) Annual Report of the Fertilisers and Chemicals Tra-

vancore Limited, Cochin, for the year 1987-88

along with Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(f) (i) Review by the Government on the working of
the Paradeep Phosphates Limited, Bhubaneswar, for
the year 1987-88.

(ii) Annual Report of the Paradeep Phosphates Limited,
Bhubaneswar, for the year 1987-88 along with Au-
dited Accounts and comments of the Comptroller
and Auditor General thereon.

(g) (i) Review by the Government on the working of
the Fertilizer Corporation of India Limited, New
Delhi, for the year 1987-88.

(ii) Annual Report of the Fertilizer Corporation of India
Limited, New Delhi, for the year 1987-88 along with
Audited Accounts and comments of the Comptroller
and Auditor General thereon.

h) (i) Review by the Government on the working of
® t(hZe National %‘ertilizers Limited, New Delhi, for the
year 1987-88.
ii) Annual Report of the National Fertilizers Limij;ed,
W New Delhi.p?m& the year 1987-88 along with Audited
Accounts and comments of the Comptroller and
Auditor General thereon.

i) @ i by the Government on the vyorking of
@ (tllZelex‘g;e‘Zts an Development India Limited, New

Delhi, for the year 1987-88.

ii) Ann - of the Projects and ‘]kvelopmgnt
@ IndiaualLﬁg;:z%ftbﬁaw Delhi, for the year 1987-88 along
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with Audited Accounts and comments of the Comp-
troller and Auditor General thereon.

'29) A copy of the Notification No. S.R.O. A-46/838
(Hindi and English versions) published in Tamil
Nadu Gazette dated the 16th March, 1988.regarding
amendment to the Tamil Nadu Legislative Assembly
(Transit by Railway Allowances) Rules, 1987, issued
under section 14 of the Tamil Nadu Payment .of
Salaries Act, 1951 read with Clause (c) (iv) of the
Proclamation dated the 30th January, 1988 issued by
the President in relation to the State of Tamil Nadu.

(30) A copy each of the following statements (Hindi and
English versions) showing the action taken by the
Government on various assurances, promises and
undertakings given by the Ministers during the vari-
ous sessions of Eighth Lok Sabha:—

(i) Statement No, XX—Fifth Session, 1986

(ii)* Statement No. XVII—Sixth Session, 1986

(iii) Statement No. XIV—Eighth Session, 1987

(iv) Statement No. X—II Part of Eighth Session, 1987
(v) Statement No. IX—Ninth Session, 1987

(vi) Statement No. VI—Tenth Session, 1988

(vii) Statement No. I[II—Eleventh Session, 1988.

31 A co;g each of the following papers (Hindi and
English versions) under section 619A of the Com-
panies Act, 1956:—

(i) Review by the Government on the working of the
Gujarat Agro Industries Corporation Limited,
Ahmedabad, for the year 1985-86.

(ii) Annual Report of the Gujarat Agro Industries
Corporation Limited, Ahmedabad, for the year
1985-86 along with Audited Accounts and com-
ments: of the Comptroller and Auditor General

- ithereon, '

(32)' A statement (Hindi and English versions) showing
reaséns for delay in laying ‘the papers mentioned at
(31) above. '
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2. Government Bill—Introduced
The Plantations Labour (Amendment) Bill, 1988,
3. Matters under Rule 377

(1) Shri Mohan Lal Jhikram raised a matter regarding need

to allot separate funds for development of roads in hilly re-
gions.

(2) Shri Santosh Kumar Singh raised a matter regarding

recovery from drug companies the price overcharged by them
in respect of Baralgone Ketone,

(3) Shri Harish Rawat raised a matter regarding need to
ensure that the Rerprt of the Wage Board for Journalists and
non-Journalists is submitted by the due date.

(4) Shri Ram Baagat Paswan raised a matter regarding
need to provide early adequate assistance to the people of
Bihar who were affected by recent earthquake.

(5) Smt. Jayanti Patnaik raised a matter regarding oil ter-
minal at Paradeep Port and setting up of LPG bottling plant
at Balasore.

(6) Shri G. Vijaya Rama Rao raised a matter regarding
need to ban use of Flouride in tooth-pastes.

(7) Prof. Saif-ud-Din Soz raised a matter regarding need
for reforms in judicial system.

(8) Smt. Ramaben Ramjibhai Mavani raised a matter regard-
ing need to construct wall on the sea coast in Gujarat to save
tae houses of fishermen from tidal waves.

(9) Shri S. Jaipal Reddy raised a matter regarding need to
resume credit flow from NABARD to the farmers.

10) Shri Balwant Singa Ramoowalia rai‘sed a matte:r re-
garc(iing need to increase the honorarium of ‘Nambardars’ in
Punjab.

i tnaik raised a matter regarding peed
to s(o.:t1 )ugh: gg\?gggglerlx)ta Board for economically and socially
backward areas. |

(12) Shri A. P. Setni raised a matter regarding need to set
up a T.V. Transmitter at Bhadrak (Orissa).

11



-{43) Kumari Mamata Banerjee raised a matter regardmg.

need to celebrate birtn centenary of Shamd Khudiram bose ana
Profnna Kumar Chaki.

(14) Shri Saifuddin Choudhury raised a matter re
need to impress upon the Government of New Zealand not to
entertain the Englhsh cricket team in view of certain players
having South Atrican connections.

(15) Shri Kali Prasad Pandey raised a matter

regarding
need to check smuggling on tne borders of Nepal, Bihar and
Uttar Pradesh via Gandak river.

(16) Shri K. D. Sultanpuri raised a matter regarding need
to provide funds to the State Government for the construction

oihrl:adsm}nmachal Pradesh, damaged due to unprecedented
rains.

(17) Shrimati Usha Thakkar raised a matter regarding need

to have a broad guage railway line from Gandhi Dham to Bhn]
in Gujarat.

(18) Shri Ramashray Prasad Singh raised a matter regard
ing need to start a train from Fatua to Bodh Gaya.

(19) Shri Matilal Hansda raised a matter regarding need to
find a way out to check the entry of wild elephants in Salleoni
and Binapur area of West Bengal who destroy crops, damage
houses and kill people.

(20) Shri Ram Nagina Mishra raised a matter regarding
need to include ‘Rajghar’ in the list of Scheduled Castes.

(21) Shri Chintamani Jena raised a matter need
to provide funds to Orissa for the treatment of patients ted
by mental disorders.

4, Government Bill—Passed

The Narcotic Drugs and Psychotropic Substances (Amend-
ment) Bill, 1988.

The motion for consideration ot the Bill was moved by
Shri Ajit Panja.
“The following Members took part in the debate:—
1. Dr. G, Vijaya Rama Rao
2. 'Shri Ajoy Mushran P
3. Shri Ram Bhagat Paswan
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Dr. Sudhir Roy
Dr. G. S. Rajhans
Shri Thampan Thomag
Smt. Prabhawati Gupta
Smt. Jayanti Patnaik
Shri Aziz Qureshi
Shri Ramashray Prasad Singh
11. Shri N. Tombi Singh
12. Shri Virdhi Chander Jajn
13. Shri Sriballav Panigrahi
14. Shri D. B. Patil
15. Shri Damodar Pandey
16. Shri Mohd. Ayub Khan
17. Shri Kali Prasad Pandey
18. Shri Shantaram Naik
19. Shrj Jagannath Patnaik
20. Km. Mamata Banerjee
21. Shri Jai Prakash Agarwal
22. Prof. Saif-Ud-Din Soz
23. Shri Harish Rawat
24. Shri Dal Chander Jain
25. Shri A. J. V. B. Maheshwara Rao
26. Shri Mohd. Mahfooz Ali Khan.
Shri Ajit Panja replied to the debate.

"

[%Y
OO Nwmw

The motion for consideration was adopted and clause by-

clause consideration of the Bill was taken up.
Clauses 2 to 22 were adopted.

Clause 1, the Enacting Formula and the Long Title were also‘

adopted.

The motion that the Bill be passed was moved by Shri Ajit

Panja.
The following members took part in the debate:—
1. Prof. Saif-ud-Din Soz
2. Shrj Ajit Panja
The motion was adopted and the Bill was passed.
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8. Calling Attention

(i) Shri Chintamani Jena called the attention of the
Minister of Railways to the situation arising out of the
withdrawal of number of trains by the Eastern and South
Eastern Railways and introduction of revised timings of some
trains resulting in inconvenience to the passengers and the
steps taken by the Government in that regard.

The Deputy Minister in the Ministry of Railways made a
statement in regard thereto,

(ii) Shri V. Sobhanadreeswara Rao called the atten-
tion of the Minister of Agriculture to the sad plight of cotton
growers in various parts of the country and the steps taken
oy the Government to provide relief to them.

The Minister of Agriculture made a statement in regard
thereto.

6. Discussions Under Rule 193

(i) Discussion on the dismal performance of Indian sports-
men in the Seoul Olympic Games. raised by Shri C. Janga
Reddy on 1st December, 1988, continued.

Shri K. P. Singh Deo took part in the debate.
Smt. Margaret Alva replied to the discussion.
The discussion was concluded.
(i) Kumari Mamata Banerjee raised a discussion on the
statement made by the Minister of State in the Ministry of Agri.
culture in the House on the 7th December, 1988 regarding the

damage due to cyclore in the States of West Bengal, Orissa and
the Union Territory of Andaman and Nicobar Islands.

The following Members took part in the debate:—
(1) Shri Indrajit Gupta

(2) Shri Amal Datta

Shri Shyam Lal Yadav replied to the discussion.
The discussion was concluded.

(Lok Sabha adjourned sine die at 6.15 P.M.)
SUBHASH C. KASHYAP,
Secretary-General.
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